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The Lok Sab'.a mct at Elcven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Export o? Penicillin

+
( Shri Subedh Hansda:

*721.{ Shri S. C. Samania
L Shri B. K. Das:

Will the Minister of Ccminerce and
Industry be pleased to state:

(a) whether there is any proposal
to export Penicillin to East Asian or
East African countries;

(b) if so, to which countries; and

(c) whether any consignment has
been sent so far?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c). Yes, The
Hindustan Antibiotics Limited are
exploring the possibilities of exporting
their products to Middle East and
other Asian countries.

Shri Subodh Hansda: From the
reply given to part (a) of the Ques-
tion, are we to understand that we are
self-sufficient in the matter of produc-
tion of penicillin in our country?

Shri Kanungo: No, Sir; not yet.
Still we want to export because we
wrant to nurse the export market for

ture.

shri Subodh Hansda: If the Govern-
nt intends to export Indian penicil-
to Middle East and other Asian

0 (Ai) LSD—1.
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countries, may I know what are the
steps taken by the Government to
popularise Indian penicillin in those
countries?

Shri Kanungo: That is exactly
what we are studying. First of
all, market surveys are being
made and contacts are being es-
teblished. This is the usual marke:-
ing methcd of phiarmaceuticals ang
that will have to be followed.

Shri S. C. Samanta: May I kaw
whetlier we have been able to ma..e
facture the various varieties o7 penicii-
lin ¢r we are importing some varie-
ties?

Shari Kanungo: Wece are importing
several varieties. We have not made all
the varieties except the basic ones.

Shri B. K. Das: May I know whe-
ther it is being done through the
State Trading Corporation or any
other agency?

Shri Kanungoe: We are trying it
through the State Trading Corpora-
tion,

Shri Kapur Singh: How do the
prices of these exports compare with
the prices prevailing in our homae
market?

Shri Kanungo: The exports have
not materialised yet.

Shrimati Savitri Nigam: May 1
know whether any arrangement for
proper quality control at the time of
export has been made?

Shri Kanungo: Quality control 19
extremely rigid. It does not make any
difference between export or internal
consumption. Because it is a very
sensitive item the control is very rigid
at the manufacturing stage—not once
but twice.
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Cement Quota to Andhra Pradesh

+
*729 ! SEn‘? P. Vel}katasnbbahh:
| Suari Laxmi Dass:

Wili the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether it is a fact that cement
quota to Andhra Pradesh for 1962-63
and 1963-64 hLag been cut down;

(b) the quantity reduced and the

reasons therefor; and

(¢) whether this cut will adversely
affect the Nagarjunasagar project and
if so, to what extent?

The Deputy Minister in the Ministry
of Steel and Heavy Industries (Sari
P, C. Sethi): (a) and (b). In order
to meet large requirements of cement
arising from the national emergency,
Government have had to impose a cut
on the normal quarterly allocations of
cement to States and Central Authori-
ties during the first two quarters of
1963.  Against the normal quartely
aliotment of 69,300 tonnes, the follow-
ing allotment was made to Andhra
Pradesh:

First Quar er of 1963
Secdnd . uater of 1963

§2 425 lones.
63,415 tonncs.,

(c) No, Sir. The requirements of
the Nagarjunasagar Project are met
by the Central Water & Power Com-
mission whose nceds are being special-
iy attended to in spite of the general
cut in allocations.

Shri P, Venkatasubbaiah: May 1
know whether it is a fact that although
3 separate allotmeng has been made
for the Nagarjunasagar Project, this
rut in the supply of cement to Andhra
Fradesh has ailected several medium
and minor irrigation schemes; and, if
80, may I know whether the Govern-
ment proposes to revise the allotment
and give Andhra Pradesh its former
Quota?

The Minister of Steel and Heavy
Industries (8hri C. Subramaniam):
Sir, when there is a cut it is bound
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to affect some of the projects. The
priority hag to be fixed by the State
Government and I am sure they will
take inlo account the availability and
fix the priorities to be given. But, as
far as the Nagarjunasagar Project is
concerned, my colleague has assured
that there was no cut and, zs a matter
of fact, even the allotted quantities
have no been lifted by the project
authorities.

Shri P, Venkatasubbaiah: May I
know whether it is a facy that in
spite  of the Stute Government’s
demand stipulating up the priorities
for supply of cement to the various
projects, it has not been sympatheti-
cally considered here at the Centre;
and, if that is so, may I know whether
this Government proposes to reconsi-
der its decision and see that the allot-
ments made for the irrigation projects
in Andhra so far are revised and the
proper quotas as previously allotted
are revived?

Shri C. Subramaniam: The sympathy
will have to be extended to all the
States and the available cement will
have to be distributed on an equitable
basis. Therefore, I cannot extend any
special sympathy to one State alone.

Shri Balakridinan: May I know the
quota of cement alloited to each State?

Shri C. Subramaniam: ] cannot im-
mediately give the figures with regard
to each State.

Shri Rameshwar Tantia: In view of
the fact that there is shortage of
cement in the country, may I know
how many new factories are going to
be licensed?

Mr. Speaker: That is a wider ques-
tion.

Shri Maheswar Naik: Tn view of
the fact that there is acute shortage
of cement prevailing in the country,
may I know whether Govrenment have
considered the desirability of curtail-
ing some of the export quotas of
cement?”



7871 Oral Answers

Shri C. Subramaniam: There is not
amuch of export of cement now.

Dr. K. L. Rao: May I know whether
it ig a fact that excellent materials
for the manufacture of cement like
limestone and coal are available in
Pplenty in Andhra Pradesh and, if so,
what steps Government are taking for
the fuller utilisation of these materials
for the manufacture of cement?

Shri C. Subramaniam: We have
licensed some new cement projects for
Andhra Pradesh and we hope that
they would be implemented expedi-
tiously.

=t qaare faz ;o Fr & oA g
g f 78 %z gaf@d fFar mm & fF ga
e FNeRE T FH arad 2 ? afz
g ot frg fag ?

Y 5o Wo AN : T F FayIA
¥ wr Igwr A & fgaw ¥ &, A
gafad 3y & adr 77 X 7 0 4y
AfeT 97 w4 A ¥ 73 W A af
EQ

Shri Vishram Prasad: May 1 know
the total shortage of cement due to
the national emergency? Since the
public is facing great difficulty in this
matter, may J know whether Govern-
ment are taking any steps to meet the
requirements of the country?

Shri P. C. Sethi: The effective demand
during 1961-62 wag estimated to be
9.25 million tons while the production
was about 8.28 million tons due to the
emergency also we arc feeling the
shortage.

Shri Vishram Prasad: What steps
are the Government taking to meet
the shortage?

Skri P, C. Sethi: We are expediting
the implementation of projects,
Co-ordination of Civil and Defence
Production

*725. Shri Harish Chandra Mathur:
Will the Minister of Economic and
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Defence Co-ordination be pleased te
refer to part B’ item (2) of the ap-
pendix attached to the Presidential
Order dated the 15th November, 1962
and state:

(a) the other subjects which have
becn assigned to him during the last
«ix months; and

(b) the improvements that have
becen effected in the sphere of co-
ordination of civil and defence pro-
duction and supplies during this
period?

The Minister of Economic and
Defence Co-ordination (Shri T. T.
Krishnamachari): (a) and (b). A
statement is laid on the Table of the
H:use. [Ploced in the library, see
No. LT-1072/63.]

Shri Harish Chandra Mathur: The
hon. Minister, while speaking to the
meeting of the Central Board of Irri-
gation and Power gave expression to
disappointment and distress which
indicated that he was entirely dis-
satisfied with the way in which the
work was proceeding including in his
own Ministry. May I know if this
impression of mine .is correct? If so,
what are the difficulties which the hon,
Minister has encountered? Has he dis-
cussed them with the Prime Minister
and tried to solve them?

Mr. Speaker: Is it possible to give
all the answer for one question? The
question is: what are the difficulties
encountered by him? He might have
experienced so many difficulties.

Shri Harish Chandra Mathur: I
have just given the context of the
question also. It appears that the
Minister is experiencing difficulties in
the discharge of his job in respect of
other Ministries as well as hiw own.
What are the difficulties? How is he
trving to get over them?

Shri T, T. Krishnamachari: Sir, you
were right in commenting that the orbit
is very big. The very fact that I was
able to mention’ that the projects
which are undertaken by Government
are not speedily executed was known
to me merely because of this co-ordina-
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tion unit where we get certain statis-
tics of public sector projects and their
working and, I suppose, to the extent
$hat we have been able to tell the
various Ministries and the public
sector project managements of these
difficulties we have scrved the pur-
pose.

Shri Harish Chandra Mathur: May
I know if after working all these
months the hon. Minister has come to
a conclusion that certain radical
changes are necessary if there is to be
improvement and, if so, whether he
has made any recommendation in that
respect?

Shri T. T. Krishnamachkari If there
is any scrutiny into the working of
the apparatus of Government in an
economy like ours, which is expanding
continuously and wherce considerable
strain has been imposed by defence
requirements, it certainly rcveals gaps
and these gaps are being continuously
pointed out, not only to the Prime
Minister but also the various Minis-
tries.

Shri Tyagi: Ags the Ministry acts as
the go-between so far as the civil and
the Defence Ministry . . . (Interrup-
#on).

Mr. Speaker: That word that is
used for him should be used.

Shri Tyagi: I am sorry, Sir; but
my knowledge of English is so poor.
However, will it do if I say “acts as
an intermediary”?

Mr. Speaker: The word ‘co-ordina-
tion’ is there for him. Why should he
not uge thai word?

Shri Tyagi: Can I say, *“As the
Ministry actg as the co-ordinator”?

Mr. Speaker: We havce very often
seen the hon. Member coining new
words.

Shri Raghunath Singh: That is Tyagi
English.

Shri Tyagi: Has the hon. Minister
been able to make a survey of the
industries in the private sector with a
view to find out as to which of the
industries have a possible potential to

APRIL 5, 1963

Oral Answers 787 2

help defence production? Has any
such survey been made all over India?

Shri T. T. Krishnamachari: Of the
overall needg of defence production ¥
have got only a general picture. The
specific needs have got to be indicated
to me by the Defence Ministry. In
fact, for ten different items they have
indicated to my Ministry that there
should be created excess capacity.
That matter is being looked into. Where
a specific request comes from the
Defence Ministry for development of
capacity in the private sector in any
direction, the mattcr is looked into.

Shri Tyagi: I wanted to know if a
complete survey of potentiality in
India has been made,

Shri T. T. Krishnamachari: No, Sir;
it is not possible to undertake that
task because I do not know where it
will begin and where it will end. To
the extent that dcmands are made
from time to time by the Defence
Ministry we are cndeavouring to find
out the capacitics that exist in the
country, the balancing equipment
that will have to be provided for
increase of that capacity and make it
adequately serve and also ask for
increase in their technical services for
that purpose. There have been ten
dufereni items which have been indi-
cated to tne Ministry of Economic and
Defence Co-ordination and the matter
is being looked into,

Shri D. C. Sharma: What is the
level at which other ministries are
consulted and how many times has
the hon. Minister consulted these
ministries with whom he is trying to
co-ordinate his work?

Mr. Speaker: The first part of the
question might be answered, not the
second.

Shri T. T. Krishnamachari: The
machinery for the purpose of comsul-
tation happens to be three committees,
two Secretaries’ Committees,—the
Production Committee and the Ser-
vices Committee and a Special Cabinet
Committee for the purpose of consul-
tation between the Defence Ministry
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and the Ministry of Economic and
Defence Co-ordination. Most of the
items and subjects that arise from time
to time are considered in these com-
mittees and, naturaily, information is
passed on to me as what work has
becn done in these committees.

Shri Daji: The hon, Minister has
becn at this work for about a year. 1
would like to know whether he can
point out any significant change of
omission or commission as a result of
the working of the Department in hig
own Department, in the general ad-
ministration or in any other depart-
ment which can be claimed as a result
of his advice, work or suggestion.

Shri T. T. Krishnamachari: Identi-
fying of problems is not easy........
(Interruption).

Mr. Speaker: [ wonder whether
such questions should be put in this
form and whether we can arrive at
any conclusion in such cireimistances.

Shri Kapur Singh: The hon. Minis-
ter cannot be a judge of his own
cause.

Mr. Spezker: That is also right. Such
questions do not lead us anywhere.
1f really hon. Members desire that
they ought to have some discussion on
the Ministry, that would be a different
thing altogether,

Sari Daji: I would put it differently.

Shri Harish Chandra Mathur: The
information supplied in answer to
these questions will lead to a proper
discussion of the Demands of this
Ministry.

Mr. Speaker: No, no; during the
Question Hour we cannot have such
enlarged and detailed discussion.

Some Hon, Members T0se—

Shri Harish Chandra Mathur: May
I ask a question?

Mr. Speaker: I am not going to
allow any further questions. If hon.
Members desire that the answer is not
adequate and they want further dis-
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cussion on it, they have other
remedies.

Shri Harish Chandra Mathur: We
are not desirous of further discussion

Shri Tridib Kumar Chaudhuri: Os»
the basis of. ... (Interruption).

Mr. Speaker: I am not allowing any
further questions. Shri Maheswar
Naik.

Suri Maheswar Naik: Question Na
726.

Shri Tyagi: It is our misfortune
that we could not have the hon. Minis-
ter to answer a question at all, It is
for the first time that he is on the
anvil. ... (Intermuption).

Mr. Speaker: Of course, he can ask
for a discussion and if the notice is in
order, certainly I will allow it.

Shri Harish Chandra Mathur: I de
not want a discussion. But in the
Quastion Hour there are certain thinge
which have got to be elicited,

Mr. Speaker: Ycs, there are, But
the hon. Members must realise I have
given ten minutes to this Question.
Then the estimates of the Ministry are
also coming up, I suppose, They will
have an opportunity there. I will give
them an hour more when the allotment
for that Ministry is taken up.

Shri Maheswar Naik.

Shri Daji: Without any materiai
we will not be able to discuss it
properly.

Mr. Speaker: You find the material
from somewhere else,

Shri Mahceswar Naik.

Shrimati Renuka Ray: No report
has come from that Ministry. And we
do not even get replies to questions.

Mr, Speaker: Ig there no report of
the Ministry?

The Minister of Supply in the Minis-
try of Economic and Defence Co-
ordination (Shri Hath): It has becs
circulated.
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Mr. Speaker: The report has been
supplied.

Shri Tyagi: A small report has been
given.

Shrimatl Renuka Ray: If vou read
that report, you will find that there is
mo information available.

Mr. Speaker: That is a different
s$hiang. That should be taken up at
that moment.

S°.ri Harish Chandra Mathur: If you
kad permitted one question, it would
have clarified many things, (Interrup-
tions).

Mr. Speaker: Next Guestion. Shri
Maheswar Naik.

Cotton Consumption by Mills

*3726. Shri Maheswar Naik: Will the
Minisier of Commerce and Industry
be picased to state:

(a) whether it is a fact that con-
sumption of coiton by the mill indus-
try has recorded a sharp decline in
recent months;

(h) if se, to what extent; and

(c) whether Government propose to
take any action in the matter?

The Minister of international Trade
in the Nlinistry of Commerce and
Industry (Shri Manubhai Shah): (a)
to (¢). There are minor fluctuations
of smail reduction or small increase in
consumption of cotton as per the pro-
duction from month to month of the
.¢otton textile industry of India.

Shri Maheswar Najk: May I know
whether it is a fact that the stocks
held by the textile millg have consi-
derably gone down and that has
resulted in a sort of slump in the
cotton market?

Shri Manubhai Shah: There is no
glump in the cotton market. But after
the aggression, as the House is fully
aware, there was a little set back in
the consumption of cotton textiles, like
other commodities. To that extent, for
a few months the off-take of consump-
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tion of cotton was less. Ag;in it is
picking up. The normal production is
continuing.

Shri Meheswar Naik: May I know
whether it is a fact that the textile
mills are according preferential consi-
deration for imported cotton over the
indigenous supplies?

Shri Manubhai Shah: 1 can tell the
figures for the information of the
honourable House that as against 24
lakh bales in the first five months of
1961-62, we consumed 23,40,000 bales
in the corresponding period of 1962-63
and maybe in a few months we will
catch up and cven increase it.

ot ferafr fmy & ST AT
f f& sa fae aror &€ &7 oy & &
@ garani @ v qm e ?

oft wnd g ¢ Fe o @,
g &Y AR G ST @I |

st fafe fam @ @@ f m
qr |

Shri Manubhai Shah: If the hon.
Member checks up the spot price of
cotton, u; also the forward contracts,
he will find that the -jarilla variety
pierces the ceiling.

Shri P. Venkatasubbaiah: May I
know by what time we will be able
to achieve self-sufficiency so far as
the production of cotton is concerned
in this country?

Shri Manubhai Shah: Not in the
foreseeable future because the con-
sumption of cotton in this country,
being a tropical country, increases and
the production is not correspondingly
catching up.

oY wgEAw ;T A § e
fael § Fae FT IeareT FW gH1 ¢ afx
gt, a faear ?
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Shri Daji: About a month back, the
Minister had stated that the Govern-
ment was aware of the fact that the
textile mills were deliberately slow in
lifting the cotton stocks, There were
varioug troubles for the growersg and
other persons in the market. Has
that difficulty been completely ended?
Have the Government taken any steps
towards this end?

Shri Manubhai Shah: Which diffi-
culties? There was none.

Shii Daji: The difficulty was that
the textile mills were slow in lifting
the cotton stocks deliberately and you
had promised that some steps would
be taken in this direction: the Govern-
ment is watching the situation. Has
the Govcernment taken any steps to
see that this difficulty is ended?

Shri Manubhai Shah: The hon.
Member makes an assumption from
me which itself is incorrect. The
Government never held that there was
deliberately less off-take. In the first
few months, in October-November,
after the aggression, there was less
off-take of cotton. Therefore, thcre
was a litle slackness in the production
of cotton and also cloth, Since then
it has already picked up as I have
already mentioned.

refear & @™ R
+

PEE i &
STy v wed
Fr ey @ar gIW WA gg
e F¥ Far 30 7

(%) 7 ag = 2 f¥ ofedy
wmefmar & us aomEar sed
iy g " €Y WG WET 97 aur
T MR AR AT At & e
MR REA & FF TG W 9 ;
W

(=) afs g, @ sSH f
FEPA  F  ARANIE F SR
fear av ot Sua ¥ fvm fEan
w ?
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The Minister of International Trads
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). A Goodwill Trade and
Development Mission paid a visit te
India by the courtesy of Air India
in their second jet inaugural flight
from Perth to Bombay and stayed im
India from the 8th to 12th March,
1963. During the delegation’s unofficial
visit to Delhi, some informal discuse
sions were held on matters pertaining
to trade between India and Western
Australia.

Nt qawd e [(7) W7 (|).
% &EWEaT JeR qar fasw
foeensa @R sfewm &Y g@dr ST
IZERA ITE gT0 99 ¥ TR W
qr A < ¥ 4R A, (353 qF W@ &
T | &9 {asewee gTa ar ¢ oot Y
i T WAT & FIGL I ARG QT
aftwelr mrefemT & = e qady
AWET 9§ AAGAIE a7
T oY 1)

oY a3 qidw ;& & W e
ffF e w0 fam aeqel & G
iR g & §dg §  ggfemr ¥
S ¥ arada gl ?

ot AT WE . weefwr
7g 9TRY 4 {F g9 sumer 9 #7 g9 «,
N F o7 gfaar & aomd § ag
dare faan gom e &= sy & fE g
ey ¥ fa agi i  SSifafar stewew
& W TFETEA 129 /R e F
g7 =T 3@ § i Swe 3 qiow
freerr

=Y T AT : 59 Fos A 4qT q
Y W & 5w AR TeeE & s
1 35 AwfFE & gEl § @ w
TR far st @ g ?

st WAE WY 9T S &
frft a7 § 1 &R SR A
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w7t FifF qg weirdza fer & &
W R §

Shri Indrajit Gupta: As a result of
these talks, is there likely to be any
improvement in the export of our jute
sacking to Australia which has shown
a decline recently?

Shri Manubhai Shah: 1 would not
be able to say that it will be as a
cosult of this. The hon. House is
aware, we have sold 4 million kg, of
tea during the year 1962-63 as a result
A the pievious delegation headeq by
Sh. Bam. Every such talk is likely to
be of some assistance,

uY fasm ww@ o FA gAY e
U3 FqAT Y FW F4T E rw ARG F
wR ¥ fggram o Awefoar §
€9 § fFaT ®9@ 7 qraR AT WK
s #feqr 1 @ sqTqT ¥ wEr A,
afs g, @ g g ?

=t HAWTE g ¢ FTET FST AR
%\ T 3% gTa IR AT § A
WIE QY FIT WY FTAT IR & HIT
WY FUT AT TFEEIE § | AT R
FIE FTTUT T I AAATE |
Shri Sivamurthi Swamy: May I
know whether any discussiop has
taken place about the woollen indus-

try to be set up on a small scale in
‘ndia?

Sairi Manubhai Shah: That is quite
+ different thing.

Mr. Speaker: That has mothing to
ic with this,

Shri R. S. Pandey: What are the
important articles which are exported
from here and which are imported
from Australia?

Shri Manubhai Shah: I indicated...

Mr. Speaker: Just now.

Shri Rameshwar Tantia: May 1
know whether the Delegation of our
Tea Board visited Australia and if so
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what was the finding regarding incre-
ment to our tea exports to that coun-
try?

Shri Manubhai Shah: I had occa-
sion to gcirculate the report of the
Chairman of the Tea Board. There
are very good indications that as a
result of the visit of the delegation,
our sale of tea has already gone up
and is likely to go up more.

Shii Maheswar Nzik: Apart from
the delegation which visited Australia
under the auspices of the Tea Board,
may 1 kncw whether the Government
of India propose any delegation to be
sent or devise any other means by
which the possibility of further ex-
pansion of our trade with Australia
might be explored?

Shri Manubhai Shah: The question
is quite long. As far as tea is concern-
ed, I have already indicated that the
trends are very vcery promising. We
do look upon Australia as a big trad-
ing partner because of the geographi-
cal context that we have with
Australia and we hope to develop
further.

Trade with Japan

*729. Shri P, C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that Indian’s
balance of trade with Japan was un-
favourable in the half year ended
December, 1962;

(b) if so, to what extent, and what
were the corresponding figures relat-
ing to the preceding three half-yearly
periods; and

(¢) the steps being taken to make
balance of trade with Japan more
favourable?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah):
(a) to (c). The figures for India’s
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balance of trade with Japan are as
under;

(Rs. crores)

Exports
Imports  and
re-exports
April-September, 1961 36 22
Qctober ‘61-March, 1962 23 18
April-Scptember, 1962, . 28 15
Qctober ‘62-Junuary, 1963 23 10

CHAITRA 15, 1885 (SAKA)

On the whole an adverse balance of
Rs. 13 crores hag persisted in the last
several years. The recent recession
in the iron and steel industry and
textile industry in Japan led to vir-
tual suspension of import of iron and
steel scrap and pig iron and reduced
the quantity of import of raw cotton
and waste affecting exports from India
of such items to that country. Pos-
sibilities of increasing overall exports
to Japan are receiving attention, parti-
cularly with respect to iron ore.

Shri P. C. Borooah: May I know
whether there is any proposal for
reviewing the existing trade agree-
ment with Japan and, if so, on what
fines?

Shri  Manubhai Shah: Broadly
speaking,  with  multilateral trade
countries, we do not have trade agree-
ments as such. There are trade talks
and trade protocols. These are taken
item by item as well as delegation by
delegation.

Shri P, C. Borooah: May I know
‘whether textile is one major item of
import from Japan and if it is a fact,
whether the Governmént is going to
ban imports of such items which are
indigenously produced in  sufficient
quantities?

Shri Manubhai Shah: That is not
with respect to this particular coun-
try, but that is a general policy. We
mever imported textiles from Japan

Oral Answers 7884

but only textile machinery which has
no indigenous angle.

Shri Hem Raj: May I know whether
kuth roots were being cxported to
China for being used there as medi-
cines by the Buddhists there, and if
so, whether any enquiries have been
made to sec whether these kuth roots
could be exported to Japan which is
also a Buddhist country?

Shri Manubhai Shah: About kuth
roots I had a talk with the hon. Mem-
ber the other day. The kuth roots
are being exported probably to China
for their medicinal work. No other
country uses these alkaloids very
much. We are, therefore, trying to
locate new markets.

Shri P. Venkatasubbaiah: The hon.
Minister has stated just now that iron
ore is an important commodity that
is being exported to Japan. What
steps are Government taking to
streamline the administration, so far
as the issue of mining leases to the
various mine-owners in this country
to step up production, so that we may
meet the demands of Japan?

Mr. Speaker: Supplementary ques-
tions should not be argumentative, so
long-winded, and laboured.

Shri Manubhai Shah: The point
about iron ore is that there is no
hold-up in the issue of mining leases.
Our own production today which we
can presently give as well as increase
is tremendous. As a matter of fact,
the question is one of locating markets.
Japan is our principal buyer. Every
effort is being made and all attention
is being paid to this matter. Only the
day before yesterday, a high-powered
delegation which was here for eleven
days left for Tokyo after very fruit-
ful discussions, and further discussion
will now take place in Tokyo.

MNwawfag: 1 9 a@ a°
Fifar & 91 WY ¢ F Jrae sy &
qr T AR ¥ 7
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o WEET ¢ gg Al IR aaar
faar 1

&t TR T TG FT AT
T JUA qAET # FOE gy ¥ s
AT 2 fF wrd F I AW 39 IS
WA T UERT WWR § g 8, fafa
qreT g AR AT wiuE g ar §
AT SEaT §OfF Wi e @
A & 48F §AT &di g AT AR T
e ?

=it T A : & S ¥ ag OF
G WEA NI IS | 3L FE
TA AT U9 979 W6 o< 3 | AN
IR T TETAA FTAT AT F 7
g =8 FAT Oy 3HiAG e §
Teay 499 weT & WifE W6 318
Lo

ot AT ¢ &Y Sy R oy
& 99 g8 fomr gar & f& & @ AR
G} FUS T FT TG gAT AR ¥
oF /T ¥y FAT v Fr fAaiq g
A1 IgF  TTETT T ST =RT @ Y
IaF fad o7 oo [ v A W@ E,
¥ oA g

oW ARG : TE A ?

Y A MY ¢ SO F Ag
afes ardy 3fvar s femm &1

st ggae fag : F1 & 9 aFar
g fF o8 s ¥ ffan wiéx afew
9T g 9K fFaar wRe GFEwr g ?

Y WA W I ¥ o§d
o MY A 9T W ARl w7 §
R FF e I F AR FQA § |
N IRT JEA Tfe ¥ W
g
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Trade agreement with Soviet Union

+
( Shri D. C. Sharma:
*%30. { Shri Ram Harkh Yadav:
| Shri Mohammad Elias:

Will the Minister of Commerce and.
Industry be plecsed to state:

(a) whether negotiations for expan-
sion of trade and a long-term agree-
meat between India and the Soviet
Union were held in the third week of
March, 1963; and

(b) if so, the outcome thereof?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). Discussions have taken place
for the last three weeks with a team
of officials of Soviet Union led by
Mr. V. B. Spandaryan, Chief of the
Department of the USSR Ministry of
Foreign Trade, for conclusion of a
five-yecar trade agreement between
India and the Soviet Union. The
Trade Agreement is proposed to be
signed in Moscow in early June. As
a result of these discussions it is
expected that the trade between the
two countries will more than double
in the next three years.

Shri D. C. Sharma: May I know the
quantum of trade with the Soviet
Union last year, and how this trade
was paid for by us and by the Soviet
Union?

Shri Manubhzi Shah: Taking the
last part of the question first, it is a
balanced trade, and it is, therefore,
called the rupce agreement. The
increase was from about Rs. 32 crores
to Rs. 50 crores ecach way last year,
and it is proposed to make it Rs. 100
crores each way in the next three
years.

Shri D. C. Sharma: May I know the
items or articles for trade under dis-
cussion, and whether opium is also
one of them?

Shri Manubhai Shabh: Opium is one
of them. It has come in the papers,
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43 per cent is manufactured articles,
and 57 per cent is primary raw ma-
terials and agricultural products.

ot fangfr fivy @ st & AT @
qar =@ar g fF A Sf A s
uiftie 9X TRaEd F3 | § ag ST
angar £ f5 agt § e F qriA A
s ?

ol AT Mg ¢ dgd STET—ETE
R FULTHT

Shri Nath Pai: Is the anticipated
increase in cur trade with the Soviet
Unicn based on our traditional items
of irade or are new itecms being
included? If the latter, what are
they?

Shri Manubhai Shah: We are con-
stantly endeavouring with the full
co-operation of the Soviet organisation
to include new items. As a matter of
fact, in the new protocol we are
drawing up, we are proposing to
stipulate that there shall be an effort
on both sides to include 10 per cent
of the overall trade in new items every
year.

Shri Tridib Kumar Chaudhuri: May
1 know if the figures of trade either
way given by the Minister are exclu-
sive or inclusive of the defence itemrs
purchased from Soviet Russia?

Shri Manubhai Shah: It will not be
in the public interest to disclose that.

oY ava @idq ;AT w@And ®
sHTfae ag auTa w8y & fF Sifaga
afga Ftagt & mfagw A smnd ?

ww wgRy ¢ fafwex agw |
qFT SaTa 2 feur & | wew aaw g
g & | ATy T, o €ro wio i,
qT fmw 7 9 AT 97 B I
IaF AR Ay femrar )
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Barter deal with Czechoslovakia

*731. Shri Surendranath Dwivedy::
Will the Minister of Commerce and.
Industry be pleased to state:

(a) whether any recent arrange-
ment has been made with Czecho-
slovakia for the export of manganese
ore to that country on a barter basis
in exchange of the supply of machi-
nery to Oil and Natural Gas Commis-
sion;

(b) whether this supply of manga-
nese ore would be made through the
Stute Trading Corporation;

(c) whether the £t~ Trading Cor-
poration proposes to buy this com-
modity {from the open  market or
whether any contract has been given
to any manganese firms for the pur-
pose; and

(d) if the reply to above be in the
affirmative, the name of the firm or
firms?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
No, Sir.

(b) to (d). Do not arise.

Shri Surendranath Dwivedy: Is it
not a fact that the supply of machi-
nery to the Oil and Natural Gas
Commission on barter arrangement
was under the consideration of Gov-
ernment for the last two years and
only last month there was an applica-
tion forwarded by the Mines and Fuel
Ministry to the Commerce Ministry
to consider such cases including the
case of Serajuddin and Co.?

Shri Manubhai Shah: As the firm

was under a cloud, we have refused
the barter.

Shri Surendranath Dwivedy: Is it a
fact that amongst the goods worth
about Rs. 17 crores exported during
the last year under barter arrange-
ment, manganese ore was a come-
modity? If so, is it a fact that Seraj-
uddin and Co. was one of the firms
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which was given permit to export this
commodity?

Shri Manubhai Shah: I have already
answered it. So far as this particular
firm was concerned, the barter pro-
posal had been turned down.

Shri Surendranath Dwivedy: Here
is the Report of the Ministry in which
it is stated that under barter arrange-
ment difficult-to-sell goods like
manganese ore were exported to the
tune of Rs. 17 crores odd. I wanted
to know whether Serajuddin and Co.
was one of the firms given permit to
export manganese ore on a barter
basis. .

Shri Manubhai Shah: That is what
1 was saying, that as far as the new
contract was concerned, it was turned
down. As regards the old contract,
there are hundreds of firms. If the
hon. Member is interested in a parti-
cular barter or particular firm, he
might table a separate question.

Shri Surendranath Dwivedy: Is he
in a position to tell whether this firm's
-application was at any time at all
considered for this?

Mr, Speaker: That is what he has
answered, that this time it was not
given.

Shri Ranga: He is generally well-
informed. But here he does not seem
‘to know.

Mr. Speaker: I believe every hon.
‘Member inside the House.

s yaw fag: FT ag dwe B R
& ATy FUHE SR # e
FI @ § I AR daT ¥ 2y
&7

it AwTE AR WA F Az Y
it Fgw fFar smam ? faw fag o
T T(EE §, IA FT AR FI9 FT
fear s ¥ 1 9 A TRWIE T agET
TR § WY 9T F GAHAAE 2T § |
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Training in the Manufacture of
Synthetic Drugs

*732. Shri Eswara Reddy: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any experts are being
sent to U.S.S.R. for training in the
manufacture of synthetic drugs;

(b) if so, the number likely to be
sent; and

(c) the period of training in the
U.SS.R.?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c). Yes, Sir.
About 73 experts will be sent for
training in two batches for a period
of about 8 months in U.S.S.R.

Shri Eswara Reddy: How is the
selection made and what is the pro-
cedure adopted?

Shri Kanungo: It is by advertise-
ment. A selection Committee consist-
ing of some members of the board of
directors interviews the candidates
and selects them.

Shri Eswara Reddy: What is the
number of Soviet experts engaged in
the construction there? Also, is the
construction proceeding according to
schedule?

Shri Kanungo: Yes, Sir. The con-
struction work and the fabrication of
machinery in USSR are procceding
according to schedule.

Shri Vasudevan Nair: I hope these
experts are expected to work in the
four drug projects that we are going
to have. 1 would like to know whe-
ther people are sclected for working
in the proposed phyto-chemical pro-
ject also, the fate of which has been
hanging in the air.

Shri Kanungo: These two batches
are concerned with the synthetic pro-
ject at Hyderabad.

Mo Mfad T : 773 MT I
FAFAUMN T wIT TRE
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IT 9T fFaar g grm W 1 98
Gt fawg 3, fora &1 a1 39 &1 fgrgeam™
¥ g 7@ €1 awar ar "1 galan
FWAT AT R E T
T AT AWHIQ fgegearT

e 71 & AwdT & 1 I ag Fregen
T T qEANT ¥ G o @ &, 390
IT FI &F F €Y qerg FEAT =AY
g % JIR A T TR AL T LA
TP g

Dr. L. M. Singhvi: What would be
the duration of the training, and may
I know whether the cost would have

to be incurred by the Government of
India?

Shri Kanungo: I have said I have
not got the calculation of the cost,
but the training will spread according
to the nature of the duties to be per-
formed, from six months to one year.

Shri Harish Chandra Mathur: Is
the hon. Minister aware that the USSR
Ambassador indicated the other day
that in our projects the main weak-
ness is the training of the personnel?
May I know whether full care has
been taken in this matter? What is
the entire programme for training,
and how is it to be prosecuted?

Shri Kanungo: I have no informa-
tion about the comments of the
Ambassador of the USSR, but as far
as the training of these men for this
particular project is concerned, it has
been done in consultation with the
USSR organisation which is looking
after this project and acting as con-
sultants, and their programme has
been minutely worked out.

Shri A. P. Jain: May I know how
far Government considers that such
open comments in public about our
economic programmes, their failures
and other things, are justified by
foreign diplomats—Ambassadors and
others?

Shri Kanungo: As 1 have said, I am
not aware of the comments that Shri
Mathur mentioned.

CHAITRA 15, 1885 (SAKA)
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Dr. K, L. Rao: May I know whether
the selected candidates have a good
knowledge or will be asked to have a
good knowledge of the Russian langu-
age, and also whether they will get a
good background of the manufactur-
ing process befere training in Russia?

Shri Kanungo: Yes. They are going
through a course of orientation-cum-
language at Hindustan Antibiotics,
where the language is being given
due preference.

Shri Venkatasubbaiah: May I know
when this factory at Hyderabad will
start production?

Shri Kanungo: Expected about 1966.
Trade Advisory Board for Delhi

*723. Shri Sham Lal Saraf: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether a Trade Advisory
Board has been set up for the Union
Territory of Delhi; and

(b) if so, its purposes?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). The Government of India
has appointed no such Board, but on
enquiry from the Chief Commissioner,
Delhi, we learn that on 13th March
they have appointed a local Advisory
Board on Trade. They have not yet
met.

Shri Sham Lal Saraf: May I know
the purpose of setting up this Board?"

Shri Manubhai Shah: They have a
fot of problems of distribution of coal,
sugar, kerosene and the like.

Shri Sham Lal Saraf: If that be
the purpose, the words used are mis-
leading. May I ask whether this
Board will handle such of the com-
modities in which paucity is being
felt in Delhi at the moment?

Shri Manubhai Shah: It is more or
less a civil supplies committee. They"
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are even going to alter the name
perhaps.

Graduate Course in Tea

“hei A\, V. Raghavan:

"134-9 Shri P. Kunhan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there is a proposal for
the introduction of a graduate course
in tea at the Assam Agricultural
-College;

(b) the contribution of the Tea
Board for this scheme;

(c) the duration of the course and
the method of selection; and

(d) when the course will com-
mence?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir. The proposal is to intro-
duce an integrated B.Sc. Degree Course
in Agriculture in the Assam Agricul-
tural College, Jorhat, with prevision
for specialisation in Tea and vegeta-
tive propagation.

(b) Non-recurring
Rs. 3,70,000.

Recurring: Rs. 30,500 per annum,

expenditure;

(c) Four years course. Though the
.details have not been finalised it is
tentatively proposed that the Selec-
tion Board to be constituted by the
Assam Government will associate the
representatives of the Tea Board and
the tea industry. The selections will
be on all-India basis. Government
also proposes to institute similar
courses for other such crops.

(d) The course is expected to com-
mence from the ensuing academic
vear.

€hri A. V. Raghavan: May 1 know
the minimum qualification for admis-
sion to this course and whether stu-
dents from the tea-growing areas will
be given preference?

APRIL 5, 1963
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Shri Manubhai Shah: The latter
part of the question is correct: they
will be given first preference. We do
not have tea specialists as far as the
agricultural part of it is concerned.

Shkri A. V. Raghavan: What is the
number of students that will be admit-
ted next year?

Shri Manubhai Shah: Tentatively,
it is 20. It may be increased if the
demand is more.

Shri Hem Barua: May I know if it
is a fact that the Government of Assam
has approached the Central Govern-
ment with a proposal to upgrade this
agricultural college at Jorhat to an
Agricultural University and, if so,
may 1 know what is the reaction of
the Government to that proposal?

Shri Manubhai Shah: That will fall
within the purview of the Education
Ministry. We are more concerned
with plantation, technology and agri-
culture, which we are trying to
implement.

Shri Kunhan: May I know whether
there is any proposal to extend this
course to any other tea-growing State
like Kerala?

Shri Manubhai Shah: Both Kerala
and Madras are under consideration.

st an fag: wwdm oA ot
q Fgr & fF 5w § Sr wilwaw g,
g oo 30oar afge a7 gnfr 1 F ST
aredr g & s F 37 30 faaw
§ St gour w T e v mr g,
7 ¥ givom (Tafagl 3 #a1 deay
AN, TAEY targa aHe Shre {@adT ?

ot HwTE g TIE F oA

oY T WA AEH IT G99 F ferar

AT AT (F F O FEARHAA
aF g o

Shri Harish Chandra Mathur: Is it

the intention of the Government to

restrict the employment in the tea
gardens to the people coming out of
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this college only, because that is likely
to follow, and, if it is not the inten-
tion, what corrective measures do the
‘Government propose to take in this
regard?

Shri Manubhai Shah: This is for
specialisation  at a high level. The
question of employment does not arise
in this. The employment of labour in
ten gardens is a thing which is pre-
ponderantly based on local conditions.
It will be confined to technical people,
but preference will be given to those
who are specialists rather than non-
specialists.

Shrimati Akkamma Devi: In view
of the fact that there ure many
thousands of small growers of tea in
our country, may I know whether this
graduate course in tea will benefit
these small growers also?

Shri Manubhai Shah: That is a very
good suggestion. As I said earlier,
we are going to do it in Madras also.

Shri Thirumala Rao: May I know
whether tea-tasting will also be one
of the subjects taught in this course?

Shri Manubhai Shah: As I said, this
is in regard to agriculture. But in
regard to tea-tasting, we have world-
known Indian specialists in India.

ot frafa o : <y S A €Ay
qEH FW E, O AAGT T OFA E,
37 & FAT A W T A 4 F farq
srweaifea faar srrm ’

)
Y RANTE AR : 93 AT § &

st dwem 73 990z F1F A w0
SO, IR gFEA faar & fag
EAE A wFgITHeA a7 ¥ ;e
ard® A ?

it wyard @ : fTas & qaf aw
qAEAT 2, q3T FHFN FOAT AT AT
STAT §ZA BT IA( §, T g7 q9¢7 L@
eI @t I W oA & w

CHAITRA 15, 1885 (SAKA)

Oral Answers 7896

3w fragd s M S B
g 3@ ¥ 7+ T fgaqr A

Credit Facilities to Foreign Countries
by S8.T.C.

+
Shri Subodh Hansda:
J Shri S. C. Samanta:
) Shri B. K. Das:
L Shri M. L. Dwivedi:

*735.

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that State
Trading Corporation are allowing
credit facilities to certain countries to
cvercome their rupee payment diffi-
culty;

(b) if so, the names of the countries
enjoying the facility; and

(¢) the - total amount of credit
advanced so far by exporting iron ore
to those countries?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir

(b) Switzcrland only at present.

(c) The total amount advanced by
State Trading Corporation for iron
ore export was Rs. 302.70 lakhs, and
it has all been repaid.

Shri Subodh Hansda: May I know
whether the quantity of iron ore that
is exported has increased since these
credit facilities were given?

Shri Manubhai Shah: It is for the
export of iron ore that a sum of
Rs 30270 lakhs was given.

Shri Subodh Hansda: 1 want to
know whether the export has increase
ed and, if so, to what extent, since
these credit facilities have been
allowed.

Shri Manubhai Shah: If the credits
were not there, this export would not
have taken place. But, if the hon.
Member wants to know about the
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export finance for iron ore, we have
awarded a package credit for it.

Shri Subodh Hansda: May I know
whether any interest will be charged
for these credits?

Shri Manubhai Shah: All these
credits are with interest.

Shri S. C. Samanta: The hon. Minis-
ter, in reply to part (b) of the ques-
tion, had said that this arrangement
is only with Switzerland. May 1 know
which ure the other countries that
are being considered in this respect?

Shri Manubhai Shah: As far as our
main bLuyer, Japan, is concerned, the
trade is on a long-term protocol basis,
and we are continuing to increase the
period even to ten ycars. Regarding
rupce-paymaoint countries, it is on a
bilateral balance of tradg basis. It
was only for the first time that in a
multilateral country this credit was
advanced, and it has been fulfilled.
It would be extended to new contracts
if they came up.

Shri B. K. Das: What is the position
of trade balance with Switzerland?

Shri Manubhai Shah: That would
not arise from this, It is a very wide
question.

Jute Industry

*736. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
Jute Industry in the country is facing
a serious crisis in the face of tough
competition from Pakistan; and

(b) if so, the main difficulties
encountered by the industry and the
measures being taken by Government
to eliminate the same?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). A statement is laid on the
Table of the House.
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STATEMENT

It is true that the Indian jute indus-
try has to face competition from
Pakistan in foreign countries. The
competion is confined mostly to sack-
ing goods where Pakistan has some
price advantage in view of the avail-
ability of cheap raw material and also
of the operation of the Export Bonus
Scheme. This has, however, not
caused any crisis in the Indian jute
industry and exports of jute goods
from India in 1962 amounted to
963.700 metric tons which was a record
performance since 1948.

In order to improve the competi-~

_tive position of the Indian jute indus-

try measurcs have been taken to (a)
attuin sclf-sufficiency in raw material
requiremients, (b) maintain stable
conditions in the jute market, (c)
modernise the spinning and prepara-
tory machinery in jute mills for which
loan assislance has been rendered.

Shri P. C. Borooah: May I know
whether it is a fact that it will be
difficult to achieve the original target
laid down in the third Plan and, if
so, to what extent?

Sk Manubhai Shah: The present
forecast is that this industry will
exceed the target. As far as the jute
industry is concerned, the target was
9 lakh tons, and it may be more than
a million tons now.

Shri P. C. Borooah: Is it due to the
competition from Pakistan that we
will not be able to achieve the target?

Shri Manubhai Shah: The competi-
tion from Pakistan is fierce, and the
price and other regulations there are
also non-existent. But even so we
have to carry on our trade and to the
extent we can get their co-operation
we are trying to secure it.

Shri Rameshwar Tantia: May I
know whether it is a fact that on
account of the inferior quality of
Indian jute our mills are in an un-
favourable condition compared to those
in Pakistan; if so, may 1 know what
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steps Government have taken to
improve the quality of jute?

Shri Manubhai Shah: It is true that
we are having a lot of inferior grade
jute. But the Food and Agriculture
Ministry, only yesterday, were telling
us that they are taking many Steps
to grade the jute, improve the seed
and try to give an additional incen-
tive in price so that the growers are
further encouraged to grow better
jute.

Dr. L. M. Singhvi: May I know
what steps have been taken to main-
tain stable conditions in the jute
market and to modernise the spin-
ning machinery in jute mills?

Shri Manubhai Shah: As far as
modernisation is concerned, 85 per
cent of the Indian jute mills are now
completely modernised due to the
loans and various other forms of
assistance advanced by us. On the
Joomage sector, now we are trying to
modernise. 50 per cent of it have
been modernised and the other 50 per
cent will be modernised during the
Third Five Year Plan. But we are
also taking care to see that there is
diversification and expansion of this
industry to sell higher priced goods
rather “than lower priced goods.
(Interruption).

Shri Indrajit Gupta: I want to know
whether any new minimum opera-
tional price has been fixed for raw
jute for the forthcoming season; if
80, what is it and may I know when
it will be announced?

Shri Manubhai Shah: Sir, on
Monday next I propose to announce
it.

Shri R. S. Pandey: Taking into con-
gsideration the greater per-acre pro-
duction in Pakistan, may I know what
steps our Government proposes to
adopt here to produce more jute per
acre?
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Cenfectionery Exportg

Shri Maheswar Naik:
{ Shri Bishwanath Roy:

Will the Minister of Commerce and
Industry be pleased to state:

\a) whether there has been a steep
fall in confectionery exports during
the last year;

Shri D C. Sharma;
187

(b) if so, the reasons therefor;

(c) whether the  Confectionery
Manufacturers’ Association hag asked
Government to permit it to import
machinery essential for the industry;
and

(d) if so, the decision taken in this
regard?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah); (a)
and (b). Exports of confectionery in
the first ten months of 1962-63 amount-
ed to Rs. 2-04 lakhs as against Rs. 77
thousand last year.

(c) and (d). Yes, Sir. Import of
machinery for replacement purposes
but not for the expansion of the in-
dustry is allowed.

Shri D. C. Sharma: May I know
what arc the items of confectionery
that are exported and to what coun-
tries they are exported?

Shri Manubhai Shah: Though the
amount is just nominal, there are
about 15 countries to which these are
exported. Most of it is lemon drops,
jujubes, some biscuits and the like.

Shri D. C. Sharma: May I know if
tinned rasagullag are also exported?

Shri Manubhai Shah: Well, Sir, that
is one item which does feature here,
but the amount is only Rs. 80,000.

Mr. Speaker: What would be the
effect of rasagullas after opium?
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Shri Bishwanath Roy: May I know
whether any steps are being taken to
improve the quality of Indian confec-
tionery so that we may be able to
complete with the other confectionery
producing countries?

Shri Manubhai Shah. It is a very
relevant question, Sir, and, therefore,
we are calling a meeting of the Export
Promotion Council on Confectionery
next week, and we are going to tackle
this question, because the sugar prices
have spurted and we might get much
better export.

Shri Maheswar Naik: May I know
whether the attention of the Govern-
ment has been drawn to the conten-
tion of the industry that the
machinery now in use in this industry
is most out-dated and they want to re-
place it by import or something like
that? May I know whether the Gov-
ernment is taking any action in that
direction; if so, what is it?

ghri Manubhai Shah: Import of
machinery is a low priority item as
far as national priorities are con-
cerned. Therefore, we have iold the
manufacturers that if they can earn
through exports we shall allow them
to use it for import of machinery for
the purpose of modernisation.
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Shri D. C. Sharma: May I know
what kind of machinery is required
by these confectioners and whether
our country cannot produce it If we
cannot produce it, may I know what
efforts will be made to produce it here?

Shri Manubhai Shah. There is no
doubt that w. are not producing any
machinery, but the volume of require-
ments in India for the wrapping
machines, stamping machines and
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tabulating machines is so little that
it is not worthwile to produce every
type of machinery. Therefore, we
have to import the latest modern
machinery.

Glass Factory at Hyderabad

*738. Shri Eswara Reddy: Will the
Minister of Commerce and Imdustry
be pleased to state:

(a) whether a licence hasg been issu-
ed to the Andhra Pradesh Government
for the setting up of a Glass Factory
at Hyderabad, with Hungarian colla-
boration;

(b) the terms of collaboration; and

(¢) the estimated capacity of the
Plant?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c) A state-
ment is laid on the Table of the House.

Statement

The proposal of the Andhra Pradesh
indust:»' Development ° Corporation
for the sctting up of a composite glass
factory at Hyderabad with Hungarian
collaboration has been considered by
the Government. However, no licence
has so far been issued under the Im-
dustries (Development and Regula-
tion) Act, 1951 for the purpose as the
financing arrangements for the pro-
ject and the views of the State Gov-
ernment whether they would like to
pursue the project in the present
emergency are still awaited. The
terms of foreign collaboration are still
to be submitted by the Corporation.
These would, however, be considered
only after the issue of an industrial
licencs to the Corporation. In case
the scheme is finally approved, the
capacity of the Plant would be about
27800 tons per annum for the different
items.

Shri Eswara Reddy: It is meontioned
in the statement that the views of the
State Government are awaited. May
I know when the proposal came from
the State Government and the exact
date on which this Government have
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asked for the views of the State Gov-
ernment?

Shri Kanungo: The discussions have
been going on. The proposal was
submitted by the Corporation, not by
the Government, in 1962. The Plan-
ning Commission has asked whether
the Government can fit it in the Third
Plan or not. This information is
awaited. The terms of the colilabora-
tion are also to be spelled out which
they have not done.
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Shri P, Vemkatasubbaiah: May 1
know whether this Government pro-
pose to give any financial assistance to
the Corporation which is going to set
up this factory with Hungarian colla-
boration?

Shri Kanungo: That will be decided
by the Planning Commi:ssion after con-
sultation with the State Government.

Shri Heda: May I know the items
of glass which this factory is going to
produce with! Hungarian collabora-
tion?

Shri Kanungo: Four varieties of
glass are supposed to be made here—
sheet glass, glass bottles, shells and
crystal glass. The advantage for
Andhra is that they have got a fac-
tory where they have certain
machineries. With the additional
machinery it may be possible to pro-
duce more varieties. Also, there will
be increasing demand for these pro-
ducts in the near future because the
industry is developing.
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Shrimati Savitri Nigam: What is
the total target of production of this
factory and when will it start pro-
ducing?

Shri Kanungo: The total produc-
tion will be 27,800 tons per annum.
Now it is in the idea stage. It has to
work it out. ,

Conversion of Iron Scrap into Pig Iron

*739. Shri Subodh Hansda; Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether there is any proposal to
convert the iron scrap into pig iron as
well as into steel in the Public Sector;

(b) if so, whether any separate fac-
tory will be started for this purpose;
and

(c) whether this will be taken up
during the Third Plan period?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) There is no
proposal to undertake conversion of
iron scrap into pig iron or steel in the
public sector. Scrap is however used
as an additive already at certain stages
of iron and steel production in the
public sector steel plants,

(b) and (c). Do not arise.

Shri Subodh Hansda: In view of the
fact that large quantities of scrap are
exported outside, what steps are the
Government taking to stop these ex-
ports and utilize all the scrap in the
iron and steel plants?

The Minister of Steel and Heavy
Industries (Shri C. Subramanmiam). In
the private sector a few have come
forward to utilise the scrap and their
proposals have been sanctioned.

Shri Subodh Hansda: What is the
total percentage of iron scrap now
utilized by the steel projects?

Shri €. Subramaniam: I do not
have the figures with me here.

Shrimati Savitri Nigam: May I
know if the hon. Minister is aware
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that there is a lot of profiteering and
blackmarketing going on in the retail
trade of scrap and, if the answer is in
the affirmative, what steps Govern-
ment are taking to control it?

Shri C. Subramaniam: Only re-
cently a committee was appointed togo
into this question. It was on the basis
of the recommendation of this com-
mittee that we have de-controlled
scrap. Therefore, the question of
blackmarketing does not arise,

Shri P. Venkatasubbaiah: May I
know whether it is a fact that there is
acute shortage of pig iron in the coun-
try and, if so, what steps do Gov-
ernment propose to take to step up
its production?

Shri C, Subramaniam: I have al-
ready given an answer to this ques-
tion.

Shri R. S. Pande: Taking into con-
sideration the shortage of pig iron in
the country, may I know whether
Government propose to put up any
factory in Madhya Pradesh, because
fron ore is available there in plenty?

Shri C. Subramaniam: This ques-
tion is about the utilisation of scrap
for conversion into pig iron. Re-
garding the production of pig iron, I
have answered a question today where
the details are given.

Industrial Units
*740. Shri Eswara Reddy: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the follow-up actions taken by
the Development Wing of his Ministry
after the licences for setting up of in-
dustrial units are issued;

(b) how long after the licence is
granted to promoters are to complete
the setting up of the Unit; and

(¢) how long after its issue the
licence lapses if the unit is not set
up?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c). A state-
ment is laid on the Table of the House,
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[Placed in Library, See No. LT-1073/
63].

Shri Eswara Reddy: It is said in
the statement that a licensee is gene-
rally required to implement the
licence within one year of the grant
of licence, but we know that many
licensees are not limplementing the
licences within one year. For instance,
a licence for a fertiliser factory at
Kothagudium was given two or three
years ago but nothing has come up
there. May I know the reasons for
this lapse?

Shri Kanungo: I am not aware of
the particular plant, but in certain
cases it is not the fault of the licensees
because sometimes it happens that the
machinery is not available or the ex-
change is not available. Those are
factors which are beyond the control
of the licensee. As I have said in the
statement, we review it from time to
time and if we find that the licensee
has not taken steps which he ought to
have taken and which he could have
taken, the licence ig revoked.

Shri Daji; Will the hon. Minister
inform us as to how many licences
were cancelled during the last one
year and what factories they pertained
to?

Shri Kanungo: That figure was
given in answer to another question.
However—I am  speaking] from
memory—it will be more than 400.

Dr. L. M. Singhvi: May I know
whether it is a fact that certain units
licensed are not able to go iato pro-
duction because the essentiality cer-
tificates granted by the State Cuv-
ernments are not always honoured by
the Union Government?

Shri Kanungo: This is with refe-
rence to scheduled industries which
are governed by the Industries Regu-
lation Act. The essentiality certificate
which the hon. Member is mentioning
refers only to small industries,

Shri Ramga: What steps are gene-
rally being taken in order to help
these people to whom licences have
been given to fulfil their mission of



7907  Oral Answers

establishing these industrial enter-
prises? May I take it that Govern-
ment gives them every possible assis-
tance when its assistance i: sought?

Shri Kamungo; Yes, Sir; that is
mentioned in the statement.

Shri Sham Lal Saraf: May I know
if the Government is aware of the
gricvance expressed by the Federa-
tion of Indian Chambers of Com-
merce and Industry that met in Delhi
the other day, namely, that it takes
at least 62 weeks for an applicant for
a licence to know whether the licence
18 to be issued or not?

Shri Kanungo: 1 am not aware of
the exact statement of any body; but
it does happen sometimes that it is

delayed. Mostly, it is due to the ori- .

ginal application not disclosing the
full data which is required.

Shri Harish Chandra Mathar: In
the context of this general complaint
regarding delays I find from the ans-
wer that the Development Wing has
been transferred from the Ministry of
Commerce and Industry to another
Ministry. What is the justification for
this transfer and what precautions
have been taken to see that this divid-
ed responstbility and divided autho-
rity will not lead to further delays?

Shri Kanungo: It is not a question
of dividing the responsibility at all.
Now it has been streamiined more be-
cause this particular organisation is
going to function as a service organi-
sation for all ministries.
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Shrimati Savitri Nigam: May I
know if there are a number of com-
plaints from the licensees and whe-
ther the administrative delays have
been the reason for not starting of
production in time?

Shri Kanungo: We do not keep
statistics of that because it varies from
product to product and from plant to
plant.

Mr. Speaker: The Question Hour is
over.

Re: Q. 723

Shri Maheswar Naik: Sir, may I
request that Question No. 723 be taken
up. Though the questioner is absent,
it is a very important question.

Mr. Speaker: The time is up. But
if the hon. Minister wants to answer
it, T can allow it.

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
Yes, Sir; I can answer it.

Mr, Speaker: It is not that he can
answer it. If there is time, certainly
the hon. Minister has a right to ask
fcr an answer to that question; but
if the time is over, then if the hon.
Minister thinks that it is of sufficient
importance and that it should be
answered, the hon. Minister might
answer it.

Shri C. Subramaniam: It is a routine
question; I do not think, it requires
an oral answer.

Mr. Speaker: Then, I cannot take
it up. The Question Hour i8 over,

WRITTEN ANSWERS TO
QUESTIONS

Production of Pig Iron

*723. Shri Vidya Charan Shukla:
Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether Government have taken
final decision regarding the steps to
increase the production of pig iron in
the existing steel plants; and
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(b) the Government's plan in this
regard?

The Minister of Steel and Heavy
Industries (Shri C. Subramanmiam):
(a) No, Sir, not yet.

(b) Hindustan Steel Limited have
been asked to prepare, in consultation
with the National Metallurgical Labo-
ratory, reports on the setting up of
small furnaces using nut coke at
Durgapur, Bhilai and Rourkela, They
have also been asked to prepare a
project report for the installation of a
large sixth blast furnace at Bhilai.

Commercial Publicity

*724. Shri Morarka: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the official
note prepared for the Board of Trade
indicating that the entire approach to
commercial publicity is ad hoc and
half-hearted and that publicity techni-
ques are out of date and that no
market studies are carried cut
and that nothing 1is publisned in
foreign languages; and

(b) if so, the steps taken by Gov-
crnment to overcome this?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) The question of strengthening
commercial publicity for export pro-
motion is receiving close attention of
the Ministry. As a first step, a new
Journal entitled “Foreign Trade of
India” for publicity abroad has been
instituted. It has also been decided
to start four new series of publi-
cations, viz. (i) publicity pamphlets on
major industries and export products;
(ii) publicity folders oriented to speci-
fic requirementg of individual
markets; (iii) information pamphlets
for use of exporters on export commo-
dities as well as on subjects like
marketing techniques, standardization,
quality control, trade regulations
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abroad, etc.; and (iv) a weekly bulle-
tin for circulation to Indian Missions
abroad. Arrangements are also being
made for increasing the supply of
commercial documentary films to
Indian Missions abroad for publicity.
In addition, schemes are being drawn
up to intensify press publicity, public
relations activities and advertisement
of Indian products through various
media,

Pig Iron Factory at Barabil

*727. Shri Ram Chandra Mallick:
Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether any agreement has
been made Dbetween the Kalinga
Industries and a German Company to
set up a middle-sized pig iron factory
at Barabil (Orissa) with joint collabo-
ration;

(b) what will be its capacity and
how much electricity will be consumed
by this factory; and

(c¢) the estimated cxpenditure on
this project?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) No financial collaboration is pro-
posed. Only technical collaboration is
envisaged, and the necessary agree-
ments have yet to be received and
approved by Government.

(b) 100,000 tonnes per annum.
Power consumption will be about 5.000
KW. when complete.

(c) About Rs. 5 crores, with foreign

exchange component of Rs. 218
crores.

Beedi Export to Ceylon

1459. Shri M. P, Swamy: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it ig a fact that the
Government of Ceylon have banned
the import of beedis from India;

(b) if so, the amount of foreign ex-
port earnings lost due to this ban; and
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(¢) whether Government intend to

explore other foreign markets for
beedis?

The Minister of International Trade
im the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) On an average, Ceylon has been
importing from India beedis worth
Rs. 50 lakhs per year,

(c) The Tobacco Export Promotion
Council is siezed of the difficulties
created by the ban imposed by
Ceylon Government, efforts are being
made by them to find alternative ex-
port markets for beedis as well as we
are taking up the matter with the
Ceylonese Government for reconsi-
deration.

Guar Seed

1460. Shri Tan Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the industrial uses of Guar
(Cluster bean) cultivated in the arid
regions of north-western India;

(b) whether the potentialities of
the end uses of the extracts obtained
from the guar seed have been com-
rletely exhausted; and

(c) it not, the research to be under-
taken?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Guar gum of
different grades derived from Guar
(Cluster bean) is utilised in various
industries such as paper manufacture,
textile finishing and printing, yarn
sizing, mining and drilling, explesives,
canned foods, ice creams, frozen food,
cheese, cosmetics, tooth pastes etc.

(b) No, Sir,
(c) Further research is in progress

to tap the potentialities of the use of
guar based products.
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Allotment of Non-Ferrous Metals to
Uttar Pradesh

1462 Shri Sarjoo Pandey:
*\ Shri J. B. Simgh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the quantity of non-ferrous
metals allotted to Uttar Pradesh dur-
ing 1960-61, 1961-62 and 1962-63 so
far;

(b) whether the Uttar Pradesh
Government have requested the Cen-
tral Government to increase the quota;
and

(¢) if so, the decision taken there-
on?

The Minister of Industry in the
Mixistry of Commerce and Industry



7913 Written Answers

APRIL 5, 1963

Written Answers 7914

(Shri Kanungo): (a) Allocations are given below:—

(Rigures in Metric Tons)

Year Copper Zinc Aluminium Lead Tin
1960-61 . 2800 1800 State-wise allo- 53
cations were
not madc
1961-62 . 2998 2900 267 50
1962-63
April-Sept. ’62. 1302 1053 154 26
Oct. 62 to March ’63 1264 947 206 . 40%¢

* No allocation was asked for.

** Tin is being allocated oaly from October *62—March 63 period.

(b) The Government of Uttar Pra-
desh had requested for increase in
allocations of copper and znc.

(¢) On account of the decision to
impose a cut of 30% in the allotment
of copper to the utensil manufactur-
ing industry with a view to making
it available for more essential pur-
poses and the overall reduced avail-
ability of zinc, the request of the
U.P. Government could not be com-
plied with.

Timber Shortage

1463. Shri Ram Harkh Yadav: Will
the Mifister of Commerce and Indus-
try be pleased to state:

(a) whether there is acute shortage
of ‘fir' quality timber in the Capital;

(b) if so, its effect on the saw mill
industry; and

(c) the reasons for the shortage?

The Minister of Industry in the
Ministry of Commerce 2nd Industry
(Shri Kanungo): (a) Government is
not aware of any acute shortage of
‘fir' quality timber in the Capital.

(b) and (¢). Do not arise,

Iron and Steel Plant im Andhra
Pradesh

J Shri E. Madhusudan Rae:
1464. \_ Stiri Eswara Reddy:

Will the Minister of Steel and
Heavy Induastries be pleased to state:

(a) the further developments in re-
gagd to setting up of an Iron and
Steel Plant of medium size in Andhra
Pradesh; and

(b) the details of the proposal?

The Minister of Steel and Heavy
Indastries (Shri C. Subramaniam):
(a) There is no proposal at present
for setting up a steel plant of medium
size in Andhra Pradesh. There is,
however, a proposal for the setting up
of a small pig iron plant

(b) The pig iron plant will have
a capacity of 100,000 tons and is ex-
pected to adopt the low shaft furnace
technique. Further details are being
worked out.

Small Scale Industries in Andhra
Pradesh

1465. Shri E. Madhusudan Rao:
Will the Minister of Commerce and
Industry be pleased to state the total
amount of loan granted to Andhra
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Pradesh during 1962-63 for the deve-
lopment of Small Scale Industries?

The Minister of Industry in the
Ministry of Commerce and
(Shri Kanuongo): The following
amounts of loans have been sanction-
ed to Andhra Pradesh during 1962-63
for the development of Small Scale
Industries:—

Rs.
(1) Small Scale Industrics 28-08 lakhs
(i) Industrial Estates 3466 lakhs
ToTtaL 62-74 lakhs

Issue of Industrial Licemces in
Andhra Pradesh

1466. Shri E. Madhusudan Rao:
Will the Minister of Commerce aad
Industry be pleased to state:

(a) the number of applications for
industrial  licences received from
Andhra Pradesh during 1962-63; and

(b) the number of applications
which were granted licences during
the same period? .

The Minister of Industry in the
Minisiry of Commerce and Industry
(Shri Kanungo): (a) 70 (upto 25th
March, 1963).

(b) 54 licences have been issued
during 1962-63 (upto 25th March,
1963).

Projects in Amdhra Pradesh with
Russian Aid

1467. Shri E. Madhusudan Rae:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the names of the projects, if
any, set up in Andhra Pradesh with
Russian help during the First, Second
and Third Plan periods; and

(b) the nature of production and
production capacity of each?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). The
information is being collected, and
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will be laid on the Table of the
Sabha.

Prices of Cycle Tyres and Tubes

1468. Shri Pratap Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the factory and ex-factory prices
at present of cycle tyres and tubes
in India, factory-wise;

(b) the market price of these tyres
and tubes;

(c) whether it is also a fact that
there is no price control on the sale
of these tyres and tubes and the
price charged by the dealers is too
high; and

(d) if so, the action Government
propose to take to reduce the high
prices charged by the dealers?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (d). A state-
ment is placed on the Table of the
House, [Placed in Library, See No.
LT-1074/63).

Shortage of Cycle Tyres and Tubes

1469. Shri Pratap Singh: Will the
Minister of Commerce amd Industry
be pleased to state:

(a) whether it is a fact that at pre-
sent there is a great shortage of cycle
tyres and tubes in India;

(b) the annual requirement and the
consumption of these tyres and tubes
in India;

(c) whether it is also a fact that the
factories, due to the poor production,
have refused supply to the new dea-
lers; and

(d) if so, how Government propose
to help the new dealers to get some
quotas and also make this Industry
self-sufficient to meet the increasing
demand of the public?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kamungo): (a) No, Sir; judging
by production figures.
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(b) The estimated requirements of
cycle tyres and tubes in 1963 is about
12 million numbers each while the
estimated  production is 13 million
numbers each.

(¢) and (d). Owing to consumer
preference for certain brands, manu-
facturers of those brands have not
been able to supply all the require-
ments of new dealers since their pro-
duction alone is not sufficient to mecet
the demand. Besides these manufac-
turers, however, there are 10 dther
licensed units which manufacture
cycle tyres and tubes and the overall
indigenous production is considered to
be sufficient not only for meeting in-
ternal requirements but for some ex-
port as well. The question of licens-
ing some more units against future
demand is also under consideration.

Retention Price of Steel

Shri Sham Lal Saraf:
1470 { Shri P. Venkatasubbaiah:
L Shri R. S. Pandey:

‘Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether Government have de-
cided to allow producers of steel a
marginal increase in its retention
price;

(b) whether this increase in the
steel price will necessitate revising the
Industrial and Engineering Projects
already sanctioned in the Public Sec-
tor under the Third Plan; and

(c) whether it has been estimated
by now as to what will be the total
effect on projects by this price varia-
tion in the price of steel?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) The question of allowing an in-
crease on the retention price of steel
owing to the rise in railway freight
and royalty on minerals, implementa-
tion of the Interim Wage Board
Award, and incidence of the War
Risks Insurance premia is at present
under consideration.

APRIL 5, 1963

Written Answers 7918

(b) and (c). Increase in the retention
price payable to the main producers
of steel does not necessarily mean an
increase in the sale price of steel to
the publicc The question whether
when the retention price is increased,
the sale price to the public should
also be raised will be examined at
the appropriate time, having regard to
all relevant considerations.

Paper Factory at Mansurpur., U.P.

1471. Shri Sham Lal Saraf:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether a paper factory will
be started at Mansurpur in Muzaffar-
nagar District in Uttar Pradesh;

(b) if so, the total capital

outlay
thereof; and

(¢) the type of puaper proposed to
be manufactured in this factory and
what will be its total production?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) A licence has
been issued for thc setting up of a
paper factory in Mansurpur.

(b) Rs. 71915 lakhs.

(c) 21,000 tons per annum of writ-
ing, printing and wrapping papers.

Industrial Cooperatives

1472. Shri Krishna Deo Tripathi:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the number of industrial co-
operatives in India at the end of 1962-
83 classified State-wise and industry-
wise; and

(b) the number of industrial co-
operatives contemplated at the com-
pletion of the Third Plan (State-wise
and industry-wise)?

The Minister of Industry in the

M.Inﬁtx‘:f Commerce and Industry
(Shri Kanungo): (a) Data for the

cooperative year 1962+63 would be
available only atter 30th June, 1963.
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(b) All India targetsjor organiza-
tion of industrial cooperatives during
the Third Plan are now under discus-
sion by the Second Working Group on
Industrial Cooperatives.

Applications for Industrial Licences

1473. Shri Krishna Deo Tripathi:
Wili the Minister of Commerce  and
Industry be pleased to state the
number of applications for industrial
licences from States and Unioen Ter-
ritories (State and Territory-wise)
during the first and second year of
the Third Five Year Plan together
with the number sanctioned, pending
and rejected?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): Information is being
collected and will be laid on the Table
of the House.

Khadi and Village Industries Board in
Orissa

1474. Shri Ulaka: Will the Minister
of Commerce and Industry be plcased
1o state:

(a) the amount of Central grant
given to Khadi and Village Industries
Board in Orissa during 1962-63; and

(b) the total production and dis-
bursment of traditional khadi during
the same eriod?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Rs. 7.84 lakhs.

(b) According to information so far
available, 50,935 square metres of
khadi valuing Rs. 124,360|- were pro-
duced in Orissa from April, 18962 to
June, 1962.

Ambar Charkhas im Orissa

1475. Shri Ulaka: Will the Minister
of Commerce and Industry be plcas-
ed to state:

(a) the number of Ambar Char-
khas distributed in Orissa during
1962-63;
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(b) the number of Ambar Charkhas
which were in operation during the
same period; and

(c) the total quantity of yarn
produced during the aforesaid period?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) 212 Ambar Char-
khas were distributed in Orissa from
April to December, 1962.

(b) It is roughly estimated that
about half of the Ambar Charkhas dis-
tributed are in operation,

(c) 11,566 k.lograms of yarn were
produced from April to December,
1962.

Licences for Textile Mills in Orissa

1476. Shri Ulaka: Will the Minister

of Commerce and Industry be pleased
1o state:

(a) the number of licences issue‘d
during 1962-63 for installation of
Textile Mills in Orissa; and

(b) the capacity of spindles sanc-
tioned for the Mills? '

The Minister of International Trade -
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Five.

(b) 109.100.

Cottom Yarn Prices

1477. Shri Yallamanda Reddy: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether a rationalised structure
of ceiling prices for cotton yarn has
been worked out by the Indian Cotton
Mills Federation in consultation with
the Textile Commissioner effective
from February, 1963

(b) whether there is any increase
or decrease in rates of yarn of various
counts; and

(c) if so, the reasons for the same?

The Minister of International Trade
in the Ministry of Commerce and In-
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dustry (Shri Manmubhai Shah): (a)
Yes, Sir.

(b) The ceilings of yarn of counts
40s and below have been revised up-
ward, while those of most other
varieties have been revised down-
ward,

(c) There was scarcity in the sup-
Ply of yarn of counts 40s and below
required by the handloom sector
owing to the unremunerative nature
of the ceiling prices obtaining prior
to revision; the revised prices are ex-
pected o induce larger production of
these counts. The ceilings of most
other counts were revised downward
taking into account the market prices
prevailing before revision.

Manufacturing Unit for Insulating

Paper

1478, J Shri Subodh Hansda:
\ Shri 8. C. Samanta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the proposal for setting

. up a manufacturing unit for insulating

paper for telecommunication and

underground cables has been accepted
by Government;

(b) if so, whether this unit will be
put up with indigenous machineries;
and

(c) when this unit will be set up?

The Minister of Industry in the
Ministry of Commerce and lndnstry
(Shri Kanungo): (a) Not yet, Sir.

(b) Indigenous machinery will be
utilised to the maximum extent pos-
sible.

(¢) It would be premature at this
stage to indicate when the project, if
it is approved, will commence produc-
tion. It normally takes about 3 years
for a new paper mill to be established
from the date of finalisation of all
the preliminaries.

APRIL 5. 1963
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Oil Circait Breaker
1479 J Shri Bishanchander Seth:
"\ Shri Yashpal Singh:
Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether it ig a fact that India
has been able to produce a first odl
circuit breaker;

(b) if so, whether this has passed
the stringent British Standards Speci-
fications tests; and

(c) how far this oil circuit
breaker will help us iy other manu-
factures?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) Yes, Sir, in the Heavy Electri-
cal Equipment Factory, Bhopal a
completely indigenous high tension
oil circuit breaker has been manu-
factured.

(b) Yes, Sir.

(¢) This will result in indigenous
supplies of circuit (preakers : for
distribution  of electric energy 'to
various consumers including indus-
trial consumer.

Documents ‘of the Constituent

Assembly

1481. Dr. L. M. Singhvi: Will the
Minister of Law be pleased to state:

(a) whether all the important
published and unpublished docu-
ments of the Constituent Assembly
have been duly recorded, classified
and kept at one place;

(b) if so, where;

(c) whether they are available
to Research Scholars in the fleld;
and

(d) the steps Government have
taken to preserve all the important
papers and documents connected
with the framing of the Constitution
of India?

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra
Mishra): (a) and (b). The Secre-
tary of the Constituent Assembly
haq forwarded direct to the National
Archives for permanent record cer-
tain documents of the Constituent
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Assembly. Other relevant files of the
Constituent Assembly which were for-
warded to the Ministry of Law
by the Constituent Assembly Secre-
tarfat, are kept in safe custody in
the Ministry. The lists and the sub-
ject headings of these filles and do-
cuments indicate the subjects dealt
with in each of them,

(c) Al these documents are made
evailable to bona fide Research
Scholars for reference in accordance
with the rules governing such re-
search.

(d) All the important documents
and papers connected with the fram-
wng of the Constitution are in safe
custody.

Small Scale Industries in Union

Territories

1482 Shri Marandi: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the number of the small scale
industries established in Union Terri-
tories of Tripura, Manipur, Andamans,
Laccadives, Himachal Pradesh and
other territories since April, 1962;
and

(b) the amount spent on them?

The Minister of Industry in the
Ministry of Commerce and Industry
(8hri Kanungo): (a) and (b). No
emall scale industries as such have
been established in the Union Terri-
tories of Laccadives, Goa, Andaman
and Nicobar and Manipur since April,
1962.

As regards the small scale indus-
tries in the other territories, the
information is given as under:—

No. of SST  Amount

Territory Established given by
since April, Govt. to
1962 Union
Territorics
as block loans
for SSI.
Rs.
Pondicherry . 19 55,000
Tripura . 4 30,500
Delhi . . No auther- 12, 00,000
tic informa-
tion is avail-
able.

Information regulating establish-
ment of small scale industries in
Himachal Pradesh and Nagar Heveli
is being collected and will be laid on
the Table of the House.

Company Law Administration

1483. Shri U. M. Trivedi: Will the
Minister of Commerce ang Industry
be pleased to state:

(a) the number of officers em-~
ployed in Bombay to assist in the
administration of Company Law;

(b) the number of cases they have
investigated under the Company
Law and how many of such investi-
gationg have led to prosecution; and

(c) whether the working of the
Bagalkot Cement Company Limited
hag been investigated in any man-
ner ang if so, with what result?

The Minister of Industry in the
Ministry of Commerce and Indus-
try (Shri Kanungo): (a) Ten. This
number includes officers employed
both in the office of the Regional
Director, Western Region, Depart-
ment of Company Law Administra-
tion, and the office of the Registrar
of Companies, Maharashtra.

(b) 515. Out of these, prosecu-
tiong were launched in 119 cases,
resulting in conviction in 95 cases.
Investigations under section 235
were also ordered in three cases,
which led to )prosecutions in 36
cases, with convictions in 33 cases.
These figures of prosecutions are In
addition to 2402 other cases of pro-
secutions for various defaults un-
der the Companies Act.

(¢) The complaints, including the
alleged misuse of stores, equipment
etc. by the managing agents we1:e
first looked into by the company'’s
auditors. Ag stated in the reply to
the unstarred question No. 2230 on
the 4th September, 1962,' the ocom-
pany at a general meeting refe‘rred
the auditors’ report to a Committee
of flve persons. At the subsequent
adjourned general meeting held on
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the 10th September, 1862, the com-
pany resolved, by uan overwhelming
majority, that the majority jrecom-
mendations of the Commiitee con-
doing the irregularities on the part
of the managing agents should be
accepted. Government, - thereupon,
directed the Registrar of Companies,
Maharashtra, to make enquiries un-
der section 234 of the Companies
Act and to submit a report. Mean-
while, some shareholders of the com-
pany lodged complaints with the
local police on identical allegations.
Since an investigation ig being con-
ducted by the Police, no separate
enquiry is at present being made by
the Department of Company Law
A“ministration.

Iron and Steel Output

Shri Maheswar Naik:
1484./ Shri S, C. Samanta:
Shri Subodh Hansda:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether it is a fact that the
saleable steel ang iron output in the
private sector in December, 1962 and
January, 1963 wags much low

(b) if so, the reasons therefor; and

(¢) whether it has beep regularised
now?

The Minister of Steel and Heavy
Industries (Shri C, Subramaniam):
(a) There has been no significant fall
in the production of saleable steel
ang saleable pig iron by the main
producers in the Private Sector dur-
ing December, 1962 and January, 1963
beyond normal operational fluctua-
tions. . In fact the saleable steel pro-
duction of the Tata Iron and Steel
Co., was higher in the two months
referred to thap in the previous two
months and so also the saleable pig
iron production of Indian Iron and
Steel Co. .

(b) and (c). Do not arise.
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Manufacture of Films with Russiam
Collaboration

1485, Shri D, C. Sharma: Will the
Minister of Commerce and Indystry
be pleased to state:

(a) whether Russia has promised
to extend technical collaboration in
producing colour and black-and-
white films; ang

(b) it so, the details thereof?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Government
‘have no information.

(b) Does not arise.
Smal] Scale Indurtsies

1486 f Shri Gopal Datt Mengi:
*\ Shri Abdul Ghani Goni:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the number of new units set up
in Small Scale Indisstries; and

(b) the total investment involved
therein and the employment potential
of each unit in April-September,
19627

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). No
comprehensive survey has been un-
dertaken to fing out the number of
units set up since the beginning of
the small scale industries programme
in 1954. However, some surveys
have been carried out by the Small
Scale Industries Organisation on cer-
tain specific small scale industries,
like mechanical, metal, plastic & rub-
ber toys; electric motors, starters &
switches; wireless receiving sets;
electric fans; surgical instruments and
machine tools, The survey in all
these industries covered 1.126 small
scale units and showed that the aver-
age employment per small scale unit
was 17 and the average investment
Rs. 3,275 per employment. Opn the
basis of this limited survey it is esti-
mated that the total employment
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f:reated in the smal] scale sector dur-
ing the Seconq Five Year Plan was
3,70,000. Taking 17 persons ag the
fwgrage employment in a small unit,
lt'ls estimated that 22,000 new units
with an aggregate investment of
Rs. .121 crores  came into existence
»du.nng 1956-61. No information in
tl.us regard is available for the pe-
riod April-September, 1962.

Productivity Council

!487, Shri Harish Chandra Mathur:
Will the Minister of Commerce and
Industry be pleased to state:

(g) the actual performance and
achxev‘ements of the Productivity
Council during the last three years;

(b) the assistance rendered by it
and contribution made in develop-
ing efficiency and better production in
Small Scale Industry and in back-
warq areas; and

(c) whether he will lay on the
Table a statement of candidates sent
abroad with their qualifications and
affiliations and follow up action?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Since its incep-
tion in 1958, the activities of the Na-
tional Productivity = Council (NPC)
have beepn related to the attainment
of its main objective which is to in-
crease productivity in all sectors of
the national economy. So far, how-
ever, it has concentrateq its efforts
in the field of industria] productivity.
It has sought to achieve its objective
by (a) equipping industrial person-
nel at all levels with the techniques
and procedures of increasing pro-
ductivity through training  pro-
grames organised within and outside
the country, (b) providing them op-
portunities to see for themselves the
productivity techniques adopted in
other plants and industries through
Foreign and In-Country Productivity
Teams: (c) assisting the industry in
locating and solving their productivity
problems through Study Groups, Pro-
ductivity Surveys etc. and (d) dis-
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§emj.nating knowledge and ideas lead-
ing to higher productivity through
the media of publications, audio-visu-
al, exhibition etc.

Although it is not possible to mea-
sure the impact of the above activit-
ies in concrete terms, there are sig-
nificant indications of their impact
on industry. Productivity conscious-
ness is now widespread; management
s now more keen to adopt newer
skills and techniques; management
development ang training acitivities
in the country have considerably in-
creased; many industrial enterprises
have set up their own units to focus
attention on productivity problems;
and several specific cases of increas-
ed productivity have been reported.

(b) NPC has paid special attention
to the needs of Smal} Industries.
Association of small industries in
the productivity movement has been
assisted by making additional contri-
bution to the funds of local Produc-
tivity Councils against subscriptions
collected from small industry mem-
bers. Special efforts were made to
have their participation in the pro-
grammes ang activitics of NPC and
LPCs. Important programmes speci-
fically organised for them include a
Study Team sent abroad in 1959 on
Small Scale Industries, several In-
Country Teams sponsored by LPCs;
and a special issue of NPC’s Journal
on Small Industries. Specialists of
NPC also assist the Small Industries
service institutes in their training
activities. y

NPC keeps inview the requirements
of the less developed areas in its
activities and programmes. It has
helped establishment of Local Pro-
ductivity Councils in such areas and
efforts contirue to be made to orga-
nise appropriate activitles under
their auspices.

(¢) Yes, Sir, A list of candidates
sent abroaq for training by the NPC
under its various programmes is
on the Table of the House. [Placed in
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library, See No. LT-1075/63]. The
follow up action constitutes issue of
appropriate questionnaire to the parti-
cipants and their employers for as-
sessing the impact of the training.

Rourkela Steel Plant

1488, / Shri Maheswar Naik:
"\ Shrimati Savitri Nigam:

Will the Minister of Steel aad
Heavy Industries be pleased to state:

(a) whether it ig a fact that the
Rourkela Steel Plant has recorded
losg in its latest financial estimates;

(b) it so, to what extent and the
reasons therefor; and

(c) how the financial estimates of
the other steel plants under the
Hindustan Steel Ltd., compare with
those of the Rourkela Plant?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(@) to (c), The financial accounts of
Rourkela Steel Plant for 1962-63 have
not yet been finalised, The financial
results of the steel plants under
Hindustan Steel Limited during 1961-
62 are contained in the eighth An-
nual Report of the Company which
was placed on the Table of the House
on the 27th February 1963.

Elections

1489. Shrimati Renu Chakravartty:
Will the Minister of Law be pleased
to state:

(a) whether the gencral convention
of the Election Commission to call all
parties ang take major decisions re-
garding elections after consulting
them, has been given up now; and

(b) which parties were consulted
regarding the feasibility of holding
elections during the emergency?

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra
Mishra): (a) The Election Commis-
sion is not aware of any such con-
vention, and hence the question of
giving it up now does not arise.
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(b) As the holding of bye-elections
as early ag possible is stipulated by
law, the Election Commission did not
think it necessary to consult any
political party in the matter.

Prototype Production and Training
Centre at Okhla

1490. Shri S, M, Banerjee: Will the
Minister of Commerce and Industry
be pleaseq to state:

(a) whether it is a fact that the
prototype production and {raining
centre at Okhla (Delhi) is producing
complete 100 weiler lathes;

(b) if so, whether production of
100 weilor lathes was contemplated
upto 31st March, 1962;

(¢) if so, the actual number pro-
duced;

(d) the reasong for the deficiency,
i¢ any; and

(e) whether any inquiry has been
made into the causes of this defi-
ciency?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c). A pro-
gramme for the manufacture of in-
digenous components required for
100 weiler lathes by the 31st March,
1983, was drawn up by the Prototype
Production & Training Centre, Okhla
in July, 1962. The production of
these components hag been according
to schedule. The final assembly of
complete lathes is dependent on the
supply of imported components to
the extent of about 10 per cent. So
far imported componets for 35 lathes
have been reccived, It is expected
that the components for the remain-
ing 65 latheg will be received shortly.

15 lathes have been completely as-
sembled and tested. 10 are in the
final stages of assembly and testing.

(d) and (e). Do not arise.
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Industrialisation of Backward Areas of
Punjab

1494. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any survey of the
Backward hilly areas of Punjab has
been conducted so far to assess tha
industrial possibilities there;

(b) if so, the recommendations of
the survey party; and

‘) the steps taken to implement
the same?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) The following
surveys of the backward hilly areas cf
the Punjab State have bcen conduct-
ed to assess the industrial potentiali-
ties of those arcas:

(1) Industrial surveys of Xangra,
Simla, Gurdaspur and Ambala dis-
tricts conductcd by the Punjab State
Government in 1955-56.

(2) Area Survey of Kungra District
(excluding Lahaul and Spiti areas)
conducted by the Central Small In-
dustries Organisation (Small Scale In-
dustries Area Survey Report No. 41).

(3) Terhno-economic survey of the
Punjab State (including backwarad
hilly areas) conducted by the Na-
tional Council of Applied Emonomic
Research at the instance of the
Punjab Government in 1959.

(b) Attention is invited to the copies
of the Reports on these surveys,
which are available in the Parliament
Library,

(c) The recommendations made in
the Survey Reports have been taken
into consideration by the Punjab
State Government in working out the
State’s Third Five Year Plan for in-
dustries. The findings of these sur-
veys are also being utilised by the.
State Government to make available
to private enterprise detailed data
about the possibilities of new indus-
tries in the concerned areas.
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Silk Production

1495. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the quantity of Silk produced
in Himachal Pradesh during 1962; and

(b) quantity out of it produced in
Private and Public Sectors separately”

The Minister of Industry ip the
Ministcy of Commerce and Indusiry
(Shri Kanungo): (a) 400 kilogramme.

(b) The entire production was 'n
Public Scctor.

Fall in Wool Exports
1496. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that Indian
wool exports to  West Germany,
France and Italy fell consideratly
during 1962-63;

(b) if so, the extent of the fall; and
(c¢) the reasons therefor?

The Minister ol Internationai
Trade in the Ministry of Commerce
and Indusiry (Shri Manubhai Shah):
(a) and (b). Exports of wool to West
Germany and Italy increased in April
1962-January 1963 as compared ‘o its
exports in the corresponding period
of 1961-62 but exports to France fell
from 498 tonnes valued at Rs. 29 lakhs
in April 1961—January 1962 to 357
tonnes valued at Rs. 20 lakhs in Aprit
1962—January 1963.

(c) Exports of raw wool from India
have generally declined on account of
increase in internal consumption.

Pharmaceutical Research Laboratories

1497. Shri Tan Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of pharmaceutical
research laboratories working in India;

(b) whether the numb2r is con-
templated to be increased in the
Third Plan period; and

(c) if so, the details thereof?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c). At pre-
sent there are only two National
pharmaceutical research laboratories
viz Central Drug Reserch Institute,
Lucknow and Regional Research
Laboratory, Jammu. There is no pro-
posal at present for setting up any
new laboratory for pharmaceutical
research.

Apart from these laboratories, three
of the major manufacturers of diugs
have also set up independent rescarch
laboratories. It is expected that rore
pharmaceutical manufacturers will
be setting up similar laboratories.
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Ball-bearing factories

1499. Shri P. C. Borooah: Wil! the
Minister of Steel and Heavy Imdus-
tries be pleased to state:

(a) the present annual estimated
requirements of ball bearing in the
country and how far the same are
being indigenously manufactured; and

(b) whether any more ball-bearing
factories are being set up in the
country, if so, where?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) The estimated requirements of all
types of bearings during 1963-64 is
about 15 million numbers. The pro-
duction of bearings in 1962-63 was
nearly 4 million numbers.

APRIL 5,
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(b) Industrial licences have been
granted for expansion of an existing
unit at Jaipur for a capacity of 1458
lacs nos. and nine new units for a
total capacity of 13.47 million num-
bers for setting up factories for
manufacture of bearings. These units
are to be located at Ranchi, Poona,
Baroda, Agra, Bombay, Coimbatore
and Ahmedabad. Two more schemes
have been approved in principle for
issue of industrial licences. These
units will be located at Faridabad
and Hyderabad.

Cotton Spinning Mill in Mauipur
1500. Shri Rishang Keishing: Wil

the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that a
Cotton Spinning Mill is going t» be
started in Manipur on co-operative
basis by the public, the co-operative
societies and Government at an esti-
mated cost of Rs. 80 lakhs;

(b) if so, the respective share to
be paid by the public, the co-operative
societies and the Government; and

(c) the
collected?

amount of share so far

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) The capital formation of the
Mill is proposed to be as follows:—

(Rs. in lakhs)

(i) From shares subscrived oy C)-up ratives, individuals and through

olher sources 750
(i) From ihares yubscribed by Manipur Administration | . 450
(iii) Share capital from the All India Hindloom Board under the approvcd
G:neral Principles 900
(iv) From loan from Govt, 14:00
(v) From loan from Industrial Corporation, RIC, Assam Financial Cor-
poration . . . . . . . 40°00
(vi) From loan from Joint Stock Bank and Mampur State (_o-opcrnt ve
ank Ltd. . . . . 5:00
TotaL 80-00

(&) Re. 10,000/-.
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Rubber Tappers Training Schools im
Kerala

1501. Shri A. V. Raghavan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there is any proposal
to start rubber tappers training
schools in Kerala; and

(b) it so, the centres where the
schools are proposed to be started and
the duration of the course?

The Minister of Internatiomal Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
No, Sir.

(b) Does not arise.

Dynamo Sheets

1502. Shri D. C. Sharma: Will the
Minister of Steel and Heavy Indusiries
be pleased to state:

(a) whether it is proposed ‘o manu-
facture Dynamo sheets at Rourkela;
and

(b) if so, the steps taken in this
regard?

The Minister of Steel and Heavy
Imdustries (Shri C. Suobramaniam):
<(a) and (b). Yes, Sir. It is proposed
to manufacture Dynamo Shects at
Rourkela under the Expansion
Scheme. It has been decided to ac-
cept the tender of a West German
firm for supply of plant and equip-
ment.

Improvement of Tea Culture

1303. Shri Hem Raj: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Tea Board has con-
stituted its Advisory Committee for
the “Improvement of Tea Culture” in

the Hilly Areas of Punjab and Hima-
chal Pradesh;

(b) if so, whether it has formulated
any scheme for the purpose; and

(c) if so, the details thereof?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) and (c). A scheme of research
for the improvement of tea culture in
the hiily areas of Punjab has been
put into operation by the State Gov-
ernment at their Experimental Farm
at Palampur, with flnancial assistance
from the Tea Board. The scope of
the scheme is broudly as follows:

(i) rejuvenation of old and de-
detriorated tea plantations by
improve@ methods and siudy
of the economic effects of reju-
venation and fresh planting;
and

(ii) study of the -cultural and
other factors necessary to
obtain maximum poteatial
economic yield® from new
plantations and rejuvenaicd
plants.

Black and Green Tea Production

1504. Shri Hem Raj: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the quantity of Black and
Green Tea produced in 1962 and 1963
in Punjab and Himachal Pradesh;

(b) the quantity sold in the above-
mentioned years and the quantity
lying unsold; and

(c) the prices which the green tea
fetched in the above mentioned
years?

The Minister of Intermational Trade
in the Ministry of Commerce and
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Industry (Shri Manubhai Shah): (a) Production of Black and Green Tea in
Kangra and Mandi during the year 1962 has been as follows:

Black Green Total

Kangra
Mandi.

(Figures in Kgs)

213,243 £60,756 1,073,999

41,354 72,906 114,359

Product'ion figures for the year 1963
are not available yet.

(b) No sizeable quantities are re-
ported to be lying unsoid. Precise
information is not available. How-
ever, there has been larger export of
green tea and black tea in 1962 as
compared to 1961.

(c) Prices of Green Teas at
Amritsar market varied from Rs. 4.66
to Rs. 550 per Kg. in 1962, Infor-
mation about 1963 is net yet available.

Barinm Chemical Plant at
Kothagudium

1505. Shri Eswara Reddy: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that Barium
Chemicals Plant at Kothagudium,
Andhra Pradesh cannot be commis-
sioned by the end of May 1963 as
originally scheduled;

(b) if so, the reasons thererfor; and

(c) the amount spent so far and
when the Plant is likely to be com-
nissioned?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c). Ac-
cording to the information furnisked
during January, 1963, by the Com-
pany, the plant is expected to be
commissioned during May, 1963 oro-
vided power is made available %y the
Andhra Pradesh State Electricity
Board. Government have no further
report in the matter.

Out of the total issued and paid up
capital of Rs. 48 lakhs, the Company
had spent Rs. 30 lakhs upto January,
1963, and they expected to

Rs. 20 lakhs more before the piant
was commissioned.

Winding Engines

1506. Shri Eswara Reddy: Will the
Minister of Steel and Heavy lIndus-
tries be pleased to state:

(a) the stage at which the manu-
facture of ‘Winding Engines’ will be
undertaken by the Coal Mining Machi-
nery Plant at Durgapur;

(b) whether licences for importing
yvinding engines during the interven-
ing period are being issued; and

(c) the number of such licerces
issued for 19637

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) The manufacture of winding
engines in the Coal Miningz Machinery
Plant at Durgapur will be taken up
during 1965-66.

(b) and (c). ‘Winding Engines’
have not been scparately classified
for purposes of the Import Trade
Control Schedule. These Engines are
covered by ‘Coal Miping Machinery’
and 560 licences for a total value of
Rs. 4,31,14,000 have been issued dur-
ing the period April 1962—March, 1963
upto 5th January, 1963.
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‘Forward Trading in Edible Oils

1508. Shri Yajnik: Will the Minister
©f Commerce and Industry be pleased
io state:

(a) whether it is a fact that forward
trading is permitted in several edible
-oils;

(b) the reasons for permittiag such
forward trading; and

(c) whether the prices of such
<dible oils often rise on account of
such speculative trading?

The Minister of Internatiomal Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Forward trading is permitted only in
groundnut oil and coconut oil among
edible oils.’

(b) Mainly to provide hedging
facilities to the market functionaries
such as oil-millers, vanaspati manu-
facturers, stockists, exporters and im-
porters (in the case of copra).

(¢). No, Sir.
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Prices of Virginia Tobacco .

1511, Shri Kolla Venkaiah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether minimum and maxi-
mum prices for different grades of
flue-cured Virginia Tobacco have been
fixed by Government and if so, what
rates are fixed for different grades;

(b) what are the specifications of
different grades;

(c) whether the rates fixed are only
for exportable grades; and

(d) whether the minimum prices
are to be paid for purchase of differ-
ent grades of tobacco, made from the
grower?

The Minister of Internatiomal Trade
im the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) to
(c). A statement is laid on the Table
of the House. [Placed in Library, See
No. LT-1076/63.]

(d) No, Sir.

Export of Virginia Tobacco

1512, Shri Kolla Venkaiah: will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government have issu-
ed any new orders for allowing the
export of different grades of fluecur-
ed Virginia Tobacco to different coun-
tries only against certificates issued
by the State Trading Corporation; and

(b) it so, whether a copy of the
new orders will be placed on the
Table?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) No,
Sir.

(b) Does not arise.

12 hrs.
PAPERS LAID ON THE ABLE

COIR-INDUSTRY (REGISTRATION  AND
LICENSING) SECOND AMENDMENT
RuLes, 1963 AND NOTIFICATIONS
UNDER ESSENTIAL COMMODITIES ACT,
1955.

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): I beg
beg to lay on the Tuble:—

(i) a copy of the Coir Industry
(Registration ang Licensing)
Second Amendment Rules,
1963 published in Notification
No. G.S.R. 492 dated the 23rd
March, 1963 under sub-sec-
tion (3) of section 26 of the
Coir Industry Act, 1953.
[Placed in Library. See No.
LT-1065/63.]

(ii) a copy each of the following
Notifications under sub-sec-
tion (8) of section 3 of the
Essential Commodities Act,
1955: —

(a) The Cotton Textiles (Con-
trol) (Third Amendment)
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Order, 1963 published in
Notification No. G.S.R. 496
dateq the 23rq March, 1963.
[Placed in Library. See No.
LT-1066/63.]

(b) The Woollen Textiles (Pro-
duction and Distribution
Control) Amendment Or-
der. 1963 published in Noti-
fication No. S.O. 690 dated
the 23rd March., 1963.
[Placed in Library. See No.
LT-1067/63.]

ANNUAL REPORT OF THE NanAN FoUN-
DRY LTMITED AND ANNUAL REPORT OF
THE HINDUSTAN SALTS LIMrTED

The Minister of Industries in the
Ministry of Commerce and Industry
(Shri Kanungo): Sir, I beg to lay
on the Table a copy each of the fol-
lowing papers:

(i) (a) Annual Report of the
Nahan Foundry Limited,
Nahan (H.P.) for the year
1961-62 along with Audited
Accounts and the comments
of the Comptroller and Audi-
tor General thereon under
sub-section (1) of section
619A of the Companies Act.
1956.

(b) Review by the Government
on the working of the above
Company. [Placeq in Library.
See No. LT-1068/63.]

(ii) (a) Annual Report of the
Hindustan Salts Limited, Jai-
pur for the year 1961-v2
along with the audited ac-
counts and the comments of
tha Comptroller and Auditor
Genera] thereon under sub-
section (1) of section 619A
of the Companies Act, 1956.

(b) Review by the Government
on the working of the above
Company, [Placed in Library.
See No. LT-1069/63.]
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OPINIONS ON BILL

LEGISLATIVE COUNCILS OF STATEs BILL

Shri Shree Narayan Das (Dhar-
bhanga): Sir, I beg to lay on the
Table Paper No. II to the Bill to pro-
vide for the composition of the Legis-
lative Councils of States and for mat-
ters connected therewith which was
circulated for the purpose of eliciting
opinion thereon by the direction or
the House on the 8th June, 1962.

ESTIMATES COMMITTEE
TWENTY-NINTH REPORT

Shri H. C. Dasappa (Bangalore):
Sir, I beg to present the T'wenty-ninth
Report of the Estimates Committee
on the Ministry of Transport and
Communications (Department of
Communications and Civil Aviation)
—Civil Aviation Department,

12.03 hrs,

RE: STATEMENT BY MEMBER

Mr. Speaker: On the agenda paper
I had put a statement to be made by
Dr. P, S. Dehmukh and I had allowed
him to make that statement. But after
reading that statment, I found there
are certain portions that are object-
ionable. Therefore, I would first re-
quest the hon, Member to come and
see me about it. Unless they are ex-
punged or cut off, this statcment can-
not be made. I will allow him to lay
it on the Table of the House after he
comes and sees me first because I
have Yound, after reading it, that
there are certain portions in the state-
ment that are objectionable,

Shri Tyagi (Dehra Dun): on a
point of Order on thig issue, Sir.

Mr. Speaker: Yes.
Shri Tyagi;: As the Chairman of

the Public Accounts Committee, I have.
to remind you and to the House that.
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[Shri Tyagi]

there is a time-honoured practice and
a convention in this House observed
for years together in the past that even
the Government or any Minister can-
not come ont with any sttement per-
taining to audit objections unless they
came thorugh the Public Accounts
Committee. Even, the Government are
not permitted. If they have to say
something about raising objections
pertaining to public accounts, such
statements are always processed
through the Public Accounts Com-
mittee,. Now, the Public Accounis
Committee has already reported on
this issue. 1 believe the convention
-demands that if any representation has
to be made pertaining to that, it has
again to be sent to the Public Ac-
counts Committee first and their reac-
tions collected before anything is
placed on the Table of the House,

My second objection is that Mr.
Deshmukh cannot now make a state-
ment on behalf of the private organi-
sation because we Members are not
permitted to advocate the cause of
any organisation outside this House.
Since he is making a statement as the
Chairman of the Krishak Samaj, which
is a private body, I would submit that
it will be a bad precendent if Mem-
bers can make statements clarifying
the position of the organisation to
which they belong. It is a private
organisation. Ag its Chairman he is
making a statement. He is not a
member.

Mr. Speaker: I have followed him.

Shri Ranga (Chittoor): I would like
to support the remarks made by my
hon. friend Mr. Tyagi in regard to
‘the first portion of his statement. Even
on an earlier occasion, when the Gov-
.ernment followed rather an unprece-
dented procedure by asking the permis
sion of the House to appeal to the
Public Accounts Committee to recon-
sider its report when the Public Ac-
counts Committee made a strong re-
port in regard to that notorious jeep
scandel, the Government did not take
the liberty of making a statement by
itself in the House, On the other hand,
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it only requested the House to ask its
own cornmittee, the Public Accounts
Committee, to reconsider its own re-
port., Therefore, I think, it would
be best if you are good enough to sug-
gest to our friend Dr. Deshmukh to
send his statement to the Public Ac-
counts Committee and it is for the
Public Accounts Committee to consi-
der and then advise us as to what we
should do in regard to that matter.
In regard to the other point, I do not
wish to say anything except that I am
sorry that my respected friend Dr.
P. S. Deshmukh has come to be ar-
raigned in this manner because he
happens to be the President of the
Organisation in whose interest I am
also interested as a well wisher.

Mr. Speaker: I do not think there
ought to be any further discussion of
that. When Dr. P, S. Deshmukh gave
me his statement, certainly I had just
expressed my willingness to allow him
to place that statement here on the
Table of the House, When I have
read it, there are certain portions that
are reflections against the Public Ac-
counts Committee. I have consider-
ed that again, That is why I am re-
questing him to come to me. I also
agree that when such things are said
and something has to be contested,
when there is the report of the Public
Accounts Committee, Members or any
other body or even the Government
have any objection, that report must
£o to the Public Accounts Committee
first so that they may have a chance
to consider it. I agree there. That
is why I am requesting Dr. Deshmukh
to come to me first. I will explain to
him what those things are that are not
in order. After having done that—
that also I have decided in the morn-
ing—I will send it on to the Public
Accounts Committee before he makes
his statement. '

Dr. P. S. Deshmukh
May I say a word?

Dr. L. M. Singhvi (Jodhpur): On a
point of order, we would like to know
your ruling on the second objection in
the point of order raised by Shri Tyagi

(Amravati):
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as to whether a Member of this House
can raise a matter as Chairman or
functionary of a private organisation?

Mr. Speaker: I feel that all depends
upon the circumstances of each case.
‘There cannot be a general rule. Here,
when he is the Chairman and all the
attack is on him and the Public Ac-
-counts Committee also has made cer-
tain observations, that I will decide
after the Public Accounts Committce
also has had a chance of seeing all
through ang given its reply.

Shri Tyagi: May I also submit that
in case Dr. P. S. Deshmukh, on behalf
even of that organisation, chooses to
submit some representation to the Pub-
lic Accounts Committee, as Chairman,
T assure him that I will ask the Gov-
ernment again to give explanation with
regard to those points and absolutely
judiciously my Committee will decide
about that.

Mr. Speaker: Certainly that the
Committee will do. Dr. Deshmukh
wanted to say something.

Dr. M. S. Aney (Nagpur): There
is one ‘more point which I want to
bring to your notice. The statement
made in the Public Accounts Com-
mittee has been referred to and read
out in this House in the debate by
one of the hon. Members by pointedly
drawing attention of the Members of
the House that such angd such a gentle-
man was concerned. This thing has
taken place. In view of such a state-
ment being made on the floor of the
House in the debate, is the Member
concerned entitled to place his reply
on the Table of the House or not?

Mr. Speaker: I could not follow
quite correct]y.

Shri Surendranath Dewivedy (Ken-
drapara): His point is, this matter was
referred to by a Member in the course
of the discussion on the Food and
Agriculture Ministry wherein he refer-
red to this particular report and want-
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ed an explanation from the Chairman
of the Samaj concerned. He asks whe-~
ther as Member he has not got the
opportunity to give a personal ex-
planation. That was the point,

Mr. Speaker: Personal explanation
is quite a different thing. This state-
ment contains many more things. Per-
sona] explanation I have always al-
Jowed when a question arises. That
opportunity is normally given to a
Member,

Shri Inder J. Malhotra (Jammu and
Kashmir): May I say a word? I was
the Member who referred. I never
wanted an explanation from the Chair-
man of the Bharat Krishak Samaj. I
wanted an explanation from the Gov-
ernment to clarify the whole thing.

Dr. P. S, Deshmukh: That shows
that the hon. Member does not want
the truth to be told. He only wants
partial truth. (Interruptions).

Mr. Speaker: Order, order, He
should not presume that. That is not
fair.

Dr. P. S. Deshmukh: I know the
truth better than anybody...... (Inter-
ruption) and would like to make a
statement because I know the truth
better than anybody elese in the
House (Interruption).

Mr. Speaker: Does he want to say
anything about the procedure? I am
not prepared to listen to him about
other things: not on the facts. |

Dr. P, S. Deshmukh: I bow to your
ruling. I have never doubted the
sense of fair-play and justice on the
part of the Chairman of the Pub'ic
Accounts Committee, Shri Tyagi. T am
prepared to put the whole case and
my reputation and the reputation of
the Samaj in his hands at whatever
stage you decide to do so. You said
that you would like the statement to
be amended. I am quite prepared for
that also. Evem so, since you had
already agreed that I should be per-
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mitted to make some remarks by way
©of persona] explanation, I do not wish
40 insist on placing that particular
statement, a copy of which I have
given to you in whole without deletion
of the portion that you would like me
to delete. I do not ingist on that. But,
1 do insist that it is my right to say
at least a few words by way of per-
sonal explanation of the. accusation
made by the Public Accounts Com-
mittee, I am not going to say any-

thing against the Public Accounts
Committee. All that I wish to say is
that . . .

Mr. Speaker: Now, there is one thing
that I must bring to his notice, since
he has referred to the fact that I gave
him that permission, Of course, when
he asked it, I readily gave it . . .

Dr. P. S. Deshmukh; I do not tie
you down to anything,

Mr. Speaker: He wanted to make a
persona] explanation, and that was how
it started in the beginning But, then,
he said that he would take about thirty
to thirty-five minutes, and I said that
that was not possible, and he could
only place a statement on Table
of the House. Though normally a
Member could be allowed to make a
personal explanation, since the hon.
Member said that the time that would
be required by him would be about
thirty to forty-five minutes, ultimately
1 told him that Ifwould allow him
to place a statement on the Table of
the House. But when I read that
statement, I found that there were re-
flections which I cruld not allow to go
on record. Therefore, I have reques-
ted him to come gver to me, and we
shall discuss it first, and then ac-
cording to the rules also, I must send
it to the Public Accounts Committee,
and after hearing them, certainly,
whatever is neededq and whatever is

fair and just would be conceded to

him, and he will have that opportunity.

Dr. P. S. Deshmukh: I am quite
prepared to abide by what you have
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said, but still, the question about per-
sonal explanation remains, and to that
extent, I hope that you will kindly
permit me to say a few words. I have
no desire to criticise the Public Ac-
counts Committee, The Members of
the Public Accounts Committee are
all my colleagues, and I think on the
whole you wil] find that I have res-
trained myself so much in the state-
ment itself that I do not accuse......

Mr. Speaker: In the present cir-
cumstances then, I shall request him
to give me that personal explanation
also in writing, because he is now
possessed of certain other thingg that
are in his mind, Therefore, I shall
request him to give that also to me in
writing, which might take about five
to ten minutes at the most, and then
I shal] see, if there is nothing objec-
tionable and it is only the explana-
tion that it contains, I can certainly
consider it

Dr. P. S. Deshmukh: Would you not
like me to say anything here now, to
say at least a few words?

Mr. Speaker: I am afraid that at
this moment probably it may not be
proper,

Dr. P. S. Deshmukh; I have no al-
ternative except 40 abide by you ruling.

Shri Nath Paj (Rajapur): May I
ask for clarification of one thing, be-
cause this may be a new convention?
Will it be the precedent hereafter
that whenever a Member seeks to
give personal explanation, that will
have to be submittedq to you for ap-
proval and then only he can make it?

Mr, Speaker: I have not said that.

ELECTION TO COMMITTEE
CoIr BOARD,

The Minister of International Trade
in the Ministry of Commerce and In-



7955 Demands

«dustry (Shri Manubhai Shah):
to move:

“That in pursuance of sub-rule
(1) (e) of Rule 4 of the Coir In-
dustry Rules, 1954, as amended by
SRO, No. 3983, dated the 12th De-
cember, 1957, the Members of Lok
‘Sabha do proceed to elect, in such
manner as the Speaker may direct,
two Members from among them-
selves to serve as Members of the
Coir Board for the next term to
be specified by the Central Gov-
ernment.

Mr. Speaker: The question is:

‘“That in pursuance of sub-rule
(1) (e) of Rule 4 of the Coir In-
-dustry Rules, 1954, as amended by
SRO. No. 3983, dated the 12th De-
cember, 1957, the Membersof Lok
Sabha do proceed to elect, in such
‘manner as the Speaker may direct,
two Members from among them-
selves to serve as Members of the
Coir Board for the next term to
be specified by the Central Gov-
ernment.”

The motion was adopted.

42.13 hrs.

DEMANDS FOR GRANTS*—contd.

MINISTRY OF DEFENCE
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President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Ministry of Defence’.”

DEMAND No. 9—DEFENCE SERVICES,

EFFECTIVE
Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 6,63,17,76,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay- -
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Defence Services,
Effective’.”

DeEMAND No. 10—DEFENCE SERVICES,

NoN-EFFECTIVE
Mr. Speaker: Motion mevad:

“That a sum not exceeding
Rs, 17,32,50,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Defence Service, Non-
effective’.”

DevAND No. 115—DEFENCE  CAPITAL

OuTLAY

Mr Speaker: Motion moved:

Mr. Speaker: The House will now
take up discussion ang voting on De- “That a sum not exceeding
mand Nos. 8 to 10 and 115 relating Rs. 1,45,53,92,000 be granted to the
to the Ministry of Defence for which President to complete the sum
10 hours have been allotted. necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Defence Capital Outlay’.”

Hon. Members desirous of moving
their cut motions may send slips to
the Table within 15 minutes indicat-
ing which of the cut motions they

would like to move. These demands are now before the

DeMAND No. 8—MINISTRY OF DEFENCE House.
Mr. Speaker: Motion moved: Shri Indrajit Gupta (Calcutta South
“That a sum not exceeding West): Mr. Speaker, Sir, when we

Rs. 49,62,000 be granted to the are discussing the Demands of the

*Moved with the rte;ommendat:ion of the President.
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Defence Ministry this year, our
thoughts must go first to all those
men of the Indian army who will
never come back again to their fami-
lies and their dependants. the men
many of whose bodies, I believe, were
never recovered. as alsp to the men
who have been in captivity and
whom we expect to welcome back
very soon amongst us. and also to all
the others who mav have boen maim-
ed and crippled bovong al] recovery.
All these men did their patriotic duty
with great courage, and I believe that
the whole purpose of the Defence
Budget for the coming vear is to use
it in such a wayv and to spend it in
such a way thot a similar fate moay
not overtake our men again.

Then I would also like to say a
word of good wishes to the new De-
fence Minister. I believe he, more
than anvone else. is conscious of the
very very difficuit job and respoasi-
bility he holds. I am sure he cannot
forget that the crisis caused by the
Chinese aggression Jast October/No-
vember resulted in heavy casualties
not onlv on the front. but also else-
where, leading ‘o the exit of his pre-
decessor. the exit of the then Chief
of the Army Staff, the exit of the
Chief of the General Staff who was
later Commander of the Task Force
fn NEFA. That is quite a heavy toll,
ang I am sure that the new Defence
Minister. who will certainly have the
wishes of this House that he would
be able to do a good job. cannot but
®e haunted to some extent by the
spectre of his predecessor behind him
and perhaps—I do not know—the
danger of another spectre of Shri Pat-
naik in front of him.

I do not wish to say very wmuch
about the background in which we
are meeting to discuss these Demands.
I mean the background of the crisis
which we faced in October/November,
because though I would like to say
quite a Jot about it. T refrain from
doing so because we have been assur-
ed repeatedly on the floor of the
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House that a top-level military probe
is already on into the causes of those
reverses. Therefore, I do not wish to
rake up al] the questions which have
arisen in the minds of the pcople of
this country, and very many suspici-
ous and allegations. which may or
may not be true, but which are cer-
tainly being bandied about everywhere
in the murket place. I hope the
probe will be effective and thorough
and will be able to get at{ the real
facts.

Nevertheless, may I just refer to
one or two questions without making
any allegations aga‘nst  anvbody,
questions which, I think in all humi-
lity, should be considered in the
course of this probe? I am sure they
wil] be, but I just want to mention
one or two things which worry everyv-
body very much. Were these revers-
es due only—I ctress the word ‘only’—
to inferior cquipment, inferior fire-
power, and the superiority the Chi-
nese enjoyed in numbers or the value
of surprise in so far as they indulged
in unconventional tactics—I  would
not call them guerilla  tactics, the
word ‘guerilla’ is being used very
loosely nowadays. but certainly un-
conventional tactics? Were these the
only factors responsible? That g to
say, arc we to be concerned in this
probe only with the question of the
physical  build-up of our armed
strength? Certainly that ‘s a basic
things, but the probe must go into
something clse too. Because I be-
lieve that the history of the world
is renlete with examples and instances
of armies which were inferior to
their opponents in numbers and
equipment but were able to hold their
own and give a good account of them-
selves, and sometimes even won vic-
tory because they were superior in
other things—in morale, in the indi-
vidual consciousness of the fighting
soldier, in discipline and training and
were more ably led than their oppo-
nents. This is a question which has
to be gone into, because if the Chi-
nese certainly had the advantage of
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surprise, we also had an advantage—
we were fighting on our own soil, the
Chinese were not. We had behind us
a rear which was enthusiastic and
patriotic and mobilised to a very high
degree. We also had the advantage,
I think, which is a political advantage
but nevertheless very important, of
the support, almost universal support
I would say, of friendly Powers, who,
by their words and deeds, succeeded
in isolating the aggressor, and I be-
lieve played a very decisive part in
compelling him to withdraw. .

These are questions which  arise
because I found in the September
number of the United Services Insti-
tution Jecurnal, in an article written
just on the eve of the Chinese attack,
Maj. Gen, Som Dutt, considered I be-
lieve to be quite an expert in these
matters, writes:

“The Chinese have paid con-
siderabl attention to the realities
of life rather than to academic
approaches to the methods of
conducting war.”

Then, he says:

“Whatever the circumstances
be, however, where the people’s
support and militarv intelligence
are not forthcoming, guerilla
tactics by themselves can achieve
little.”

This was written before the Chinese
attack. I would like to know in the
light of the subsequent events whe-
ther our military leaders would be
inclined to make a reasessment of
this kind of thinking by what I may
be allowed to call our top brass.
Because, what happened? Did the
Chinese have the people’s support
when they invaded our country?
There is no evidence of that. It says,
“people’s support and military intel-
ligence are not forthcoming.” Then,
are we to be driven to the conclusion
that their military intelligence was
superior to ours?
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Many things have been said and
heard and written and read by us, I
do not want to go into all that. But
I finq it difficult to believe that the
Indian jawan who has won so much
military fame on battle fields abroad,
who won renown as an unrivalled
fighting man in North Africa and
Italy under British officers when we
were not yet independent, for some
reason or other could not live up to
hig reputation—not courage, I am not
questioning  his courage, but his
fighting capacity—when he was de-
fending his own independent country,
standing on his own soil and fighting
under his own officers. I believe this
is something which calls for a great
dea] of thought. A

So, the questions that I would like
to raise are in a very general way
whether the morale ang discipline in
the army are what they used to be
or not, and if not. why not. T hope
the probe will gn into this. Have
we gone soft in some way or other,
soft in relation to the standards
which the Indian Army at one time
kept before itself, if so, why and in
what respects?

About our system of intelligence, 1
have heard that there is no separate
system of military intelligence as
such, that we have to depend for
basic intelligence requirements on
the Central Intelligence Burcau which
functions under Shri Lal] Bahadur
Shastri. I do not know whether in
any country this kind of system pre-
vails.

Shri Tyagi (Dehra Dun): We have
heard the same thing.

Shri lndrajit/Gupta: I would like
to know what the facts are.

Then, to my mind the key link in
operational efficiency on the field is
the question of the relations between
the men and their officers, the con-
fidence of the men in their officers.
This probe must go into this question
whether there has been any weaken-
ing of this key link, and if so, why,
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who is responsible and how it can be
rectified.

There is another question. If the
basic training and the pattern of mili-
tary exercises that we follow still
remain based largely on the tactics
and the thought of World War II, then
surely it is time for us to wake up.
I believe the conduct of individual
men in the battle-field is, in the last
resort, nothing but 5 reflection of the

habits that they learn during their -

training.

I feel that there is some legacy that
we have inherited from the British
in this matter, this military mat.er,
which we are very loathe to give up.
It cost us dear and may cost us dear
again unless we get our house in or-
der. The final question is, whether a
false “sense of security” let us down
-and. if 50, to what extent. I believe
that by and large this nation was
kept in the dark as to the realities on
the border. I am SOITY to say that a
section of the press has played its part
ir nurs’ng very dangerous illusions
among our people, All sorts of things,
stories, were put out in the press,
grossly under-estimating the fighting
-capacity and ability of the Chinese. 1
think there can be nothing more gtu-
pid than that. All sorts of stories
were put out, telling us that they
‘have no discipline; they have not got
Proper provisions and po food to eat:
that they have not got proper cloth-
ing; that they do not know how to
fight—all sorts of things. Therefore,
when we are asked to hand over a
grant of almost Rs. 900 crores to the
Government to make proper arrange-
ments for defending this country, I
want to know whether we will be
continued to be denied knowledge,
some knowledge at least, of the pat-
tern of spending simply on the grounq
of security.

In many matters, we often remind
ourselves that we have modelled our-
selves on the British model. May I
Jjust remind the Minister that if he
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were to refer to the defence estimates
of the British War Office, and the an-
nual report of the British Secretary
of War—which he submits at the time
of the budget estimates—he will find
that there is a marked contrast in the
atiitude towards security that we are
displaying and the British are dis-
playing. The amount of information
that is there—I do not say everything
must be given to us—is welcome.
After all, this is the sovereign Parlia-
ment of the country. But even a
paper like the Statesman was obliged
to comment only a week ago as fol-
lows:

“New Delhi’s thinking on secu-
rity still runs on old, out-dated
lines. Between the alien Gov-
ernment of former days and its
reluctant subjects there was natu-
rally a lack of rapport and trust;
perverse caution in the dissemi-
nation of any information of any
interest was then the order of the
day; publication was against the
public  interest—according to
burecaucratic thinking which was
then final. This jegacy has lasted
too long since Independence
which came sixteen years ago.”

We have not given even the break-
down as to how this enormous sum of
money is being allocated between the
three services.

A few days ago, Shri Patnaik shot
off his mouth in the United States,
and there was a big furore in is
country. I was sorry to read—I was
not present in the House—that the
Prime M'nister has said that it is the
practice in the United States to talk
publicly much more about these
things and therefore Shri Patnaik was
adjusting himself to that practice. But
I must say, without going as far as
the United States, one thing: if we
lcok at the United Kingdom, it is the
parliamentary practice there. I am
not concerned with practice outside
Parliament. Who does not remember
that the British House of Commons
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carried on a prolonged and protracted
debate on the rival merits of the Sky-
bolt missile and the Polaris missile—
which would be a better weapon?
Especially in a matter of top military
security, Britain did a th'ng like
that—a debate on the rival merits of
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610 crores in the total budget provi-
sion this year, defence alone accounts
for an increase of Rs. 491 crores. This
Rs. 867 crores is equal to £619 mil-
lions which, just as a matter of in-
terest, is almost 40 per cent of the
United Kingdom’s defence budget of

the two types of missiles, on which at*~=> £1,665 millions in 1961-62—a major

one time it seemed that the fate of
the British Government might de-
pend. It was debated at length in
the British House of Commons. I am

military power.

Therefore, 1 would just like to
pose this question. What is the poli-

not asking even for that type of thing .. ‘tfcal and military significance of this

here. But I would like to know what
type of security is this, which is de-
nied to the sovereign Parliament of
this country,—even that much infor-
mation which I am sure would leak
out and will leak out to foreign
powers. What is the meaning of this?
I am sure that a carbon copy of any
list of weapons ang equipment which
may be supplied to us surely goes to
Pakistan and perhaps via Pakistan to
China too now. But it will be denied
to us. Therefore, this question of a
false sense of security which may
have played its part in the debacle
of October-November ghould also be
probed into, and I would request the
Government to at least take this
sovereign Parliament into its confi-
dence as far as it is pnssible and not
to give us this sort of Demands for
Grants which it is almost imvossible
to understand anvthing about, because
it is necessary to grasp the signifi-
cance I think, of this enormous de-
fence budget demands which have
been placed before us by this Minis-
try.

For a country like ours the signifi-
cance of this is something historic. In
1961-62, the defence Demands were
of the order of Rs. 311 crores. In
1962-63. they were of the order of Rs.
376 crores. In 1963-64 thev are of the
order of Rs. 867 crores, which means
an increase of 131 per cent. As a
proportion of the total national reve-
nue the Defence Demands for Grants
in 1961-62 were 28 per cent, in 1962-63
they were 24.9 per cent and this year
they are 41 per cent of the total
revenue, Out of the increase by Rs.
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huge burden which the Government
of India has proposeq and which, s0
far as I know, no one has opposed”
We may have quarrelled over how
you were going to realise this reve-
nue, but certainly we have not quar-
relled over the quantum of it. What
is the significance? First of all, I
would like to say, it has a significance
which goes beyond our borders. For
the world at large, for our friends
as well as any potential aggressors
or actual aggressors, it has a signifi-
cance. I believe, it is a geclaration
of self-reliance in national defence.
Otherwise, this Rs, 900 crores has no
meaning. It is a declaration of self-
reliance, it is a declaration of non-
alignment from military blocs. I hope
the Government realises it. I hope
some of my friends on my left when
they vote for the budget demands
will realise that they are voting for
non-alignment and standing on their
own feet. Otherwise, as I said, it has
no meaning, and we should not vote
for it. It is a pledge to stand on our
own feet, to build our own indepen-
dent strength at the cost of enormous
sacrifice and to rely on our own re-
sources first and foremost. I think,
Sir, thig is really the fiscal counter-
. part of the foreign policy of non-
* alignment. It meang that we are not
prepared to walk into anybody’s bloc.
It means we are not prepared to
craw] under anvbody's umbrella for
protection, because if we want to
come under somebody else’s um-
brella we do not need Rs. 900 crores
for it; it could be managed in a
different way. This needs to be
stresseq because we all know that
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very strong pressures are still being
exercised in the country from inside
and outside the ruling party, and I
believe that the Government should
resist them at all costs, because we
have no desire to go the way of
any country which belongs to SEATO
or CENTO. At least one ex-Com-
mander-in-Chief of the Indian Army
is  tub-thumping his way up and
down the couniry. Because he is an
ex-military man his words might be
listened to with some amount of res-
pect by people. He is certainly put-
ting across this line of thought, which
has nothing in common with the poli-
cy of self-dependence and self-re-
liance in the matter of defence.

Also,—though I may be overlapping
a bit into the field of external affairs
but it is so vitally bound up with the
question of defence that I think the
House should be reminded—though
we are grateful for all the assistance
that has come, from whichever side it
may have come, we cannot remain
blind to the fact that certain direct
and indirect pressures or certain visi-
ble and invisible strings are sought
to be attached. 1 cannot be
blind to the fact that the United
States’ insistence on a settlement in
Kashmir is certainly, it seems to me,

hardening President Ayub Khan's in- °

transigence. Anyone who has read
his speech delivered last Friday in
Lyallpur will know what he is say-
ing. If this is the price which is to
be extorteq from us for arms aid,
certainly we will not be prepared to
pay that price.

Then, there is the right which, I
believe, the United States has claimed
and. according to the Press, we have
conceded, that in the case of arms
which are given to us by them two
conditions have to be fulfilled. One
is that these arms are not to be used
except against China; and, secondly,
the right to inspect and observe the
use of these arms at the front must
be given to Uniteq States military
missions and observers. Now, it may
be argued that they are giving us a
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gift and, therefore, why should they
not have this right. I would ask,
what is the value of this gift? What
is the grace in this gift? If we are
their real friends and they claim to
be real friends for giving us this gift
of arms, is it that they cannot trust
us as to how we use them? Sir, it is a
very undesirable thing. If this is the
price of free gifts of weapons, then
]too we should think about it serious-
y.

Then Sir, the United Kingdom
Government, of course, is also help-
ing us. But I cannot fail to see, at
the same time, the fact—of course, it
is within their right and one cannot
question their right—that Britain is at
the same moment negotiating with
China to sell Britania and Viscount
planes to them for possible use to be
converted into troop carriers. They
can do it. It is their right. But what
is the politics operating behind it?
Therefore, Sir, 1 will say that this
question, from whichever angle one
looks at it, brings us back to the con-
clusion that, ultimately, when we arc
(o rely on our own strength primarily
and take assistance in a way which
will not in any way infringe upon our
nationa) sovereignty, there is no other
way out but to see that this enormous
budget is expended to the best possible
advantage by our own efforts and
along lines which will yield the most
positive results in the shortest possi-
ble time.

Then, an idea is being aired about,
in the Press at least, that because the
Chinese adopted certain unconven-
tional guerilla lactics we should take
the help or advice of American ex-
perts in this matter because they have
the experience of fighting in T¥orea
and South Vietnam. But I find from
the American Magazine News Week
that the Americans themselves have
admitted that in the guise of advi-
sers, experts and trainers there are’
11,000 United States military person-
nel at this moment in South Vietnam -
and they have not been able to get
the better of the guerillas who are
fighting there in their own country. T
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would like to know whether in our
own armed forces there are not officers
capable of assimilating and giving this
type of training on mounta‘n warfarc
or jungle warfare to our men. I be-
lieve there were Indian officers, at
least a few, attached to the Chindits
who went in the last war and dropped
behind the Japancse lines in Burma
and who operated there. Where are
those officers? Why cannot we utilise
their services? I hope the Defence
M'nister will go into this matter fur-
ther.

Then, Sir, the significance of this
budget at home, for our own people,
is thay this is the biggest sacrifice they
have ever been called upon to make.
They are going to willingly under-
take much privation and suffering.
But, in exchange for what? I be-
lieve it is in exchange for their right
to demand that these defence grants
are spent wiscly and well, and the
right to take the Government to task,
and bring this Government to book if
it fails, and the Parliament, as .the
represcntatives of the people, has that
task too. “Maximum results; mini-
mum waste” this is what we want to
see,

I am not trying to go into the Audit
Report which has been supplied to us,
but it tells a very dismal tale, and I
believe Audit Report year after
year have told more or less the same
tale of unutilized grants. shortfalls in
key items. unwanted and obsolete sur-
plus slores piling up all gver the coun-
try, infructuous production—I am just
going through the headings of this
Report—non—utilisation of imported
equipments, irregularity in handling
tenders, avoidable delays leading 1o
higher expenditure and so on. This
is, I am afraid what the country has
been going through and it will not
tolerate a repetition of what has been
revealed in this Audit Revort and in
the Report of the Public Accounts
Committee. But. unfortunately. the
risk of its repetition becomes all the
greater because of the huge amount
of money which is involved. A Minis-
try which is accustomed to spend rat-

CHAITRA 15, 1885 (SAKA)

for Grants 7968

her under Rs. 400 crores in a singie
vear is now being given an amount
of almost Rs. 900 crores. and we know
very well how the second law of Par-
kinson operates—the more money you
give to people to spend the more they
spend.

Shri Frank. Anthony (Nominaled—
Anglo-Indians): They waste.

Shri Indrajit Gupta: They will
spend more according to Parkinson’s
law. Therefore, it is a big responsi-
bility which the Government is plac-
ing upon itself by asking for this enor-
mous amount of money.

Just one or two points more and I

"am done. Of course. I have neither

the capacity, nor the desire, to make
any suggestions as to how it should be
spent, but I would plead with thc
Government that some system of prio-
rities has got to be fixed up very firm-
iy. There is a lot of talk in the air
of expanding everything. Of course,
if one has got the resources, who
would not want it? We want to ex-
pand the army, navy, air force, NCC.
ACC, civil defence, production, every-

Shri Raghunath Singh (Varanasi):
Except navy.

Shri Indrajit Gupta:...... and also
get equipments from abroad. But, ob-
viously, we have to cut the coat ac-
cording to the cloth. Either we do
that or we give up this policy and ask
somebody else to come and proteci
us. As we are not in a position whick
will allow us in one year to have
s‘multaneous expansion of all this—
we cannot do it; this country is not
in a position to do it—we must work
out some sort of priorities and make
the most direct and the least confus-
ed approach that we can towards our
objective.

In this context, I would plead with
the Government to consider the de-
sirability of a plan. Why should the
country not have a defence plan toc.
just like in other sectors? In the first
instance I would plead, a threc-
vear defence plan should be worked
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out and put before the country, at
least in its broad outlines. Unless we
do that, I believe that spending will
be haphazard, we will tend tqo live
from hand to mouth and a whole lot
of unnecessary expenditure will be in-
curred and unnecessary burdens will
have to be placed on the people again
and again. Therefore, remembering
that we have not an up-to-date arma-
ment industry, and in matters of tech-
nology and scientific research we re
well behind other advanced countries
of the west, yet we have to do the
job within the limited framework, I
would suggest that the first require-
ment—I am only indicating what I
consider to be a few of the major
priorities; the operation requirements
of the 2,500 miles of Himalayan bor-
der from Kashmir and Ladakh at one
end to NEFA, Assam and Tripura at
the other are naturally suprcme—lI
would suggest that the first require-
ment is the professional army, of
course, a mobile army, trained in a
new way, capable of quick action, de-
cisive action, adequately equipped at
least with small arms of the latest
varieties if possible, and trained in a
new way. We want to see an army
which can move through this kind of
terrain, depending on its own supplies,
without air-dropping, an army which
can move at night across jungles
where there is no track, an army
which can climp over mountains with-
out using lights. If others can do it,
we will have to do it too. If we can-
not, we shall never be able to defend
this area successfully,

Secondly, the training of the indivi-
dual soldier, in my opinion, should be
directed towards making him a good
individual fighting man, equipping
him individually as a soldier with
greater fire power. I am told, I do
not know, that a majority of our
jawans who were sent up for opera-
tional duties on the Himalayan bor-
ders, though they may be properly
trained in other matters, though they
may be very well trained for drill on
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the parade ground and so on, they
did not know how to climb a tree or
how to swim a river. These are very
obvious things. So, I think we shall
have to consider what we mean when
we say that we want a well-trained
army and that too in large numbers.

Behind this border force, I think
almost every one is agreed, assuming
there is an aggression again and as-
suming the aggressor can come down
to the plains, we need reserves of
heavy armaments, tanks, air support
and so on. That must come second;
second or simultaneous; of course, I
do not mean in the sense of time. Then
comes helicopters, transport planes
and reconnaisance planes. I am say-
ing this because we are talking of the
expansion of the Air Force in gene-
ral terms. What is to be given prio-
rity? I would suggest that helicop-
ters, transport planes and reconnai-
sance planes in the first place, with-
out which the mobile type of army in
vais front will never be able to func-
tion and 'move. Then we need other
iogistical requirements like vehicles,
mules, houses etc., which were adap-
ted for that terrain. that, I am told,
is being looked into, and the Minister
hag made some statement in the Con-
sultative Committee of his Ministry. We
also heard reports about how the wire-
less system broke down during the
operations and how the messages were
intercepted by the Chinese and so on.
I do not know whether it is correct,
but, in any case, high priority must be
given to the organisation of an effi-
cient and direct wireless network in
those areas.

About the Air Force, I mentioned
the need for a plan and said that the
Air Force has got to decide now, look-
ing ahead three or four years, what
we are going to concentrate on, be-
cause nothing gets obsolete so s00n as
a fighting plane. Of course, I be-
lieve that the coming up of the MIG
factory may prove the turning point
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1n one sense, in the same sense as the
coming up of the Bhilai steel plant is
having its repercussions in Rourkela
and Durgapur. I hope and believe
that the coming of the MIG plant may
see an improvement in the production
of the HF-24 and GNAT fighter and
also the technica] difficulties and bot-
tlenecks which we are constantly be-
ing told about in the Annua] Reports
may now diminish after the MIG fac-
tory begins functioning properly But
that is not enough. As the Prime
Minister hag said in some statement
which I read, we are thinking of
buying missiles, ground to air missiles.
If, so, we have to think seriously of
scrapping our norma] functional air
force in the sense of fighters or figh-
ter-bombers. I do not know what is
the plan and what they are thinking
of but the most elementary, the chea-
pesy type of ground to air missile in
the United Kingdom costs £ 30,000
to £50,000 each which means betwecn
Rs. 5 lakhs to Rs. 7 lakhs. Either we
scrap the air force, as we know it
popularly, and decide that in three tc
five years we shall switch over to
miss’les or, if it is a fantastic sug-
gestion, we shall have to decide nuw
what else we are going to do 10 ex-
pand our air force.

Coming to the navy, I asked a
question the other day for this very
purpose. I do not know if urybody
seriously contemplates the possibility
of aggression in the near {future
aga‘nst us from the sea. By whom it
will be carried out, I do not know. I
am all for keeping the navy and ex-
panding it and so on, because our very
long coast line demands it. But where
will it come in the system of prio-
rities? We have invested in a very
expansive aircraft carrier, though, I
believe, we have not got aggressive
designs against anybody else. But
everybody knows that in modern war-
fare, the aircraft carrier is the most
vulnerable possible target from the
air. Would it not be better to think
in terms of submarines and light tor-
pedo craft. If so, how do we propuse
10 acquire or build or get them?
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Then comes the question of the De-
fence Research and Develcoment
Council. I feel a very aigh priority
must be given to its work. Therefore,
for fixing all these priorities, the ques-
tion of a plan comes to the forefrornt
and I would plead with the Govern-
ment for thinking aiong these lines and
preparing if not a five year plan, at
least a three year pian, so that waste
is cut down to the minimum gnd in-
tolerable and unnecessary burdens are
not put on the people year after year.

Finally I would say one wecrd
about defenct production and I will
have finished. There is a very dan-
gerous portent to my mind in this
country and that is the constant ei-
forts which have been made and the
voices which have been raised by cer-
tain interested quarters to give the
private sector its share in the produc-
tion of arms and equipment aud wea-
pons. I want a statement from the
Government to this question when the
reply is given to this debate, because
it is a question of policy. What do
they propose to do? Have they given
any type of assurance direct or indirect
to the monopolists of the private scctor
regarding this? At the moment in
the industry policy resolution, the pro-
duction of arms and ammunition is
reserved strictly for the pubiic sec-
tor. We do not want private arma-
ment kings of the type that we see
operating in certain western countries
to develop in our country with all
sortg of disastrous results, both mili-
tary and political. We would insist
that as far as production X weapons,
arms and ammunition goes, this must
be kept reserved for the public sec-
tor strictly and the necessary expan-
sion should be carried out there. As far
as other defence production gocs, i.e.
stores components and that type of
thing, the whole mass of equipment
which the Defence Ministry requires,
there 1 have no quarre] with them.

This question came up a little while
ago. I believe from my own ex-
perience of the engineering industry
that there is plently of unused idle
capacity lying in the private sector,
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which can be put to good use if it
is properly assessed and it should be
done, so that at least import sulstitu-
tion can go a long way forward and
the bill we pay every year to fureign
creditors may be cut down rapidly. 1
believe the railway equipment com-
mittee has done a much better job
than the defence people have done in
this respect. During the last war, the
Director General of Munitions Fro-
duction at that time used to go round
personally from one private factory to
anoiher, assessing the capacity and the
amount of surplus capacity which
could be switched over to the needs
of defence production. The Chair-
man of the Indian Engineering Asso-
ciation has made a statement in which
he has given a long list of the diffe-
rent types of opertions in which a very
high percentage of unused capacity is
lying idle. This should be put to good
use. I have no objection to that at
all, because it will mean saviug very
valuable foreign exchange. But as far
as the question of arms and equipment
goes, the private sector must no! be
allowed to intrude into this sertor. If
it does, it will be at own own peril.

I do not wish to take up more time.
1 am sure subsequent speakers will
also refer to the conditions of the
jawans and the necessity for some im-
provement in some directions which
we are all feeling very urgently. I
would have said a few words, but 1
will not. 1 will simply conclude by
reminding the Defence Minister that
there are some direction in which I
believe that our jawans are probably
treated worse than their equivalent
ranks in the armies of other coun-
tries. I have np time to detail those
steps; I hope subsequent speakers will
mention them. Even in UK. a com-
mittee has been set up under the
chairmanship of Sir James Grigg, who
was Finance Minister once in India,
and that commission has recommend-
ed that the pays and pensions cf the
armed forces in the British army must
be reviewed regularly at intervals of
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not less than two years. I am not say-
ing that we must imitate that and set
up a smilr procedure here. But this
whole question must be given much
more attention that it has been given
in the past. If the jawan is to fight
with more enthusiasm, more heroism,
more energy and more self-dedication
for the defence of the couniry, as we
are sure he is capable of doing, those
matters in which injustice is stil] be-
ing done to him, those matters in
which there are deficigncies, must be
made up ag soon as possible. That is
the least that they can demand of us.
It is not enough simply to give lip
service to their gallantry, We are do-
ing that on every possible occasion. I
do not believe that the fighting man
is satisfied just by hearing politicians
praising his courage. He has got
enough and abundant courage; he does
not want it from us. But he dves want
that we should use our powerg to
give him a fair deal, so that he will
be more secure in this job and fight
with a better heart.

Shri Ranga (Chittoor): Mr. Spea-
ker, Sir, I am very glad my {riend,
Mr. Indrajit Gupta, has made a very
informed and constructive contribu-
tion today. But at the same time, I
would like to warn the House about
one very dangerous implication of the
preliminary remarks that he had made
in regard to the morale of our troops
and the manner in which they have to
be led. We do not want the intro-
duction of that institution of political
commissars into our defence iorces.
Once that js agreed upon, then we can
proceed with the consideration of the
suggestions that my hon. friend has
made,

Before I proceed with my remarks,
I woulg like to read the various sug-
gestions that we have made in our cut
motions in order to place before the
House the points on which we woulﬁd
like the Defence M'nister to give his
reply and his consideration. 'I‘hos.e
points are narrated here. There is
need to start more military Acade-
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mies, Army Cadet Colleges, Sainik
Schools, Army Educational Corps,
Traming Colleges and Centres; there
is need also for having g permaneu:
ment and another Committee of senior
army officers to keep watch over the
army expenditure in different depart-
ments and ensure economy and etii-
clency. There is also need for organ-
ising and recognising the powers and
responsibilities of Army Council and
the Defence Consultative Council.
There is at present imbalance in the
recruitment of officers between dif-
ferent areas and this should be reciti-
fied There is slow progress in re-
cruitment und training of commission-
ed and non-commissioned officers.
There is also failure to ensure ade-
quate protection from air raidg into
developed areas with the active co-
operation and assistance of ai] friend-
ly countries which had rushed to
India’s  assistance during the last
Chinese invasion. There is also fai-
lure to develop a nation-wide policy
for providing pensions, gratunity and
employment to the dependents of the
personne] and officers who laid down
their lives in the defence of the coun-
try and also for those who are pernia-
nently disabled in the course of the
operations.

Then, there js need to re-organise
the Army for guarding Ladakh and
the North-Eastern border areas of thc
country by constituting a separate
Himalayan Army and the need tr
equip the army with modern weapons
used in fighting at high altitudes.
There is also need to re-crganise
training at the various Command
Headquarters and to train officers of

the army in foreign countries in‘modern’

warfare whenever necessary and to
the extent necessary. Then there is
need for increased welfare activi-
ties. There is need to streng-
then the Air Force specially as
also the Navy and to intensily the cf-
forts concering increased production
through the Defence Producticn or-
ganisation. There is also neeé 10 re-
organise the Armed Forces Informa-
tion Centre and the Intelligence De-
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partment and to provide accommoda-
tloq to the Army personne; recruited
during the emergency.

13 hrs.

My hon. friend, the hon. leader of
the P.S.P. would be going in great de-
tail about the failure to make a
thorough probe into the poiitizai and
military aspects of the recent reverses
suffered by our army. Our  hon.
friend from the Communist party pos-
ed certain questiong in regard to why
we had to meet with those failures dur-
ing the recent war that China had
inflicted upon us. I need oniy say on
very good authority that the Army
feels terribly humiliated over the dc-
feats that had come to be inflicted
upon us and the manner in which
it had been let down, both during that
crisis and for over two or three years
prior to that crisis, by ihe kiund of
political and military leadership that
they were given and the country was
vouchsafed from the Defence Minis-
try and the Government as a whole.

Some hon. friends have been mootl-
ing the idea that it would have Leen a
splended thing indeed for the Gavern-
ment to have impeached the former
Defence Minister. But  what is the
earthly use of taking up one parti-
cular Minister? It was the Gevern-
ment as a whole which really deser-
ves to be impeached. But there is not
political power enough in this coun-
try to impeach it. They can certain-
ly re-organise and reshape them-
selves and in that way make their obe-
isance to the country, but they are not
prepared to do that also.

My hon. friend from the Communist
Benches had given a warning ‘o the
new Defence Minister. I join with
him in welcoming the new Defence
Minister . . . (Interruption). I also
wish him all success. By wishing him
all success 1 am wishing all success
to the country as a whole. I hope that
the new Defence Minister will not
commit the mistakes that the earlier
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defence  Minister had committed.
Those earlier mistakes couid have
been excused if nobody in this coun-
try had given him timely warnings;
but in spite of those warnings the
earlier Defence Minister did what he
did or failed to do what he fauned to
do with the result that the armies, as
everyone has said before, were out-
'‘manned, outweaponed, outgeneralled
and also outnumbered. It was not
because proper morale was not there.
Indeed our troops were highly pat-
riotic. If there were to be any kind
of a political tinge that has to be
given to our defence forces, it is only
of patriotism and I am glad to say
that our armies and our defence forces
as a whole are as patriotic, if not
more, as all those of us who are not
in the defence forces but whose duty
it is to stand by our defence torces.
What was lacking for them was what
was not given by the Goveinment,
namely, proper leadership and pro-
per generals.

We, on thisg side of the House, had
many occasions to warn the Govern
ment about the manner in which the
then Defence Minister and variout
others who were associated with him
were trying to import politics, group-
ism, personal idiosyncracies and choi-
ces and favouritism into the armiecs
and about the manner in which th?2
leadership of our army and the de-
fence forces was being developed, pu!
together and kept together. PRut all
our warnings were not heeded. We
know the result. My hon. friend
wants the present Defence Minister to
wonder why the earlier Defence Min-
ister had become an earlier one, why
the earlier Chief of Army Staff had
become an earlier Chief of Army Staff
and why another Commancer had
become an ex-Commander. He should
know the reason; the former Defence
Minister should know the reason; the
earlier Parliament as well as this
Parliament also should know the rea-
son because we had been giving these
warnings in spite of the frets and
trowns of the hon. Prime Minister.
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Before I go to the next point let me
say wnat it is not only the detence for-
ces which feel terribly humiiiated—
and rightly so—but the country as a
whole and, at least for my part, 1
feel awfully humiliated when I found
the hon. Prime Minister saying that,
after all, in India we only had a few
reverses in two or three batt.es and
therefore he felt humiliatrd by some
other people saying that taez whole
nation was feeling humiliated All
that I can do is to repeat, once again,
that I feel humiliated indeed over this
attitude displayed by the leader of the
Government.

Then, let me take up the need for
constituting a Himalayan Army. Of
course, generally we say that there is
an army, but what I suggest is a
number of armies which are given
names and numbers also and in that
manner I want a Himalayan Army
which will be specially constituted,
provisioned, trained and armed so
that it will be able to operate at high
altitudes both in guerilla fasnion and
in the conventional manner of armies.
Everyone knew that so inany people
from different parts of the cuuntry had
to go and fight and they fought
wonderfully under the most adverse
circumstances. But, nevertaeless, if a
greater percentage of them had becn
people recruited from the five Himaya-
lan regions, surely our armies could
have given a better account of them-
selves. The sufferings tnat came to
be inflicted upon our people not cnly
by the Chinese but also by the cli-
matic conditions and various other
difficulties could have been minimised
if only Sikkimese, Nepalese, NEFA
people, Bhutanese, Ladaxhis and
Kashmiris had been recruited in
larger numbers and were given the
necessary status and strength.

This does not seem to be a revolu-
tionary suggestion because tae Min-
istry itself is thinking of providing
special facilities for peoplc who have
got to operate at high altitudes and in
the Himalayas. They are themselves
suggesting additional allowances for
them. What I suggest is that it is not



7979 Demands

enough to offer additional ailowances
only but it is necessary to recruit
them on a different basis and start
them on a different salary basis as
also allowances, equipment and all
these things so that those people will
not have any worry at alt in regard
to their creature comforts and the
necessary equipment. Secondly, they
would be ab.e to fight much more
spiritedly since they would have the
feeling that they are deieading their
own home and nearlh, their own re-
glons and their own cultural environ-
ments. So, I hope, my houn. friend, the
Defence Minister, will try to give some
consideration to this suggestion.

I am glad that they have decided to
promote the Jammu and Kashmir
Militia battalions and designate them
as Ladakh Scouts. Instead of tinkering
with this matter in this manner, de-
sirable though it is, it is much better
for them to take up that bigger pos-
sibility of constituting a  Himalayan
Army.

Then, there is also need for giving
representation, or rather for speedily
recruiting more and more officers.
The.e seems to be a niggardly policy
at present. If you take more and
more of them, it is quite possible that
immediately all of them might not
come to be employed and needed. But
it is best to have ag many of them as
possible in the Reserve Li t, pay them
a retaining fee, if necessary, and keep
them waiting on the waiting list so
that at any moment a bigger emer-
gency than the present one comes
upon us the Government would be
able to lay its hands on that list and
send for all these people to come to
our Trescue.

Then, we want military intelligence.
Now, in regard to this matter, it is
difficult for me to feel quite secure
because we have forces in our country
which are aligned with Soviet Russia
and China on one side and also with
Pakistan on the other. Therefore, I
am not quite sure how much of in-
formation I can possibly expect our

efence Minister to place at our dis-
posal. I would like to have a full
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discussion with him and also with the
Prime Minister and more than tha.
rather along with the Chiefs of Staif.
Otherwise, there will be danger. In-
deed even now, what you cal, about
the labourers, the workers, who are
employed in the ordnance factories,
are we quite sure that a larger per-
centage of them are entirely tuned
only to the call of our motherland and
the urge of patriotism and not influ-
enced by some of those highly strung
political minds of people whose inter-
national contacts and international
alliances and international Joyalties
are found to be so very inconvenient
at this present juncture. I am in
favour of self-reliance. We are gll in
favour of the present Defence budget,
the amount of money that my hon.
friend, the Finance Minister, has
found it possible to place at the dis-
posal of the Defence Ministry, not
because we feel sure that this money
js likely to be gpent in a foolproof
efficient manner, not because we feel
sure that no wastage would take
place, but because of our urge of
patriotism that there is in the minds
cof the people and also ourselves. But
I do not feel sure that this money
would be enough. My hon. friend the
Communist spokesman was wonder-
ing whether we were not placing too
much money at the disposal of this
Government.

Shri Indrajit Gupta: I never said
that.

Shri Ranga: It is quite possible
Well, that is the import of what he
said as I thought. I am subject to

correction. But, anyhow, one
thing is clear that it is
quite possible that the

Defence Ministry may not be able
to spend all this money within the par-
ticular one year usefully and effi-
ciently without wasting anything at
all. Therefore, they cannot be too
sure about it. That was the reason
why I ventured to make that sugges-
tion to you and through you to the
Government that they should think of
appointing a high-powered committee
whose duty should be to examine from
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time to time not only their estimates
but also the manner in which they
would be incurring this expenditure
so that then and there the suggestions
could be given to them to enable
them to avoid any wastage. One per
cent of wastage out of this sum of
Rs. 870 crores or Rs, 880 crores comes
to Rs. 8.8 crores and 2 or 3 or 4 per
cent of wastage till now has been
taken to be, more or less, normal. If
that was to be indulged in now, then
it will be a very serious matter indeed
for our national economy hecause some
of those new taxes that my hon.
friend has come to impose now again
over which there is so much righte-
ous indignation and dissatisfaction in
the country are expected to yield
nearly Rs. 25 crores and the 3 per cent
of wastage would come to that
amount. Therefore, the Defence Min-
ister cannot be too careful about it.
Having said that, may I ask, have they
got the necessary organisational equip-
ments to spend this ‘money efficiently
and satisfactorily during this particular
period? If I am to judge the achieve-
ment of the Defence Ministry from
what has happened during the last
three or four years, I cannot feel quite
so sure about it. There were the
‘Shaktiman’ and there were the
Japanese trucks. The former Defence
Minister told us that he was going to
produce all these things at a great
speed and we know their failure. It
was only five or six crores of rupees
that were involved in it. Here we are
placing at the disposal of the Defence
Ministry hundreds of crores, more
than what they had last time.
Therefore, may I know, would it be
possible for them to spend it efficiently
and satisfactorily? I am glad my hon.
friend, the Finance Minister happens
to be here and I hope he will try to
go into the kind of the Finance Minis-
ter that we used to have before the
Planning Commission had come and
begin to exercise those powers not in
order to inhibit proper expenditure
but in order to see that this expendi-
ture is incurred in a satisfactory, effi-
cient and usefu] manner,
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Then, there is the question of
leadership for the army. I am told—
and I speak gsubject to correction—that
in Englang they have ap Army Coun-
ci]l consisting of the Chiefs of Staff
and he disposes of almost all problems
of discipline, organisation and internal
management and the Defence Minister
1s not expected to interfere and he does
not interfere. It is only when his ad-
vice is sought or when the Chiefs of
Staff are not able to agree amongst
themselves, or when high matters of
State are involved, the Defence Mins-
ter’s interference is invoked or is in-
dulged in, I would like a similar prac-
tice to be developed in this country.
Maybe, it used to be there some years
ago but the earlier Defence Minister
had started monkeying with it and,
therefore, there is all the greater
need for the present Defence Minister
to adopt this practice.

In regard to the recruitment of these
officers and their training, not only
greater speed has got to be followed
but also the training period has also
got to be shortened. They have them-
selves agreed in principle. Now, I
would like that to be gone into very
carefully so that more and more peo-
ple can be trained and more frequen-
tly, more rapidly and what is more, till
now if anybody were to examine the
manner in which al] these various
Generals have come from various parts
of the country and also other ranks,
one would find there is a great im-
balance. We would like an assiduous
efforts to be made, a conscious effort
tc be made and sincere effort to be
made by the Defence Ministry to see
that from every part of India as many
people as possible are encouraged to
come and join the army and the de-
fence forces so that the whole of
India will be taking part in the de-
fence of our country.

Will this money be enough? The
answer that is given by what we
learn from the press about the talks
that our Ministers are having with
various representatives of America,
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England and various other countries,
is that it is not enough. This is not
the amount that will have to be
spent during the next year in deve-
loping our defence equipment. So
much more would be needed. How
much more, w edo not know. We
would like the Defence Minister to
give us some idea as to what we are
now providing for would go half-way
or one-third way, or one-fourth way,
or three-fourths way. How much
more we would have to depend on
other countries? Certainly we have
got to depend on other countries in
order to make ourselves completely
self-relient, to use that word in an-
other way, as against the Chinese.
We do not know, when the Chinese
are going to come, The Chinese
themselves have been talking in a
very warlike manner and they have
been attributing to us a warlike spiit
which we do not seem to exhibit that
we are starting our own military
stations on the borders of Sikkim on
their side, that we are having recon-
naissance flights and the rest of it.
Here is our Prime Ministe1 who ;ays,
and he has been a saying so, we would
not touch Longju although it once
belonged to us just hecause we have
given word that we are not going to
interfere with it today. That is the
Prime Minister we have, peace-loving
as he is. Yet, the Chinese go on
making these accusationg as it has
become their habit. They accuse us
of things which they try to do them-
selves, which they have already
begun to do or which they are goiug
to do. That is how they are going
to trouble us, If they are going to
trouble us, we do not know when the
invasion is likely to take place? It
it likely to take place in the mannar
in which it took place last time? Did
our Ministry know that it was going
to take place in that manner? I can-
not ask them for enlightenment now
because they may not possess it.

But, one thing is clear. The Prime
Minister and some other people have
given to understand during that
crisis that Delhi is one of the nearest
places to their jumping off places
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from Tibet, for their planes. May be
1 hour or 1 hour and 30 minutes. Most
of our cities are in danger of bcing
destroyed. The British were at one
time wiser when they did not build
the multi-storey buildings in Delhi
Now, we thought we have become
wiser and we have built all these
things and spent al] the money and
taxeqd the people. What is going to

Uappen to all these things? The

Prime  Minister was himself in
jitters. So were we, because we do
not wish to lose al] these things. So
we want air protection. Whether
you cal] it air umbrella or air armada
or anything you like, we need it.
IHave we got any equipment in our
country? They themselves have said
that we do not have more than a few
hundred. Everybody says that the
Chinese  have got thousands. Who
supplied all these things to them?
My friend says that these
M. I. Gs. are going to start 3 new
chapter for us. Two have come.
Tweclve are to be in our possession 1n
some time to come. But, the Chinese
have got hundreds of them.

An Hon. Member: Thousands.

Shri Ranga: Whether it comes to
thousands or not, anyhow, hundreds
they have got. Who supplied them?
My friend wants us to be warned
about America and England, that
Englang is tikely to send Skymasters
to China. Here is Russia which has
been building up all these equip-
ments for China for all these years.

Shri Indrajit Gupta: They are
building it for you also.

Shri Ranga: Yes. They have built
for us. They have built these friends
also for us. We cannot afford to be
complacent. (Interruptions) We must
be self-reliant. I agrece. That is why
my friends, I think, have become
self-reliant by asking all those people
who are pro-China for the time being
to take leave from their party and
themselves have become self-reliant
now. That is not the kind of self-
reliance that we. want. We want
self-reliance here in our country
by strengthening ourselves, not
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only with our own equipment,
but with all the equipmeat
that all other countries including
Soviet Russia, are willing, are good
enough, are sensible enough to pro-
vide to us. If Russia is going to give
al] that, we have not said No. Indeed,
the Americans themselves have not
said No; the British or anybody else.

In fact, my friends the Communists
and also those friends from the Con-
gress benches are so much in love
with their dogma of nonalignment. So
are the Americans. So are the British.
They think that they are going to be
partners with us in this terrific fight
that we have got to wage with the
Chinese in order to liberate our
country. If they are to be partners
in this common fight, they would not
like us to be fighting on two fronts.
That is why they want some kind of
a settlement,—that these two coun-
tries are sensible enough to have a
settlement between themselves, India
and Pakistan, Not because they want
to impose it on us. If we do not want
to be friends with Pakistan, we are
welcome, Only Pakistanis are suffer-
ing from the suicidal mania that they
have begun to behave in such an in-
human and indecent manner. They
have made it absolutely impossible for
us to think about them in a friendly
manner because of their cussedaess.
1t is no fault of England or America.
Then, again, they do not want us to
be on unfriendly terms with Soviet
Russia however closer Russia is with
China, Their New Year Message is
there. In spite of that, my friends
have the temerity to think like this
and give sermons. The New Year
Message was given by Khrushchev.
He warned the whole country, the
whole world lest they should think
that China and Russia might possibiy
fight among themselves. They would
never do so, he said. They were blood
brothers.

Shri Surendranath Dwivedy
(Kendrapara): In case of attack, they
would go to their aid.

Shri Ranga: In case of attack they
would go to their help. I ha've no
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objection. The only trouble is, China
has picked up a quarrel with us. That
is why we have to see who are our
friends and who are not. There are
some people who would be neutral.
Soviet Russia may be neutral; may be
somewhat friendly; more friendly to-
wards China. We cannot forget that.
Here are countries which are friendly.
They have given us support last time.
Hundreds of crores worth of stuff has
been flown into our country. It is
extraordinary for anyone who has got
a proper sense of gratitude and grace
to begin to throw doubts in the face
of the fact that every day an aero-
plane came filled with armaments.
They were rushing to our rescue. If
all these things had not come, we do
not know whether the Chinese would

- have declared cease fire at the mo-

ment that they declared it. We want
that support to come,

If these people were to come, we
want them to come as friends, not as
masters. There, we are one with the
Prime Minister. The Prime Minister
is one with the country. I am sure
these people have got the sense
enough not to think in terms of any
kind of strings at all. They have
displayed that statesmanship even
earlier. When they went to Korea, did
they occupy Korea? They prevented
the Chinese from occupying the
whole of Korea. After they ihad
liberated Korea up to the particular
paralled, did not the Americans go
back? We do not want the Americans
to come in that manner also into our
country: not even in that manner. We
want the Americans, the British—we
make no bones—we want all the other
countries, Canada, Australia, West
Germany, France and all the demo-
cratic countries who want to help us
to come into . common comradeship
with us in order to fight against
Chinese communism.

Shri Tyagi: Comradeship
becoming communists.
Shri Ranga: No, no, I do not want

to give the monopoly of the use of
that word to the communists.

means
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We want a victory plan into which
development also will be dovetailed.
We do not want a distinction to be
carried on as the Prime Minister
wants us to accept between develop-
ment on the one side and war prepa-
rations on the other. Priorities there
must be. The very first priority
should be given to defence, to victory,
To this end, let there be development.
In the course of the development, we
certainly do stand for the State alone
undertaking the responsibility of pro-
ducing armaments in this country.
That is not enough. They have had
their experience of the ordnance fac-
tories. They say they are working
overtime by paying so much more.
That is a wastage. I want more ord-
nance factories to be started. They
say that they are starting 12. How
long are they going to take? I think
my hon. friend the present Defence
Minister will not be so erratic as his
predecessor by changing his orders
every month, every three months,
every four months, as it happened in
1962 and 1961. Ordnance factories
could not be brought into existence
and covered accommodation could not
be created. Even the initial steps
could not be taken. I hope he will
learn from all that experience. He is
going to start 12 ordnance factories.
How soon, where, in what areas, all
these things will have to be tested. It
is going to take a long time, if they
are not going to be dynamic. Twelve
will not be enough. Twenty-four
would be needed. Every State has got
to be provided with one or twoe
ordnance factories. New people have
got to be taken in, those people who
have not been touched, singed and
catapulated into an ideology which is
barren of patriotism and which is
alien to patriotism. That is very
necessary just as we have found it
necessary to recruit our own people in
order to man our own trawlers which
are plaving in the Brahmaputra in-
stead of having to depend on Pakistan.

Similarly, we have to develop our
ordnance factories. With this end in
view, these ordnance factories will
“ave one motto and one motto only,
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to produce more and more to be plac-
ed at the feet of our Mother India.

Then, lastly, I am anxious that so
much more has got to be done for our
jawans. No opportunity should be
given for any to give—what should I
say—brain-washing to them. Our
jawans have to be paid more, so much
more. The country is ready. In fact,
the money given that way will not be
wasted in any way. Their allowances
have got to be stepped up. Better
equipment has to be provided for
them. Welfare services also have to
be stepped up. After having done all
this, accommodation has got to be
provided. The Minister of, Housing
was bewailing that he had not enough
money. 1 would rather money were
taken away from that Ministry and
given over to this Ministry in order to
provide accommodation for our officers
and defence personnel. There should
also be covered accommodation for
the equipment. In all these direc-
tions, dynamic steps will have to be
taken,

I would like this Ministry to be
reorganised so that it can become
much more compact. At the same
time, let them have, if they want, any
three of the best Ministries to go and
aid the Defence Ministry. Let not the
Defence Ministry feel jealous of the
Ministry of Economic and Defence
Co-ordination. Let it not make the
Ministry of Economic and Defence Co-
ordination feel unhappy because it has
not got any work or anything like
that. Both these Ministries are need-
ed, and they have got to be dovetailed
into each other; the military produc-
tion has to be dovetailed with civilian
production. The private enterprise,
the people’s enterprise, and the peas-
ants and workers are also only too
willing to place as much of their own
production as possible at the disposal
of the Defence Forces provided the
Defence Forces will have statesman-
ship and dynamism enough to wel-
‘ome their co-operation and stimulate
their co-operation and provide the
necessary incentives.

In this manner, I would like the
Defence Ministry to be reorganised
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and strengtheened, I wish well of the
Defence Ministry and also of our
country with gll the money that we
are placing at their disposal. Let me
hope that when I come back again
next year to deal with the Defence
Ministry’s Demands, India will be in a
happier position and a better position,
and it would not be necessary for me
to take the same stand that I had
taken yesterday that such and such a
Ministry should be dismissed.

Mr, Speaker: According to intima-
tion since received from Members, the
following cut motions are desired to
be moved to Demands for Grants
relating to the Ministry of Defence.
Hon. Members may move them subject
to their being otherwise admissible:

Cut Motion Nos. 1 to 4, 6 and 10 to
14 as shown in List Nos. 1, 2 and 3.

Shri Yashpal Singh (Kairana): I
beg to move:

(i) “That the demand under the
head Ministry of D-o~fence be
reduced by Rs. 100”.

[Unsatisfactory arrangements in NEFA
and Ladakh before or after the
Chinese Aggression. (1)]

(ii) “That the demand under thte
head Defence Services, Effective
be reduced by Rs 100”.

[(i) Nced for rcorganisation of army,
(ii)nced to strengthen the air-force
and mavy, (iii) need for conscrip-
tion in the country, (iv) need to
strengthen the intelligence depart-
ment in army, (v) method of pro-
motions in the high ranks of the
army personnel, and (vi) method of
awarding the medals to the armuy
personnel who fought in the NEFA
and Ladakh in 1962-63. (2)]

Shri Surendranath Dwivedy: 1 beg
to move:

“That th» demand under the
head Ministry of Defence be
reduced by Rs. 100”.

[Failure to make a thorough probe
into the political and military as-
pects of the recent reverses suffered
by our army. (3)]
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Shri A. V. Raghavan: I beg to move:

(i) “That the demand under the
head Defence Services, Effective
be reduced to Re. 1”.

[Discrimination between Officers and
Other Ranks in the matter of annua:
increments. (4)]

(ii) “That the demand under the
head Defence Services, Effective
be reduced by Rs. 100”.

[Need to (i) increase the pay and al-
lowances of Jawans, (ii) allot more
funds to the State Post War Recon-
struction  Fund Committee, (iii)
provide better service conditione for
the employees of the various State
Soldiers, Sailors and Airmen’s
Boards, (iv) ensure employment
facilities to ex-servicemen, (v) pro-
vide funds for starting ex-Service-
men's Co-operative Societies, (vi)
reserve 25 per cent of vacancies for
war service candidates, (vii) pro-
vide family quarters to married
Jawans, (viii) provide dearness al-
lowance to Jawans at the same rute
as allowed to civilian employees of
the Defence Ministry, (ix) relax
regqulations to enable better oppor-
tunities of promotions to higher
ranks. (6)]

Shri Vishram Prasad: 1 beg to
move:

“That the demand under the
head Ministry of Defence be
reduced to Re. 17,

[Failure to (i)maintain adequately-
equipped armu on the border, and
(ii) guard the North-East frontier
border of the country. (10)]

Shri Sivamurthi Swamy: 1 beg to
move:

“That the demand under the
head Ministry of Defence be
reduced by Rs. 100”.

[Need for immediate action to remove
the Chinese from Nefa and Ladakh
on Northern border of our mother-
land. (1]

Shri Vishram Prasad: I beg to move:

“That the demand under the head De-

fence Services, effective, be reduced by
Rs. 100.”
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[Need to (i) reorganise the army for
guarding the North-East and Ladakh
border areas of the country, (ii)
increase the strength of the Army,
(iii) equip the Army with modern
weapons used for fighting at high
altitude, (iv) open more recruiting
centres, (V) reorganise training at
various Command headquarters, (v)
train officers of the Army in foreign
countries in modern warfare, (vii)
increase welfare activities of the
Naval personnel, (viii) strengthen
the Air Force, (ix) strengthen the
Navy, (x) increase the number of
training centres for Pilots and
Ground Engineers, (xi) intensify the
efforts concerning increased produc-
tion through Defence Production
Organisation, (xii) re-organise Arm-
ed Forces Information Centre, (xiii)
provide accommodation to the Army
personnel recruited during the emer-
gency, (xiv) expand Territorial
Army Units, (xv) expand and in-
crease Lok Sahayak Sena Camps,
(xvi) establish National Volunteer
Rifles, (xvii) expand the activities
of the Indian Navy, and (xviii)
equip the Naval Research Group
with modern instruments. (12)]

Shri Sivamurthi Swamy: I beg to
move:

“That the demand wunder the
head Defence Services, Effective
be reduced by Rs. 100”.

Need for effective steps to str-
engthen Defence Services to meet the
challenge of Chinese aggression (13).

“That the demand wunde:r the
head Defence Capital Outlay be
reduced by Rs. 100”.

[Need for building up our defence
factories for production of modern
arms. (14)]

Y gy fag : weas ey, TRt
9T qga A & AT gy 3 Srar
¥ I gV T ¥, AWH WS
g1 & o 91 W9 g9 F I W T
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& AT A A g fe
2TEH T q9C TF gHaT § WK A TN
FT a9 A AT § | ARG Aq N
A ¥ WYl ATAA W FTOFA
.Y @ fewem 9= @9 FW@T 9T
T fiF To Fo TN T FT § . ¥ THT,
Jo THo To & .Y TRAE, TI9Y HILAT
©. ¥ 9T, AATET 3 I8, FSIRET
¥. % 7@, IUSE §.3 U8
AR ofFe™ 3 9@ &= 9 9
W R & ww @ fF fa e
# fege gt & @9 3 & F ooy
T [IEAT I GF HWT 4T | WX
AT LA F F9E FT ST G Al Jode
# I F AWAA THEA T YR TEE
&< T 4T, o Tho Yo ¥ ¥Y I
g T 91, AfFT ;S A gATa
T E I A W AT & FQ § 7
& HYT AN T T A% ¥ 97Ee
a7 §1 99 F fag f g mwi
g T § 5 9g A9 a9 §, T
TaEe &1 § 79 A w7 Ag T
qer fF o« Waay F 9% faufa
ATt g% & q@ g awre fadar g
fEa |

13.33 hrs.

[Mr. DEPUTY-SPEAKER in the Chair]

S T Y T @9 FA § qR /T
¥ g9 ger a1 F AT 9 agw
¥ §.3 @< @9 FW@T 9T

AR AT A TG T TG Hiwe
fed, AfFT § Wiwe TF A §
# &g« ol ¥ 9% FT WY F' qqGET
arear § 5 & (eye-us § 99 fF
TR @ febw fafrex 4 99 @9
IR a9 FT & 7T 97| I TAA
¥ T g9E wEAT A« T 6
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[+ <A Fag]
eYe-¥s F g W TART fegw
9T @F F F, 7 L8NS F 3¢
TR @9 W T, G L8Ue—Fo H g
% TR @Y FQ G, § 88—
F ETRATEIFQ §, T 2883~
£ ¥ g7 R @< @9 FW 9
T YR T Y S Wy F @y
X A9 R qifFeaE 1 SR agdr
T &Y &Y T A fed Tee F)
fawrey s @ AR 3g fegfa o
fF @AY 9 9Te gE auT g
ATEEY FT W FA F AT g

Shri Surendranath Dwivedy: In

terms of money, what was the
amount?

=Y gy fag : 59 & swrEe
fear gom ) g ot = wwRw &
e &1 3@ IFR ¥ w9 G fF wa
A T ¥ T @S Q@ AR
& {45 ¥ fad & 9X@ SaTET
2

st iy : frw 9 71 oa@e ?

st g fag: @ e #
AW A 28 Y-y § Y @9 fFar
% Iq ¥ g fah § T ST &1

O AT qE A F R § g
1 Tl T X S A1 oaner
T o #XF Y e faan | w o
o7 Y 9wl F1 3@ a1 qEF fF
T & T8 99 3 QU el JY FHAA
off, AfF= wrer g gfrat 1 <Y wfe
Frag I o @ AR §
Fo QHo Qo & ITH T ¥ TATAT FEHIH
g1 W F I & AT E TEF AR
faer srraT § SR =y A g AT
oo F X A T8 # Fa av i fggear
¥ qEd O aET F) sqaedT gt anfgd
FifF fegeam & a0 OF 3 FAAT
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Ff &1 99 TR g @ F gEdae
whfras 3o | W 9fF ag whfa
39 § @ fod g9 ST ) TE A
gy | & Fga 9Rgar § R e
qHfaa 399 L) &, a8 fedhfaa Jua g |
o gfar @7 €39 s a¥ 91T aga
g &) W gfeE ar oY gg
fifa @A {5 T 7H 81 THAT oY
g e g ¥ W At faegw
T § fegme faege Ia §)
H FFEAA FT T I8 5 TH-
W FT O FEA E |

oI SR X w9 i age
qIfFET #Y TF @=L 99 gRY R AT
a9 ¥ oiffea oo 99 qgT a9
ST T R A @ WY e a9
T8 &, AR 3w qfFam, [ T
TN F ol T W W F
w7 § fF fergeama & o angfes
drr 3 37 gfesw § afe=wl afses
¥, 7@ ¥ f e & A afeo &
TAFHET 7 ¥ o oy & 1w g
qF S&T G &, "/ g O fangR
T § W g gfew wwe faT
21 TR g fagena # <@ wA
g oY g afe wdT & ¥ T
sqraT g Wifgd f& wvs ot wEfew
it A, g9 I FT AT FT G |

Lo cein B o R

ot vgTe fag : g, g
I do not come from a maritime State,
as my hon. friend does.

o A A Y afe A e
dar ¥ wEr AE gEAAT & wee
# gror gfat #7 S wfer 1S9
¥ 99 T a/ ¥ §, WL q1gw
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Ky § WY TRy arwm 3% §
few fac 30 &, AfewT Foem 3o T
& Aiwst ¥ faeg fegmm ¥ a0
oF Y B A ) 7g few ar w
aew 7 9 I 9 1 A%E
f& FrEAT & SO Spoet e qEY T
T § a7 T IR W 2w 7 § 7
o fERE™ ¥ TR I AT FA
F AEEEFAT g AV qg A A X
TAMFLEH | T9 ¥ gH 90 I
@A FT FEAEFAT & | W A gIer
A T 9 A W T Ig
T fF JE gAY wEwr AW of@r
¥ g 397 &1 e @R R A
gRT | oY % &1 9 e ar Gy
TN FT AET LYY HI §, Frew
ATET 343 A § 1w S &
FT e TRAR FREH AEA g1 Afpe
X X A9 fedew awe F oY A F
fod T ¥ 9 fevrw awie w1 faw
.4 R}, w9 9 fear v g
A g AT TS F I & 3L W
3¢ TR To WX TN fEar qwm |
I 38 A | TF TFR & A @
fF g 3 Y F JIEd FY @ O qgy
1T A A RAUE—%o ¥ ¥ AT
@, 8 (8%o—%! ¥ {5 FOXT
T, & (2R-5R F 2E FAg AR
1 288353 ¥ ot 1 FAT T,
AR T 1853-%¥ § 99 § fagw @
¥ FAA I AT To TRT TH@T §
qaffea gfaw F11 TR 59 § am-
whfrea afa@ FT1 3 FUS To WK foyen
& A ST A SATRT I3 FAS To AT |
IR AT G9AT § fF g9 g ¥ awe
# o oA TR AT F AT A
A WY TEr FA A AN F A
IR | TR 9T I G ALY G
R A AT FA Y qTedT ALY gAY,
@ I¥ Faewr ¥ W HA FE &
Y T T F wgHd g |

80(Ai) LSD—S.
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AT FUTT qLAT AAEE qW
TER ¥ AN QR AN dfew o
I F g wfaw AR w9dee qrr
FQ 7 fF smafrr g F A 9 2
HEWFAT G & | AT 7 g qre w7
e 37% amw s QY wwdee @
F formr # o) Afow ¥ fewmr ¥ aw
a1 AT i A 7 g AT AW

MIHT AH  ER fF AR faew
7g ¥ $oqoe F1 AT Ay g ! g Faw
Y F 07 g§ | T F 9 LER
A § | g ITAWT q WA feF WX
YHEAGRR § A & Far a1 HR A
g &Y ¥ g AT Y AW A F
TS T T | HGF I AT § |
e S T g #1 A=
A4 #7 ZTOoE a8 TF ST O F 4R
" =7 F £ §, W I I e
TZ ¥ U G T F TG AT &
LU NI cOl MU U
¥ 99 & FIT GAAT g1 WX W &
AT FgEAT J9T qE Al FY QA |
STTHT AT TIA8 &Y G srareqr gt |
9 e 9} IR feRiaT g Y av
SHETHT IR ¥ F 47 fF g7 Qe
FY AT FA | AfHT I T HY
F AT | qAvE @1 9T aXE ¥ A
q7T | HT AP q9 AE AT TG
WY, #R FFamE 1 N1dFe F F fag
¥ TE I, A1 ATeX ¥ A Y
ST | AYFT TFEGT &7 gy foF
faer ¥ AT SR & AR ag W Sar
& | STITFY FEAT 3 Y T @A g
WY AR [ AR wEEEr A WA
I | WY FE TFS & FoF gL 909 gATe
SR ¥ 3F AT qEY § W gAq qA
s T & | & g g R ag waea g |
WA & qga farw frass &
ST ¢ 1 o fgrqeana #t T FY
T Y oo ST Ay AT FE GAT
Fife o gt I[GE ¥ o = oH
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[t T fag)
FRfART TR Jeer ¥ afw ¥ @
D Ery § T Y omw qE Y
TETE A5 T TFQ, gL g ¥ o
A S A "7 gEA | i W
TYF T I F4T W GG 747 gl
@ I | ¥ AR wgEar
qEdr & 1

Y W fF afeee @@ e o
AR §& § W AT I I 9 TN
T 2 Y| TET G AT
| § fF v & v ¥ F1 &Y som
AfF W v I FY agT AT WA
[FAT A 1 NfE F wmfaswe F
I AT I T WEA T g AT Y
wifs FaRfE ¥ fraes A e
Fw ffg o gwqd § wadfw
wF oY 9 ¢ fows w9 3@ Ad
¥FY | gATE STETST HTQT a¥ 8 IAL A
ST | I9H) 919 3 THA § WK AT
THFAE I TR GAT A AT AT TFAE |
ST FEhfE F7 A9 ;T F G | g ar
Y F R A T | FEAT A aF
9 aF WY qIAY T FA F qA9G
AU

IR TTAY FgT AT &, Ay J
WY qg @ "t g, AT gWR yagd
fed7 fafaeeT aga & s #g1 a1 fF
R H AT g ¥ 1 gN, 99 &
FT ¥ "y QY g9 IAY AL 4 |

oF WA §@E ;3T I &
T |

=Y g feg - & w3 § fF oag
Bt faege 9T § | W /I ITH
9Ere ¥ A8 UF % a1 ST dq H
N A F wRT | A fegETE &
efagra e | a7 Y fggeam & 3
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fafaat #Y adte ¥ av gew A
ST H UF Y & Y Fgrgeam 4 Tar
DEFT AR AT A= o F1E faa ¥
T F1 IR FF g™ A I@
a ag WG T aF T WY g | av
E) 3 WA FY qErs # & A% v
MY | HAX ZH ITHT qETE A AT I
& A ITHT A T N G AR
T T TG 5 T | fH IqH
agT Y HY TTAT AT AR FY FH IIY
WA TAT FT THA | AIH AHA TG
TG IR § | AT A FY
Afae | 97 T &) 9§ aF T
TE FFIL ¥ ot 72 W I FARN
Wg TEF AR A ¥ ot At
foram i I T 9gE 4 | T T/WE
F s FLIGFTA G | fvar o w1 g 1
I qT9 9T 97 | 93T A 45 F =87
7z frar 91w sqerar &
FTAF |

st @w s & wwer &
99 qg FTH AT W@ |

=Y vawa foy ;o gw ¥ FaEy omar @
fiF g7 ATSWET JIOHAX AT Y 1 F
A FEAT § T ¥ AT AT qF QY
TR T AT § 1 ATy Y A fegea
¥ qgre € § | feet & el "W g%
A FFT AT F+qT FARY HAAT qF Ty
ITC JTIFT TETS e R g fgwea
I & | &1 gAY A5 Al AT A
w9 79 ¥ 78 @7 Tfew fF gw wre
¥ 7 T qFY | gAFY A N e,
TET® § YT & WX gX TG A9 A
Seag

T AT FgT AT § F g wefuw
AR FY 91 G TS F o gEFwS
FG 1 & vgav § i wefaw T s
qregE ITWT WO TN FIA d@fF
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e gor @M ) S9 fggew
# firlt ga 2w A ¥V W ST A
YT T qTa) & gY S, W
T & T R | fagen W gw ggar
o foffEar & s @ifee 5 v
Qe qra< T ITHWT FasT & & fag
41, I & foag w4 |

sy #g1 T fF oATe T X woe
T qraT § w1 iy s o
& q gwaar g 5 WK AT aeEfe
# e qra< ghwar § g qwdl § @) I
Y EHF gaAfA@ M g | wowT &
IR F TR WY O EHEF qaq o
FE ERM aY Arg g T 2 aES )
fergror & <€} famrerar & g FEAT SvEar
g & @ 9 N A e § g
W SO g F fae v 11

wifex & & a7 Fg T g
IR /T {7 Y€ ¥ g AT
we fF @A afaal & o oy
qftadd g ) & 6 R 7 i
&% faa &3 T A9ET AL A
99 g T Nfaear s St "y
o & FEarg 97 OF T A |
T T & G GIAT FA I T gAY
aifey | oY aF gw fafas d93 & fag
R WTEaE d9X & fag cnfar s )@
g dfew o= WY T wEi fedw ¥ g
AT &7 AT ISMAT A7 gHIR FAT
R 9T F | AfFT 7T 7wy °r mr
fr feda 3 Wt § Y g7 A F HER
R A3 | TR W ST F WA HIHY
gRAT FAT T AW AG agEd av
THH ARHAAT T T 1 g gaE
7g g @ SIfe fF o feqer
WO T A1 "R Y TG H]IT
ga o T, AfFT W e &
FaRzit BT |7 AT AV A G AT WY
¥ WY gHTT g1 SO |+ gafag fada
Nl & wE T ¥ g i )
W IEURY | 4 W ¥ gfee ¥ g
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aifeg fo farY Y Fra 9% 3w &Y @
W, AR EfEF J99 F g, TR
forareeg ¥ A AT AT WS F A
woo W I T ¥ fAwTH T AR
€9 2 71 AR T § AR e TwR
6 ¥ T @ X F fag iy daR
T & 1 fe e g g famm § mifteer
@ WA 59 W A G AW A
9 fagr QY W AT g @R 58
< gE o EHR A9 9 FAF ¥
ErT [T S gt g feReT
! WX AT AgT gW SEET SRy
F FW T @ gk o g fawr
WY a8 fFT § AW a9 T | WEH
% QAT a9 A WA W T W qrey
A g T8 (% g q@wn A fgrgean
Y MTE FOAT AfE et wraret Y
I T AT T HN

Shrimati Sharda Mukerjee (Rat-
nagiri): At the outset I would like
to welcome Shri Yashwantrao Chavan
to his new office, and I wish him well
in his new appointment and the new
responsibilities which he has to bear.

1 confess this Report of the Minis-
try of Defence is somewhat beyond
my comprehension. I should think it
requires some extraordinary quality
of thought reading or some kind of
deduction to be able to understand
the ramifications of this wordy and,
may I say, very comprehensive Re-
port. But it deals with all sorts of
trivialities. It tells you about the
foreign visitors who have been here,
the big plan of the NCC, but if this
Report is meant to be either explana-
tory or is supposed to give some sort of
reassurance at this time of national
emergency, I am afraid it gives just
the opposite impression, because it
creates the impression that there is
no defence planing whatever, that
there is no real estimation of the
needs of defence at the moment and
that there is no plan to reorientate
the structure of the armed forces in
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[Shrimati Sharda Mukerjee.]

the context of the present emergency.
If it is not in the public interest to
divulge these dcfence matters, then
I would say that to produce a lengthy
and confused Report like this is an
open admission of chaotic thinking.
Besides, I fail to understand the logic
of it

Here we have in this country mis-
sions which have come from America,
Canada, England and Australia. They
are supposed to be here to advise us,
and I presume that if they are here
to advise us, they are apprised of our
defence needs, that they have visited
our defence installations, that they
have some idea of our defence ponten-
tialities, the sort of equipment we
can absorb etc., and needless to say,
when these missions go back, they
are at liberty to utilise this informa-
tion in any manner they like.

I would quote here an extract from
a pamphlet by an American econo-
mist. He has obviously been here as
he has been to some of the other
backward countries. This is an ex-
tract from Defence and Development
.in less Developed Countries, by a man
called Charles Wolf who belongs to
the Rand Corporation, California,
and it was printed in December,
1982. He says:

“....New countries tend to be
zealous about protecting their
independence, and sometimes
even militant about projecting it
on to their weaker neighbours.
The Sino-Indian border situation
is illustrative of both points. New
countries are also likely to have
internal security problems of
considerable proportions as a re-
sult both of their own initial
weakness, and of the stimulus
provided to factionalism and dis-
sidence by the achievement of in-
dependence itself......
Mr. Kingsley Martin has been writ-

ing in the New Statesman and Na-
tion. 1 have not got the quotation
with me, but I remember vividly
reading a passage where he says that
the Indian Army is finished. He says
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there is unlimited effort for a limited
project.

All these things are said and what
does the Government do about it?
Does it take the trouble tp explain
to Parliament what its plans and
policies are? No. I consider that
producing a Report of this nature Is
an outrageqys example of mistrust
of Parliament by Government.

In a democratic country, the func-
tion of examining and challenging
Government policies is reserved to
Parliament as a whole. What is
more, in Parliament is vested the
supreme authority. I realise that in
this time of crisis the Defence Minis-
try is necessarily limited, restricted,
by what it can give, but I would like
to request the Defence Minister, when
replying to the debate to at least
glve us some idea of things like our
defence commitments, I would like
to know and the country would like
to know, what our reaction would be
if tomorrow China were to invade
Bhutar ~r Nepal or Sikkim. Does
our defence plan today include liabi-
lity for defence of these small border
States on our frontiers?

Secondly, I would like him to give
us at least some broad idea of the
defence plan. I hate to use the word
“strategy”. 1 am not a military stra-
tegist, but I do think that if demo-
cracy is to function successfully with
the co-operation of the people, it is
the duty of Government to explain
these things to Parliament, All such
matters as I have mentioned require
to be clarified, so that the country
can take up the rhallenge of standing
up to the enemy with courage and
confidence.

Rumours and speculations are
about the worst things for public
morale. So, what I am trying to say
is this, that a democratic system can-
not work on a basis of mistrust, Any
attempt to do so can only bring
about inefficiency and chaotic condi-
tions.
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To elaborate the point further,
this very element of mistrust, I am
sorry to say, has crept into the arm-
od forces. It has undermined the
authority of commanders and affected
their ability of leadership. There is
nothing so damaging to the morale
of the armed forces as the breaking
down of discipline and solidarity of
the services. One must remember
that discipline and team work are
the two main factors of the fighting
forces. If you are going to tamper
with this, you are going to break the
entire fabric of the armed forces.
You are going to have an unrelia-
ble, indisciplined army that is not
going to be able to stand up to the
test of battle. On the battle field it
is not all these ideas of patriotism
and other considerations which work
with a soldier. There is only one
thing that matters, that he is a train-
ed and disciplined soldier, that he
will follow his leader, obey him and
work as a member of his team. This
is not very difficult for an ordinary
person to understand. You do not
have to be a military strategist to
understand the importance of disci-
pline,

I recall that sometimes when I
flew with the Air Force and we went
through rough weather or through
frightening terrain, the thing that
mattered was that the pilot did not
panic. You can well understand it is
only a disciplined individual who
in a time of crisis does not give in to
Panic and fear.

The armed forces comprise the lar-
gest organised force in the country.
I know that there has been a lurking
fear in the minds of politicians and
in the bureaucratic circle also in the
country, to some extent, that some
adventurous commander somewhere
will exploit his position and untilise
his command to gain political power
in this country. (Interruption).
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An Hon, Member: No possibility.

Shri Inder J. Malhotra (Jammu and
Kashmir): Nobody thinks so.

Shrimati Sharda Mukerjee: I am
sorry this has been not only publi-
cised but it has been circulated in a
most insidious and pernicious manner.
I say it with some confidence. This
has undermined the morale of the
army because it has undermined the
commander’s ability, his leadership.

Shri Sham Lal Saraf; Who does it?

Shrimati Sharda Mukerjee: You
may not do it. This is a very serious
charge to make. I know it. I make
it with a full understanding and full
responsibility. If the hon. Member
would go through some of the press—

Shri Inder J. Malhotra: The only
press is the Current,

Shri Ansar Harvani (Bisauli): And
the Birla Times!

Shrimati Sharda Mukerjee: I charge
some of the press. Not all. I do not
say that everybody does it. I say that
there is a tendency to do it. I do say
that this tendency is very damaging
to the armed forces.

Apart from this, the two things
which count in the armed forces are
loyalty and integrity. Unfortunately,
a tendency has crept in which, to
some extent, has brought about
favouritism. Postings, promotions,
even sometimes, I dare say, the award
of decorations, have been done on the
basis of favouritism. So, if such ten-
dencies are mnot eradicated, imme-
diately, if some dishonesty, however
small, is not punished immediately
and drastically, then I am afraid that
you will not be able to keep up a
high standard of either ability, effi-
ciency or morale in the armed forces.

Now I would like to refer again to
the NEFA incident. A certain jawan
said to me:

“gTRE, A EH BT & wwdr
FI, A g0 A WIRW fa7 O oy
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freadr g | @A a§ IT wisad
T qogy Y, @ I w1 v vwr 0

g URTEaAR  (FIAE@) LI
FT HETRT faT w1 qUAT A A ?

Shrimati Sharda Mukerjee: The
point at issue is that the enquiry
ghould be completed as soon as possi-
ble and there should not be any
suspense. It is not necessary to pub-
licise its findings but some suitable
action should be taken, and the
enquiry should be completed. It is
foo  months since it started. I put a
question about it during the Question
Hour. I mention it again. We must
be prompt so far as these military
aspects are concerned, and you can-
not let things hang fire.

1 quote here to illustratec my point.

Mr. Deputy-Speaker: The hon. Mem-
ber’s time is up.

Shrimati Sharda Mukerjee: I must
quote a little bit here. In the final
analysis, our friends will help us, with
equipment, and whatever inadequa-
cies we have, we may be able to
overcome them. But the thing that
counts in the armed forces is the
soldier, the man. To illustrate this,
I quote irom a very illustrious soldier
of the last war, Field-Marshal Mont-
gomery. This is what he said:

“Man is still the first weapon
of war. His training is the most
important consideration in the
fashioning of a fighting army. All
modern Science is directed towards
his assistance, but on his efforts
depends the outcome of the
battle. The morale of the soldier
is the most important single fac-
tor in war.”

I have not much time. So, with
vour permission, I will take just a
few ‘more minutes. I would like to
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speak a little on recruitment. One
other thing is—I am not sure because
I have not got the data—is wastage.
[ understand that there is a great deal
of wastage even after the selection
is done. Particularly in the Air
Force the boys are taken and
in the first stage, there is a wast-
age, and later on, in the flying stage
even, there is a wastage. There is
less wastage in the army. The point
at issue is that we must make some
changes in the conditions of service
and provide some insurance in the
case of accidents, if you want to attract
the right type of personnel. If you
do not have the right leadership in
your army, the whole army falls. So,
at the moment, two things are of very
great importance. The army is like a
pyramid. After you reach a certain
stage, there are very few vacancies.
At 40 or 45 years of age, a Lt.-Col
may have to leave the army. In our
country, there are not the same
opportunities for re-employment as
there are in countries like England.
Unless some arrangement is made so
that those men who are to leave the
service at the age of 40 or 45 can be
re-employed, I am afraid you are
going to have trouble with recruit-
ment.

Similarly, unless you can provide
some kind of compulsory insurance to
which the officers can contribute eo
that in case of death there is some
provision for their wives and families,
you are not going to be able to recruit
the right type of persons. I do not
say that it is only the monetary con-
siderations which attract men to the
armed forces. I know it for a fact
that there are people to whom this is
a life of dedication, it is a career, it
is a calling. But, nevertheless, this is
a very important thing which worries

" them: the fact that if they are killed,

their wives and families are left with-
out sufficient funds. I thank you.

Shri Manabendra Shah (Tehri
Garhwal): Mr, Deputy-Speaker, Sir,
the defence of our country has to be
effected in two ways: we have to
solve the immediate problem as well
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as form a long-term defence policy,
including the training and carrying
out of the policy. The steps that the
Government have taken—as we are
made to understand—according to me,
relate only to the immediate defence
problem, because, a mere increase in
the strength of the armed forces or a
mere increase in or improvement of
equipment or a mere changing of or
improving the system of training does
not solve the long-term problem, but
it only helps us to face the immediate
problem. Therefore, though my hon
friend Shri Indrajit Gupta gave cer-
tain important pointers, I would say
that they really relate to the imme-
diate problem more than the long-
term policy.

If our defence policy is based on
this pattern, then I fear that we may
again see the NEFA calamity in the
future, because the Chinesc policy is
to develop those projects which are
conducive to a successful war, while
ours is for defence as well as econo-
mic development. Therefore, they are
definitely to develop faster, their
method of approch is far quicker
than ours where preparedness to take
off is concerned. So, it becomes
necessary for us not only to look into
the defence problems which are of an
immediate nature, but also to the
long-term defence planning.

Professor Ranga has also mentioned
about giving priority to the defence
at the expense of economic develop-
ment. I beg to differ, because econo-
mic development is also an important
aspect of defence. The very thing
that he does not want to have, the
very thing that he wants to prevent,
i3 the disgruntlement in the country
itself, and if economically we go poor,
then the samething will happen,
which has happened in South-East
Asgia, Economically they are not so
well off. Therefore, the very party
that he wants to avoid coming into
the power or getting the people under
them—he will be helping them and
abetting them. Hence, the economic
Development has to go hand in hand
with the defence development. That
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is the only way to present that dan-
ger.

If I might copy the term used by
Shrimati Mukerjee, if we do not have
a long-term policy in a scientific way,
in a more mature way and in a more
serious way, then we would be again
starting in a chaotic manner our
country’s defence. The House may
be told perhaps that the Government
has already set up such an organisa-
tion. I concede that the Government
has set up varied and multi-organisa-
tions, but I still hold that none of
these organisations can do the work
of the type that I have in mind. Some
of them are only decorative, some are
impotent and most of them, I hold,
are non-coordinated. If we had an
appropriate organisation, we would
have been able {o assess in time the
importance of the increasing popula-
tion of China, the expansionist policy
of China, the importance of Tibet as
a base for military build up, the ne-
cessity of road for Chinese through our
land to the patrol Singkiang and the
maintenance of law and order there,
the importance of salt lakes of Lada-
kh, the importance of NEFA as back-
door to the rice bowl of South-East
Asia and many such other important
matters. Therefore, if we had an
organisation of this sort before, then
the Government would have been in
a position to take positive and adequate
steps effectively, but because we did
not have sueh an organisation, we
had to face the debacle of last_ year.

Now, probably it can be argued that
such an assessment may only be of
academic interest. But, Sir, things
never stay stagnant. We have not
only to plan to upset the advantage
the Chinese have gained by absorp-
tion of Tibet, road into Singkiang and
occupation of other parts of India,
but we have to assess the political and
economic needs of all our likely
aggressors and do so continuously. We
have to assess and study their poten-
tial to achieve it in their own country,
how we are helping them in that, how
other countries are helping them in
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that and whether and how we are an
obstruction to the achievement of
their goal. For that purpose, I have
1o suggest very strongly, a whole-
time high-powered body consisting of
military strategists, economists, scien-
tists and other experts on the same
lines as the J.I.B. in England should
be created for integrated operational
planning.

This brings me to the immediate
problem. I am very glad to learn
that more Divisions are being raised,
modern equipments are being intro-
duced and the Commands have been
further divided. But 1, who come from
a danger area, namely, the hills,
would like very much an assurance
from the Government that the Chi-
nese would be help in the hills and
that the Government does not subs-
cribe to the view, erroneous as it is,
that the Chinese can really be taught
a lesson in the plains. Such an assu-
rance is necessary. Such a policy is
necessary and is possible, as other-
wise, the Government would be leav-
ing us at the mercy of the evils of
occupation I am sure neither  this
House nor the Government would
like to see us in that position, It may
be different in Ladakh where we
have very little population. It may
not have been possible in NEFA, be-
cause we were not prepared, but
now there would be no reason why
@ proper defence cannot be done in
the hills itself.

I have also suggested before that
the Government should also plan what
may be called a proper operational
plan for the evacuation of the civilian
population and their rehabilitation if
vagaries of war force our armies to
withdraw. This is very essential,
because in the first place, along with
the planning to fight, we must also
looki into the question of civilian
population. If civilian population
has to be withdrawn for some reason
or other, there should be a proper
plan for their withdrawal. They
should not be left to come out om
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their own or be left there at the
mercy of the occupiers. Therefore,
I have to request that the Govern-
ment should also look into this aspect
of the defence of India.

The other point which I had raised
previously is the utilisation of the
local people. The local people can
be utilised in two ways, specially in
those areas where you are already
recruiting people for the armed
forces. 1 am to suggest that firstly
the Government should create, at
least in my State in Garhwal Hills,
Scouts like the J and K Scouts of
the Garhwalis. They would be use-
ful both as a second line of defence
and later they can be changed, if so
required, into proper regular armed
forces. They would also be  use-
ful if you have to go in for guerilla
warfare. On all these grounds, I
strongly suggest the creation of
Garhwal Scouts on the same lines as
the J and K Scouts. Along with this,
“Labour Corps” should be created
from the local people there, because
the labour there is already scarce
and so a labour corps would be useful.

Before I sit down, there is one
important matter which I would
bring to the notice of the House and
that is the impact of the present
taxation on our armed forces. We
all know that three years ago,
Government had appointed an ex-
perts committee to consider the pay
and allowances of the armed ferces.
After mature consideration, they
came to the conclusion that the pay
should be increased. I have tries to
study the impact of thc taxation and
I have come to the conclusion that
it has adversely affected the armed
forces. I do not want to take all the
ranks. I will just take the example
of Major. The first revision in April
1960 fixed an amolument of Rs. 1200
per month to a Major in the 24th
year of his service; in the second re-
vision it was raised to Rs. 1300. But
the present taxation will reduce this
to Rs. 1100 or Rs. 1150. In 1960 the
Committee found that the pay was
less and they increased it to Rs. 1200.
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Subsequently they found that even
Rs. 1200 was less and so it was raised
to Rs. 1300. Now the impact of the
taxation is thatthe Major will actually
be getting about Rs. 1100. Over and
above this, there are certain compul-
sory donations or subscriptions that
they have to pay. Actually their pay
comes o far below what it was before
now comes to afr below what it to Rs,
1200 .Therefore, 1 fee tth Heoues wil
algree with methat specially when the
emergency is there, our armed forces
do not deserve this treatment. Also,
this will affect their efficiency and
this will not be conducive to bring-
ing in the right type of officers into
the armed forces. Therefore, I would
request the Government seriously to
consider this matter. Either the pre-
sent taxation should not be applic-
able to them or if that is not possible
due to some constitutional hitch, there
should be an appropriate increment
in the allowances given to them.

Shri Surendranath Dwivedy: Sir, I
pay my tribute and homage to the
martyrs and soldiers who fell on the
battle field and I also pay my greatings
to all those who have been engaged
in this task of liberating our country
from the Chinese hands, In this em-
ergency, defence is not only the duty
or concern of the armed forces, but
it is the concern of the whole country.
Defence is no longer a matter that is
the responsibility of the Government,
but it is a national defence today.
The responsibility is as much of the
defence forces as the people as a
whole. It is the most non-controver-
sial problem so far as the country is
concerned. We are happy that at
this juncture we have a person to
head this Ministry who is also a non-
controversial person. We wish him
well. We feel that he will be equal
to the very great task and onerous
responsibility that falls on him.

Sir, the report that is before us is
rather scrappy. It does not give much
information. It merely mentions
about the deficiencies. Probably, the
Minister or the Defemce Ministry did
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not want to give the details of the
deficiencies of the past, because the
past is a very disgraceful chapter.
The speakers who have have preceded
me have just referred to. Probably
there is a feeling, why beat a .dead
horse. But, Sir, if I offer any criti-
cism about the past, jt is not because
I want to blame anybody, it is not
because 1 want that somebody should
be punished. But I want that there
should be a thorough probe so that we
may plan for the future against the
treacherous action, against the diffi-
culties that were created deliberately
in our defencc preparations and de--
fence policies.

At present the Defence Ministry is
concerned with two enquiries. One
is regarding the Tusker. The Defence
Minister, in the course of a reply,
gave the allegations against the Tusker
Organisation. I hope that enquiry will
be completed as soon as possible.
One result of this enquiry has been
that the Border Road Development
Organisation has been re-constituted
by making a person, who would be
perhaps responsible for many of the
misdeeds, as the only non-official in
that body—the ex Defence Minister
has been made a member of the Bor-
der Road Development Organisation.
And what position hag been
given to the ©present Defence
Minister? There was a post of Vice
Chairman. That post has been abo-
lished. So Shri Chavan is just a mem-
ber, That is the only outcome, per-
haps, of the probe that is under way.

Then, the Defence Minister has pro-
mised to us that there will be an en-
quiry about the military reverses. But
the terms of reference, which after
great pressure he gave to the House,
are, T will say, hoplessly limited in
nature. It only refers to the military
operation, and that also it does not
cover fully, nof even to all the areas.
He has stated in his reply that this
investigation on the military reversals
would take place only in regard to
NEFA, particularly in the Kameng
sector. What about Ladakh* There
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were also initial reverses as has been
admitted even in this report, Are you
not going to enquire into the military
reverses there? What about the pro-
blem of supplies? Even after we had
more facilities for air and road sup-
plies to the Ladakh region, it is on
record that 50 per cent of the supplies
could not reach our personnel there.
‘What about an enquiry into this mat-
ter? There is one other thing. When
the Prime Minister at long last made
this declaration that the Chinese
should be thrown out and he declared
before he went to Ceylon that he had
ordered our army to throw out the
Chinese, I want to know whether that
order was passed with the full know-
ledge and the responsibility of the
military action that would follow after
that, When we prepared ourselves.
have we ever done that? Was our
full military force engaged to stop
the Chinese? Why is it that the Air
Force was not used? If full military
action was to be taken, I want to
know who prevented our Air Force
from being used. I want to know—
and it is necessary that this should
be gone into—whether there was in-
terference at a higher level even in
regard to deployment of our military
in NEFA. All these matters are very
serious. The country wants to know
at what level, at what stage the res-
ponsibility lies. We do not want to
be merely told that the training,
equipment and other things were lack-
ing. If you have not permitted your
army to do its job fully even with
the machinery at your disposal, if
the machinery at your disposal was
not fully utilised, then it is no good
blaming our army saying that they
lacked the necessary training or the
necessary equipment.

Some complaint has been made that
more money was not provided to the
Defence Ministry. It is all wrong.
From the records it would appear
that from the year 1959 the allotment
of money to the Defence Ministry has
Deen increasing. But there have been
many shortfalls, The money was not
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fully utilised and we did not get the
equipment necessary. This is the sad
story of the whole affair. The defence
image was build up in this country
slowly and deliberately keeping
anything and everything was kept
terest. Not even the Parliament could
know anything. Nobody could know
anything and everything was kept
secret in the public interest, and the
only interest that was served was the
interest of the enemy. And, the Prime
Minister always came to the protec-
tion of the ex-Defence Minister, pro-
bably basing his conclusions on the
information that was given to him by
the same Defence Minister who want-
ed to create a deliberate misleading
atmosphere in this country saying
that everything was O.K. so far as the
defence of the country was concerned.

Therefore, it is very necessary that
this problem should be enquired into.
It is not correct to say that what the
Prime Minister has agreed and the
Defence Minister has promised to
have a probe into the military revers-
es that we suffered is the same thing.
We are agreed that we would not
raise this question. If it is for this
limited nature it is all wrong. I think
the scope should be widened. The
scope should be extended. Unless
we know the overall position, unless
a full probe is made, we will not be
in a position to plan for the future.

Coming to the question of secrecy,
go far as Parliament is concerned I
want to know one thing. The hon.
Members who preceded me have also
spoken about it. In a democracy, what
is the responsibility of the people?
How can they discharge that respon-
sibility and give you full co-operation
unless the Parliament is also taken in-
to confidenze? We do not demand that
you give us operational secrets, move-
ments of armies and other things. No-
body has ever demanded that, The
Parliament is prepared to give you
funds as much as possible so that we
may have a strong defence organisa-
tion in the country. To secc that our
defence forces do not suffer from
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any kind of disability, even in re-
gard to the matter of salaries
and emoluments, the Parliament
is prepared to go to any length and
the country is also prepared to do it.
At the same tjme you must give us
figures and inforthation at least to
have understanding of the whole
situation and to convince the Parlia-
ment that what you are doing is on
proper lines, on right lines. I do not
understand what this secrecy it when
foreign countries and even our ene-
mies know every detaii about what
we are doing. Sir, you may remember
that President Ayub Khan made a
statement saying that India was not
fighting because her army was engag-
ed here, her army was engaged there
etc. He went on saying as to how
much army we have got. If they are
in a position to know it, is the Parlia-
ment here not entitled to know about
our production and other things, how
far we have progressed, what are our
defects and difficulties, what are our
needs etc? These are very necessary.
If it is not possible to give it in full,
why not have a Defence Parliamen-
tary Committee as such where the
Defence Minister can take into con-
fidence selected people and where
more jnformation could be given?
There is no secrecy, so to say, and it
should be given, as far as possible, so
far as Parliament is concerned.

Then, I would again ask, before I
go into any other question, what is
our defence policy today, What is the
war policy today? Are we fighting a
defensive war? What are we fHght-
ing? Are we still addicted to that
policy that unless the enemy attacks,
or even if the enemy attacks us we
will not attack them? That has been
our policy so far. Even in the posts
where we had the army they refrain-
ed from firing because as a peaceful,
non-violent nation we wanted them to
function that way. So what is our
strategy today, that is what I want to
know, Unlesg this strategy is speci-
fically and clearly made, I do not
think the preparations can be made

properly.
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And then, defence against whom?
We say that we are building up our
strength. Building up our strength
cannot be done just in the air. You
cannot build up just against the en-
tire world. It is not possible. No
country can ever do it. As we are all
defence-oriented today, as the entire
economic thinking is defence oriented
today, defence alsd must be oriented
towards something, And what is that
thing? Have you now decided this
policy that so far as our present re-
quirements are concerned, and so far
as our present organisation is con-
cerned, our defence is mainly against
China, the northern border? You
should reorganise your defence in that
manner, so that the entire planning
follows out of that.

I would also suggest, and I want
that the Defence Minister should
make it clear—there is no secrecy in
this matter-——whether we wait to at-
tack the enemy only when they at-
tack us again? Is that our position
today? We are not sending our army
even to the area which has Lleen
vacated by the Chinese. That means
that those areas, for all practical pur-
poses from the military point of view,
are in their hands, and we must there-
fore wait. It has been stated by no
less a person than the Prime Mini-ter
in the course of an article in The
Foreign Affairs Journal that an enemy
who is aggressive has always an ad-
vantage, So, are we going to give
this initiative to the cnemy in our de-
fence preparations also today? Or are
we prepared to say that our defence
policy today also includes not only
stopping the enemy, attacking the
enemy, resisting the enemy, but also
that our army will be able to have
pinzer movemet wherever necessary,
to see that the enemy does not come
into our country, Their weak points
must also be guarded and our army
must have the freedom to fight.

I think these are very necessary
preliminaries that are required when
we are discussing our defence pre-
paration for the future.
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Sir, I would again say this, because
1 have a feeling that if at Sela we
were defeated it was not because
equipment was lacking. By that
time the equipment had reached there.
1t is again this, that the whole affair,
if anything, has happened because of
a few things, because of a2 few defects
in this policy. We have no anticipation
we had no strategy; we had no mili-
tary intelligence. There has been
much criticism about military intel-
ligence, but I am told on good autho-
rity that even the military intelligence
people at an early stage gave reports
of the concentration of the army in
large numbers In the northen borders.
Yet nothing was done. This anti-
cipation was not there. There
was bad Generalship. It is admitted.
And why is it? Our army, our Gene-
rals who in the past had a very bri-
lliant record and who could match
anybody in the world, at that crucial
juncture, none of them were given the
responsibility of operating in that
region but were just shunted to some
factory here and some there, and so
on. I want to know how far that
policy has affected this and whether
that question of promotions on favouri-
tism, which was raised by this‘Parlia-
ment, whether that has any thing to
do with this tragedy. I hope after Mr.
Chavan has assumed responsibility, no
longer those constant differences
amongest the armed forces or between
the administrative head and the mili-
tary organisation exist in the defence
organisation.

Sir, the next question that we have
to consider is both short-term and long-
term. Government has come out with
many things about their policy, how
they are going to meet this emergency.
We are thinking of long-term pro-
grammes. We are inviting foreign
mission to come and discuss with us
and give us actually what are our de-
fence requirements. It is all to the
good. But what is going to happen in
the interrognum? That is most impor-
sant today. The Chinese are not going
to wait till two years—as it is said,
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we well take one year or two years.
They are not going to wait till we get
American help and other help and
prepare ourselves or, as my friend
suggested, till we stand on our own legs.
He was suffering from a misconception
when he was speaking about non-
alignment. We all stand for non-
alignment. But so far as China is con-
cerned, China is not a non-aligned
country so far as India is concerned.
That has been made very clear by
the Prime Minister. And that is our
policy. Therefore, this short term pro-
gramme is also very important.

What about our equipment? We
have said that in small arms we will
be self-sufficient. In how many years,
I want to know. It is not a fact which
has come out very clearly from the
audit reports and from other that
even at present the equipment that we
have in our ordnance factories are
very old; some of them, they say, are
even eighty years old. Can we just
increase our production without some
provision, at some time or the other,
to replace them? Even that was not
done. That being the position, you
must plan it in such a manner as to
show that these are our immediate
rieeds, this we can do under circums-
tances that we are placed, for the
others we have to-depend on friendly
countries. That must be made very
clear.

In this connection I would also say
this. I do not understand the plan of
having only six divisions. What is
this six divisions? If during the
British time, within fifteen months
they could double the strength — we
were not free then—if they could do
that, now the entire defence science
has developed like anything. Even in
1963 is it not possible for us to have
a larger programme so that we can
have a larger army than six divisions,
which means probably it won't be
more than fifty per cent of the strength:
of the army that we have?

In thig connection, the morc¢ impor-
tant things is the air force. It is
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very important from all point of view,
and therefore we want to know what
are the concrete plans, Is it possible
ever for us to manufacture all that we
need? If not, to what extent? And
for what do we have to depend on
others? And how are you going to
assure and ensure supply? I may tell
you in the country not only the people
but the armed forces themselves will
feel greatly assured if we today, with-
out any inhibition, tell them that even
for certain needs like air equipment
we will get in plenty and we have
concluded this. Therefore I would like
that these Commonwealth air missiong
which still have to submit the report
to you, that these talks should con-
clude ag soon ag possible. The talks
scem to be going on, missions after
missions are being sent as if the
Defence Minister — he will excuse
me, but that is the feeling that grows
in me — as if the Defence Minister has
many masters. Probably he is not
the master of his own Ministry. Other-
wise I do not understand, it is beyond
my imagination how when the Defence
Minister exists with assistants, with
such a big machinery, even then it is
necessary to get persons to advise, and
not only to advise, but persons must
be sent abroad to negotiate about all
these matters. What is their role, I
want to know. These are very impor-
tant things. Probably, the Defence
Minister, or the Defence Ministry’s
responsibility today is divided between
the External Affairs Ministry and the
Defence Ministry. Might be. It is
said that a Civil Air Guerilla Force is
being organised. For this task, one
Chief Minister —1 am proud of the
fact that he comes from my own State
—-is being sent to America because,
according to the Prime Minister, he
is the only person in India today who
hag some knowledge, unusual experi-
ence, in this matter because he was a
pilot.

An Hon. Member: Once upon a time,

Shri Surendranath Dwivedy: He is
‘brought here or he comes here. When
the budget was being discussed in the
State Assembly, he was absent; he was
negotiating with America. For what?
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Something which even the Defence
Minister dose not know, What is that
Civil Air Guerilla Force, we would
like to know. We have been hearing
much about him and he has been given
a room in the External Affairs Minis-
try. Am I to understand from the Def-
ence Minister that, so far as the gueril-
la force and other allied matters are
concerned, it is the'responsibility of
the Prime Minister? 1 am asking this
question because he is now doing it
through the External Affairs Ministry
and the Defence Ministry has nothing
to do with that. Is that the purpose
for which he was sent? Am I to
understand that he had discussions
with the Defence Minister about our
needs and requirements and only after
that he was sent to negotiate with
America? I do not also understand
when this Parliament is denied bare
facts how is it that a person who is
not a Minister who has taken oath
here, who is not even a Member of
Parliament or the Chief of Staff, in
fact one who is nowhere in the
field, is being sent to a foreign
country to negotiate on behalf of
us to get us some secret weapons.
The Prime Minister has said here that
he knows as much about defence
as we and he has discusseq the
matter with the Chief of Air Staff.
I want to know whether g similar
opportunity would be given to any
Member of Parliament. 1 know there
are many Members of Parliament
who take great interest in this sub-
ject, who have varied experience
abnut defence and flying, who can give
valuable advice, Otherwise, if the
service of a person is needed, bring
him and make him a Minister. ¢4
Shri Chavan is not equal to the task
in the Defence Ministry, let him come,
as many comrades and colleagucs have
come, We have no grudge against
him. Probably, he may do better. )i s
necessary, that can be done. But what
is this arrangement? We must know
what his position is and where he
stands. 1 hope some reply weculd be
given on this point. We know what
utter confusion this country felt at one
time which was removed after the re-
moval of Shri Krishna Menon. Now
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that confusion has again crept into the
Defence Ministry at a very high level.
This is very bad, so far as the future
defence of the country is concerned.
Therefore, I would like to have a spe-
cific answer on this point,

Dr. M. S. Aney (Nagpur): who
will answer this‘question?

Shri Surendranath Dwivedy: The
Defence Minister will answer it. If he
cannot answer it, let the Prime Minis-
ter do it. I want an answer from the
Government; it does not matter from
whichever quarter it comes. We want
to know his position and his responsi-
bilities.

Then, 1 feel there is more confusion
in the name of co-ordination, especial-
ly in the Defence Ministry. The De-
fence Ministry has the oneours task of
producing equipments within a very
short period of time for which he has
to answer this Parliament.

Shri Tyagi: He can answer only
so far as expenditure on defence is
concerned.

Shri Surendranath Dwivedy: The
defence expenditure is to the tune of
Rs. 900 crores, Is he not responsible
for every item of production? Is it
not his responsibility to give us equip-
ments as soon as possible? If that is
to be done, I would like to know what
this Co-ordination Ministry is doing
in the matter? What is the function
of the Ministry of Economic and De-
fence  Co-ordination? Where does it
come in? There is 2 Defence Minister
and a defence production branch. Are
they not equal to the task? What was
wrong with the Defence Ministry or
the ordnance factories? Have those
defects becn remedied? What are
their present needs?

I have another question to ask. Has
the Ministry of Economic and Defence
Co-ordination been able to contribute
anything or has it brought in further
confusion?
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Shr Harish Chandra Mathar
(Jalore): I asked a question on this
subject today.

Shri Surendranath Dwivedy: You
asked a question but you did not get
an answer because there was no ans-
wer. We read in the papers some
time back that the Minister of Eco-
nomic and Defence Co-ordination
called a conference of about 100 in-
dustrialists. It is a mnecessary step
because we want that our civil indus-
trial production machinery should also
be oriented for the defence needs.
Therefore, co-ordination is very neces-
sary and essential. But we do not
know what has happened in that con-
ference. Now they are all zoing, the
entire Ministry is going, to America
because they have nothing to do here.
When they go there, the whole lot of
them will go on talking.

Then there is another thing. We
have seen that in every country, at
least during war time, the Supply
Ministry' is  strengthened. Even
during the last invasion we saw it
to our cost that because of some
defect or other the supplies could
not reach the proper places in pro-
per time, As this is a big task,
especially in an emergency, there
must be a full-fledged Supply Minis-
try. 1 could understand it if Shri
Krishnamachari had been given that
one task in full, because that itself is
a very great responsibility. But, that
is not so. He is burdened with every-
thing, every little thing. The result
has been that i1+ is seeing wrongs and
mistakes everywhere and feels “what
is it that co-ordination can do”. In that
way, he is bringing in more confusion,
instead of co-ordination. That is my
complaint. I feel that it is highly
essential that these industries in the
civil sector and the defence sector
should be organised in such a manner
that there is complete co-ordination
between the two. Otherwise, if it is
divided responsibility, if a question is"
put to Shri Raghuramaiah, Shri
Chavan’s colleague, about defence
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production, he will immediately say:
“What can I do? You gsk this ques-
tion to the Minister of Economic and
Defence Co-ordination.” If we ask the
Minister of Economic and Defence
Co-ordination, he will say, as he said
today during the question hour in reply
to questions. “What can I do? The
Defence Ministry ought to write to
me.” Jf the Defence Ministry writes
to him, then he will co-ordinate. This
is utter confusion. If the Prime Mi-
nister has not complete confidence, or
still some doubt about the capacity,
efficiency or ability of the Defence
Minister, he must give full responsi-
bility to some other person. For one
mistake in the past, the country has
paid heavily and thousands of people
have died. That is a shameful chapter
' of our country. We do not want that
to be repeated. We want this respon-
sibility to be put on one person, and
one person alone, who can be taken
to task by this country and by this
House. Planning and other matters
cannot do much unless Parliament 1s
enabled to go through most essential
things like the one T mentioned.

I will now refer only to two small
points before I conclude. I am told
that the Auxiliary Air Force Squadron
whose number would be about 90
which after the invasion has been
taken into the regular air force, was
giving its members some flying bounty,
family pension in case of fatal acci-
dent, disability pension, gratuity and
other benefits. Now they are not be-
ing given to them. I am told that in
Delhi itsc!'f in 1961 each member of
the squadron resigned as a protest
against this but yet nothing has been
done. This is very bad. There are
some accidents taking place and some
people dying. I also hear that thou-
sands of rupees have been accumula-
ted in this fund. If that is so, it
should be made available to them.
There is no point in making it avail-
able to the members of the family af-
ter death. I feel that this matter
should be looked into.

Coming to recruitment, it is admit-
ted that so far we have got only
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3,500 officers though we want 8,000
officers. The recruitment to the army
is not very promising today because
there is no real attraction. Why?
This is a matter of concern for all of
us. Even though people are anxious

. to join the army, still the proper cli-

mate has not been created. So far as
the fighting personnel is concerned, it
seems only people with low income,
people who need money, they alone go
and people coming from rich
classes do not join the army. What
has happened in previous years?
We have seen sons of the ruling fami-
lies, of aristocratic families, coming
forward and joining the army.

Shri Hem Barua (Gauhati): Not
daughters.

Shri Surendranath Dwivedy: In
several cases daughters also come—
help the army, entertain them. There
are so many works. If there is enough
work for each of them, they come in
thousands. Therefore in the country
1tself an atmosphere is created that
everybody, every section, high or low,
must join the army. That is how mo-
rale is created in the country and an
atmosphere is created, But today—I
want to know—how many sonsof our
leaders, or even of Ministers ...
(Interruption).

Shri. Tyagi: Leaders have no sons.

Shri Surendranath Dwivedy: You
and I do not have; that is a different
thing. But how many of them have
opted for the army? Have we en-
couraged them to come forward for
recruitment in the army? Unless
that is done, I do not think, there will
be attraction and a proper atmosphere
in the country for recruitment upto a
satisfactory number.

Shri Sham Lal Saraf (Jammu and
Kashmir): Mr. Deputy-Speaker, Sir,
I rise to support the Demands of the
Ministry of Defence that are before
the House at the moment. Let me,
to start with, congratulate the hon.
Minister for placing before this House
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a Budget that, I feel, is commensurate
with the need of the hour. I particu-
larly welcome his taking over this Mi-
nistry or portfolio a2t a moment when
we need a person of his drive, dash
and ability. I am equally happy that
he is assisted by his two energetic
colleagues in the person of his Minis-
ter of State and the Deputy Minister.

I am very happy that  certain re-
organisation has taken place at the
Army Headquarters and also that the
defence production organisation has
been separated, in a sense, so that they
are enabled to pay more attention to
its organisation and to manufacture
and so on and ‘so forth. Also, I am
very happy to find that some of our
engineering branches that had been
taken away from the Engineer-in-
Chief’s charge and have been handed
cover to him. I think, that also is a
need of the hour ang they have done
it. I am very happy that that has
‘been done.

Three of our Service Chiefs, I am
told, meet in a sort of a committee or
a board or whatever it is. Though
with regard to that much of the details
are not known to us, what I find is
that matters of detai] are being hand-
ed over to them on which they deli-
berate and decide. I would wish that
a unified command to frame the
policies is comprised of our Service
Chiefs and then they devise the poli-
cies ang@ get the okay of the hon, Min_
ister or of the Government, I person-
ally feel that unless all the three Com.
mandg are fully in the know of what
is happening in thhe other branches,
it will be difficult to know the exact
position of the defence of the country
as a whole.

I am also happy to find that today
our defence budget, which till now we
had been producing or we had been
dealing with mostly as idealists, is full
of realism. Therefore not only do I
thank the hon. Minister and the
Government but also this whole House
for having expressed itself not once
but a number of times which has
urged the Government perhaps to look
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into the matter in such a manner that
a realistic Budget is placed before us.

A number of things are to be kept
in view when we talk or think about
our defence with regard to recruit-
ment, training and equipment which
are very important matters. Then
alone we may be in a position to give
a proper shape to our army. With
regard to recruitment I am happy with
the policy that is being followed now.
People are being recrawited in all the
ranks all over the country and oppor-
tunities are created in order to edu-
cate young men to take to military
education by opening Sainik Schools
and by organising NCC, ACC and such
other organisations. That certainly
creates a sort of a climate that my
hon. friend has just now mentioned
among our youth which is very neces-
sary now-a-days,

This is the time when we are at an
undeclared war with China because of
the aggression that she has resorted
to against our country. With the
situation that is on now, a number of
things have to be attended to and a
number of things have to be gone into
in such a manner as to enable us not
only to withstand or meet this aggres-
sion squarely but also to bring up our
army equal to a modern army, as 18
found elsewhere in the world. As has
rightly been said by some of my hon.
friends—my hon, friend, Shri Raghu-
nath Singh, said that—in the past we
had been fighting wars in India and
it was possible that we could save our
country from aggression only when
we could stop the enemy at our gates,
that is to say, on the heights of the
mountains. Once they came into the
plains it was difficult to stop them.
That is how it happened that they
overran our country many a time in
the past. That may be correct. But,
at the same time, the whole country
had been under this impression for
the last so many centuries that the
Himalayan frontiers are impregnable.
Today we find that this is now the
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weakest po'nt of our defence. There~
fore, naturally, 3 number of things
have cropped up towards which im-
meadiate attention has to be paid.

1 am happy that as far as warfare
on snowcapped mountains or mountain
warfare is concerned, some little
attempt was made already, as I know
it, when our army was fighting in
Kashmir. They hag to face such
s tuations; but what attempt was
made was, I should say, just a partial
attempt. Today attention has to be
paid to it in order to enable our army
to train itself fully well for snow
warfire as well ag for mountain
warfare.

Another thing which I find is that
when our armv went to the great
heights of Ladakh and other areas a
number of vehicles would not work
because of the height. Also, I have
come to know that even our auto-
mobile veh'cles, armament, machine
guns and wha‘-not, could not work
because of great heights and because
the lubricants and oils will freeze.
Now, I am told, by research and
attempts that our army has made, it
is in a position to fight at any height
wihout any harm coming to our
armament that it mav be using. For
that also I congratulate the armed
forces and those gentlemen who are
in charge of research for army war-
fare.

My hon, friend, Shri Ranga, men-
tioned about the Jammu anqd Kashmir
Militia. Permit me, Sir, to say a few
words about that Militia. You know,
S'r, in 1947 when we had the first
aggress'on on the part of Pakistan on
our 1and in J'mmu anq Kashmir
Sta‘e—it was quite an unprovoked
ageression tha* took place and we
were absolute'y undefended: nothing
wAas with u=—w- sno~t neouslv raised
an unarm-dq militia which Aid wonder-
111 wark for cama t'me. Later, it wng
just develrped intn a sort of a semi-
armv. During the ]act so manv y-ars
thev have safoguarded our borders
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in that part of the country and
have done wonderful jobs. It has
been the demind of the Govern-
ment  of Jammu and  Kashmir,
every now and then we have
been requesting the Cen'ral Govern-
ment that this Militia also may be
given the position of the army. But
for what reason, I cannot siay that
could not be agreed upon in the past.
Now, the world has seen and we are
happy to say that our milit'a in
Ladakh area did a wonderful job
there and we see that the Govern-
ment, or the Defence Minis'ry, have
themselve; given them the staius of
the army by converting them into
Ladakh scouts. I would submit to
the hon. Minister to very kindly con-
sider the g'ving of equal status to the
rest of the militia in that part of the
country not only because they are
now working for the last 14 or 13
years but they d'd a wonderful job
that enabled them to get bet‘er arms—
they were better equipped—and also
they were in a position to fight the
enemy who is alwavs lying low and
whenever he finds a chance, he comes
and harms us. Therefore, my sub-
mission would be that militia is given
the same position as it is given to the
army.

15 hrs.

I would also pay my compliments,
in an equal measure, to the Assam
Rifles. They did a wonderful job in
spite of the fact that they had some
handicaps,

I am happy to find that the Min's-
try of Defence have delegated the
necessary powers to all the Commands
at all levels. It would cer'ainly en-
able them to take speedy decisions
without wait'ng to go to higher-ups
as to when the orders would come,
when the agreements would come and
what not. Therefore, my feeling is
that bv taking thiz step, it wonuld
certainly help to bu'd u» the morale
a great deal. Lok Sihayak Sena and
the Territorial Army are also doing a
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good job. I hope the Minister of
Defence w'll pay more attention to
these two organisations and tha: will
be very very helpful in strengthening
our armed forces and increasing our
fighting strength as my hon. friend
Mr. Dwivedy has said just now,

As far as our border areas are con-
cerned, I hope, the Government is
paying full atient'on to (he construc-
t'on of roads. I know a number of
roads have been built, but 1 feel that
much more attention needs to be
given to that. Also, full attention
should be given to aerodroms. The
net-work of aerodromes, airstrips, all
over the northern borders of the
country will afford us necessary pro-
tection and help us.

Now, my hon, friends Mr. Ranga,
Mr, Indrajit Gupta and Mr. Dwivedy
have said certain th'ngs about our
unpreparedness. I feel that this is
the time when we must plan proper-
ly, not only plan properly but also
build our armed forces and our arma-
ments too. I am reminded of the
budget of USA of 1944-45. An
amount of Rs. 45,000 crores was the
defence budget in 1944-45. Com-
pared to that, what is this amount of
Rs, 800 crores or 900 crores that is
budgeted for defence this year? What
I feel is it is not easy that vou will
get all the equ'pment in no time and
then it can just be suoplied to our
army. We have to build it up.

Then, about these friendly countries
that have come to our help, apart
from idealism, apart from these
shibboleths I would certa'nly say
that we should get the best out
of it today and this is the time
for us to organise and set up our
defence industry more particular
attention bring given to meta] cut'ing
and metal formation. If that is done,
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I do not know how much more time
it may take for us to manufacture
our own armamen's and other neces-
sary weapons.

Another thing is, we must not feel
shy of gett'ng foreign investments,
foreign scientists and foreign techni-
cians. That wil] help us a lot. As
far as the private industry is concern-
ed, my feeling is that if there too most
important ‘ndustrics are to be galva-
nised, I think, this is the time that
should be done, so that we are in a
position to manufacture our defence
requirements which will be very
necessary for the army.

I would say one thing in the end.
I would subm’t that we should not
rake up the past and have these in-
quiries and these probes. Our men
have gone to NEFA to fight with all
their might and make all the sacrifices.
They have done their best, They
have given the greatest performance.
But the inquiry that may be needed
is certainly whether we lacked in
certa'n equipment and whether we
lacked in ccrtain training that could
have been given to the army. As far
as the army personnel is concerned,
it shonld not be involved in such an
inquiry. My submiss'on is that it will
at this hour of grave cris’s demora-
lise our armed forces. I would appeal
to the hon. Minister to kindly see that
no such ‘hing happens that may bring
demoral'sation in the whole of the
army.

With these words, I support the
demands for grants of this Ministry.
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sl TRAETAR : SusTE 94iEg,
FL AT 130 ZAT

IITEA WO ¢ T (7AT

Wt TR T AT TR 8
F1q A AT T4 §, @A T A F
T 0 g, g FATAN A9 IR &,
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& e ey ?

IR WA ¢ FHAG @ A
AT YA AT 14T § foraar gIrram
aTt A F (990§ | 39 O 9gT 199
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HT WA #4917 71FY |

st T fag : ag %t gaan A
FAT G

Dr. Mclkote (Hyderabad): Mr,
Deputy-Speaker, Sir, I rise to support
the demands for grants of the Ministry
of Defence. While saying so, may I
say, that the first and the foremost
thing in the country is to build up
an adequate morale of the people and
on that one subject we can speak a
lot. If things have happened in the
past and the morale of the people
went down, the causes were many
which need not be enumerated here
today.

Sir, may I say, it is my first duty
to pay a homage to those who fell in
the recent Chinese aggression and to
pay a tribute and congratulate the
jawans who put up a very valiant
fight. This factor that the people
today got united, backed up the
jawans and wecre prepared to give any
amsunt tn en')]’)"y[‘l the defence necds

; nerottay the ration has not
fo c;t on the rast, that we have not
forgotien thel we have been invaded
by treacherous enemy and we have
also not forgotten that National unity
is the essence of the situation today.
Therefore, if the morale has got to be
built up again, that morale could be
 built up if the Defence Ministry could
tell us that in the future war with the
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Chinese, we as a nation will put a very
valiant fight and would win. Towards
that end, whatever amount may be
necessary, whatever sacrifices may be
necessary, whatever young men and
even women may be necessary to join
the forces to put up a strong fight, the
country is prepared to sacrifice in
every manner and help the Defence
Ministry.

In the recent few months, the morale
is again being built up by the Defence
Minister himself who has come in and
taken charge of this portfolio, a person
who has built up bold tradition of
good leadership. Therefore, the
morale is being built up by, first of
all, the Defence Minister himself and
secondly foreign powers reorganising
his quality of leadership have offered
all the help that is coming in from
various friendly countries from all
over the world. We thank all such
countries,

We have also got to pay a tribute to
the people themselves for all the sup-
port they have given to this Ministry.
Apart from this, the workers in the
ordnance factories were imbued with
a sense of responsibility. They have
been doing work round the clock and
doing work for more than the number
of hours than is usually called for.
They do not want any rest. They,
took a voluntary decision not to make
any demand on the Ministry but to
work round the clock and they have
been doing so all these months. It
is a tribute to them that many of them
have increased production both in
quality and quantity—150 to 200 per
cent—and the Defence Ministry itself
has said this several times. I pay my
tribute to these workers, Apart from
other workers in other industries, they
have been doing a magnificent job.
This again is bu’ldinrg up the morale
of the people. This morale could be
built up tremendously by increasing
the numerical force of our Defence,
all fighting forces in the country on
land, air and sea. But, it is not mere-
ly a question of numbers. People
have been talking that the Chinese
have crores of ponulation and that
they have numerous soldiers among
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them and that India is slow in build-
ing up. May I put it to you, Sir, that
history reveals that often times, it is
the quality of the people that eounts,
it is not merely numbers. Numbers
do count. But, a smaller number of
people have often times won over
large armies. This depends upon the
quality of the people themselves. Re-
cently, there has been re-organisation
of the training of officers and our
jawans. I hope that if at all another
conflict should arise, our fighting
forces will give a fitting reply.

Then, it is necessary that people
should not be made to sway this side
and that side at this juncture by loose
Government policies. Defence p licy is
a very important thing. If the people
Government policies. Defence policy is
something wrong either in the policy
of the Government or in the Defence
Ministry itself, that creates a very
wrong impression. It demoralises the
people, The Chinese are very shrewd
propagandists. They want to get us
defeated by ourselves by causing con-
fusion in our ranks. That is one of
their strategic policies. Therefore, if
we do not create a proper morale in
the people that we are strong and we
can fight if sufficient backing is given
to the defence personnel, this morale
would again go down. We have,
therefore, to create the morale by pro-
per co-ordination of the policies of
the Government, whether a statement
in the shape that emanated on the
Patnaik incident or co-ordination in
the Ministry, we are not concerned
with that. We are concerned with the
policy of the Government. Anything
that the Government does to demora-
lise the people is a thing which goes
against the grain of the people at this
juncture,

Sc’entific personnel have got to be
sufficiently built up. We have got
numerous  scient'fic  laboratories—
National laboratories. Private scien-
tific bodies are also doing plentv of
research wo-k. This is a time when
all this research work done both at
the governmental level and in the
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national laboratories and private agen-
cies are to be co-ordinated and utiliz-
ed to the maximum. Apart from this,
if necessary, we should, as was done
in the Second World War, go to our
friendly countries if we are not able
to tackle some problems immediately
and take the help of other scientists
of other countries to help us at this
juncture. All this has to be done.

In the industrial sector and the ag-
ricultural sector, everything has got
to be done, People loosely talk that
a change is taking place. Some peo-
ple talk that the Kanpur factory
where Avro engines and other things
are manufactured or even the HA.L.
should go to the private sector. It is
necessary to enlarge the scope of the
Defence Ministry to have a larger
number of industries in this sector.
While all this is conceded, I do not
think that these should be handed
over. Let more industries be started.
Let all that is already going on, go
on. More efforts should be put in
both by the Government sector and
as well as the private sector. This
kind of feeling that something is be-
ing done here and there, creates con-
fusion in the minds of the people
which should not happen.

If all this has got to take place, may
I say that Parliament itself has got a
duty to perform? There is a Scienti-
fic committee attached and Members
of Parliament are taking keen inter-
est. They should take a keener inter-
est, invite scientists and understand
their problem. Many of us offer sug-
gestions to the Defence Ministry which
is a technically competent body to
deal with most of these things, Whe-
ther they should drag the enemy to the
plains and fight or fight on the hills is
not a matter on which we can or
should have a say. It is for the De-
fence Ministry to understand and do
what is right. They are prepared and
fit to understand and do it. It is for
us to understand where the difficult’es
lie and how to remove the difficulties.
Personally I feel that Members of
Parliament should take a keener in-
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terest in the Scientific committee and
try to understand these things better.

The question of recruitment is there.
We have various types of recruitment
taking place in the country. We have
got the N.C.C. Students are being
trained in several fields; there are
home guards, village volunteer force,
etc. I feel that while we must have
all these numerous things—it is all to
the good because it will build up a
larger force—the question is whether
the Army is getting the right type of
personnel. The first priority should
be given to the defence personnel. If
there are rejections at the Defence
level those people may then offer
themselves to the other services, I
understand, for the defence, numer-
ous people have offered themselves
but the rejection comes up to about
80 per cent. I cannot understand why.
It is said that nearly 50 per cent of
the people are not medically fit. This
is a slur and the nutrition of the peo-
ple has got to be built up. Why is
this not being done? 1t is also said
that a good deal of the rejection is
taking place and people, who are
medicallly fit are rejected just because
they do not happen to know the Eng-
lish language knowing regional lan-
guages only. In India, there are nu-
merous States where people can join
the Army. Lack of knowledge of
English itself should not be a suffi-
cient reason. Rejection for such a cause
is outmoded and is not proper.

One word more with regard to the
workers and I shall conclude. I have
prepared a note containing my sug-
gestions regarding technical person-
nel. I am prepared to take it as read
and place it on the Table. There are
a few points, with regard to the per-
sonnel in the lower level. Many of
them were recruited in World War II
and they have put in a service of 10 or
15 years. They have reached the
maximum of the scale more than 10
years ago, There is no further scope
for them at all. There are thousands
of them. Many of them are graduates.
They can be shifted to the civil side
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of the Government. If encourage=-
ment is not g.ven, they will get de-
moralised. This is a time when every
kind of encouragement has to be given
to every sector of the population.

Then, again, in the ordnance fac-
tories, there are T.B. patients. The
State health insurance scheme has
been extended to the other sectors.
Here, the people are given leave with-
out salary whereas in the ordinary
industries, they are given salary also
during their illness. It is necessary
to extend the State health insurance
scheme to the workers. This is ab-
solutely necessary.

The only other point that I haws
got to mention is in regard to some
kind of a negotiating machinery for
the National Federation of Defence
Workers—the INDWF. The Govern-
ment has been considering the intro-
duction of such a scheme in other sec-
tors so that the Government personnel
might negotiate with the Government
with regard to their difficulties. The
defence personnel in the ordnance
factories have not got such a negotiat-
ing machinery. 1 feel it should be
extended and adequate measures taken
80 that their grievances might be re-
dressed.

Mr. Deputy-Speaker: Shri D. C.
Sharma.

. st TRTORY : IInTE TR,

q T8FT STeaT £ ww wT wmm 2

i ?

Mr. Deputy-Speaker: Order, order.
Please sit down,
St TR § wow ek
am Faw g, & F qum SR § f
TR sTimaan g ?

JEAW WERT : WOET ¥ q9T
faerm, wrer @€Y oo

Sl TAETER A9 A W) gEr
9t ®Y Ty A fET swaT wRw aar
}? mimgwwwiRm Y ?
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oY CARTAT ¢ WIST &7 HE ¢
RN EEd?

I AZAG ¢ w9 foom g
ogE |

=t AT : g gaman S
aifed 1 F r§ ey w8 @i wWrE |
TFRTAEL? EH I AER E T
ey ?

Mr, Deputy-Speaker: Order, order.
ot TRmTAR 7 w1 e ad

T g |

Mr. Deputy-Speaker: Order, order.

o TATCAR ;. § W §9 A
FEW@IE | g¥ wfeat ¥ gfee & wvm
faoar fgy |+ FEfaal #@1ar 9@
T & 1 5 o g ¥ 7 faar
#fFT gad) aua fogr smam =fed o

Mr. Deputy-Speaker: I have got
the time taken by the Opposition
parties, They have taken 1 hour and
49 minutes while the Congress party
has not taken more than 1} hours.

Y YATACAR 2 qg qET AT A
fom | @t WT § A wF AONRE
qrieat 1 @@y T4t faar ?

Mr. Deputy-Speaker: Order, order;
please sit down.

N TA|AAR: T qHF I A
faar &, 3 QY &) famr ?

Mr. Deputy-Speaker: Order, order.

st IRWIER: S AW A A
quH T E AMFT WY+ I @1 997
wara E9g | W9 T XA gF &
AR g9 ug Gic R § )

INAR [HIA:  T@THT S, AT
A GHG TG (a0, w AT |
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TF qAAIY @1
T |

&t oAz : w5 Ry wtr
w g ? T g v fear
T g 7

& faw

st WiwRA™ dar (FeT)
AR Fr A a3 § 5 g ) sgfwe
qréf FT AR g, §EL T X TN
el oY § R A A= g g
Wy gasr W1 gy fawar Sifgd
qr

T WAAG 936 §9 &1 fae
& |

Y TAATAR : 7 Fof femy ?
AL Im g ? § S A g F
v wTimma T g ?

Tt @A @ @
TS & THTAT T a7 |

Mr. Deputy-=i. kcei: The Congress
Members are nearly 350 whereas the
Orpositicn is about 100. I have to
dis.cibute the time cqually between
all parties.

&Y HisTOwH aQqr: AlF g
(ly gl e v Y

ol enY : TEw WY g F
& a1 93 3@ I} FQ@ & (o moeiaa &
T F AR A 9T BN 9re § 9ad
el &1 goET wEr (wer 30

Y YRR :  g9%! a1 §9g
faer Arigy 4T 1 g A aR AT
% W g GF a1 AT TG
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QR AAAT |/IA : gW A
Erar &t a7 7 Qv ?

St @ e wRE ¥ qa
g &< faar @ fn ...

) TATACAR : wEd weRd
®! T A@T TG, W @RI GAATY
a1 &1 % qgT § F g aaomar
qUET AT A1 Ag

Shri Shivaji Rao S. Deshmukh (Par-
bhani): T may submit that the words

"geney TERA &1 T WET AR

may be expunged.

Shr! D. C. Sharma (Gurdaspur):
My first duty this afternoon is to con-
gratulate those jawans and officers
who were the victims of Chinese ag-
gress.on, nay, Chinese imperialism.
As in the days of the British we had
our martyrs among freedom-fighters,
so, in free India, we celebrate the
glory of those persons who have been
the victims of Chinese expansionism
and imperialism, which, I dare say,
is worse than British imperialism,
because it js authoritarian, repres-
sive, ruthless and prone to the exploi-
tation of the highest type.

I have been listening to the speech-
es that some of my hon. friends have
made, and I have failed to under-
stand one thing. What do these Op-
position Members want us to do?
‘What do they expect the Government
of Tndia to do? What do they expect
the Defence Ministry to do? 1 feel
that the orly answer to these ques-
tions is this that we have to plan
for victory at all levels, at the level
of the Defence Ministry, at the level
of the poople and also at the level
of the soldiers and officers who are
going to fight this fight.

I believe that this budget whirh has
been proposed this time is a budget
orientated for winning victory over
the Chinese. It is a victory budget.
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But I think that it is not going to be
the last budget. Our Prime Minister
nas been telling us that we have to
meet the Chinese challenge for many
may years, and, therefore, we may
have similar budgets in the years to
come, because unless the Chinese ag-
gression is vacated, we cannot breathe
freely in this country and we cannot
rest any sense of the word.

We are not face to face with China
only. In these defence debates, I used
to refer to the intentions of Pakistan.
We are negotiating with  Pakistan
about Kashmir, and, therefore, I do
not want to say anything that may
jeopardise those negotiations, though
I know what those negotiations mean,
and what the outcome of those nego-
tiations will be. But I can say that
India has never been more vulnerable
in its history which extends over
thousands of years.than it is today.

Shri Raghunath Singh told us about
our coast-line, and if the Pakistani
people are bulding up their bases, I
think that we have to take that thing
seriously. Our northern frontiers and
other frontiers also are not safe, and
I think that we are face to face with
a total challenge, and that total
challenge requires total mobilisation
of the people in every sense of the
word.

From The Statesman’s Yearbook,
1962, I have got some figures about
the Chinese Army. The Chinese
Army consists of 30 to 35 armies, each
the approximate cquivalent of a
European army corps. Each army
consists of or comprises 3 infantry
divisions of 12,000 to 17,000 men.
There are also 3 armoured and 2 air-
borne divisions. The estimated total
strength is 2 million. As regards the
Navy, their present strength com-
prises 4 destroyers, 25 submarines, 19
frigates, 24 patrol vessecls, 55 motor
gun-boats, 28 minesweepers, 136
motor torpedo-boats, 50 landing ships
and landing craft and 350 service
craft. It is true, of course, that there
are no naval bases in China.
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As regards the Air Force of China,
in 1961, it was estimated at 3,000
front-line aircraft, organised in 40 to
50 regiments of fighters and 15 to 20
regiments of tactical members, plus
reconnaissance, transport and heli-
copter units. Each regiment is made
up of 3 squadrons, and 3 regiments
form a division.

As regards their equipment, the
equipment is entirely Russian in
design and includes MIG-19, MIG-17
and MIG-15 fighters, 11-28 jet bom-
bers, TU-4 piston-engined maritime
reconnaissance bombers. 11-14 and
AN-2 piston-engined transports, and
MI-1 and MI-4 helicopters. The MIG-
17 and AN-2 are built under licence
in a national factory there.

This is the strength of the Chinese
Army .1 read also an article in the
Foreign Affairs of October, 1960,
which was entitled ‘Every citizen a
soldier’. We have also to take into
account the Chinese militia. It is true
that the people say that the Chinese
militia is a kind of labour force. But
that is not so. The Chinese militia is
claimed by the Chinese authorities to
have a strength of 125 million men
and 75 million women. It is, however,
a conscript labour force rather than
a military establishment. More than
this, there is conscription in China.
Conscription was introduced there in
February, 1955. The service lasts 3
years in the Army, 4 years in the Air
Force and Coastal Service, and 5 years
in the Navy. The yearly intake is
about 4,50,000 men of 18 years of age.

I do not know much about defence
as my hon. friends know, but I think
that the first principle of defence is
that we should understand our
enemy, and we should understand his
strength, and we chould understand
tis disposition. Unless we understand
the strength of the enemy, I do not
think that our planning can be very
frintful and very effective. Now,
~nat 15 the mora: of this story? The
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Chinese nation is a war-lkke nation.
The Chinese are a militant pcople.
The Chinese economy is geared to a
war-like economy. And here was my
hon. friend saying that we should not
go to the US or the UK or the Soviet
Union or any other country in order
to get help from them but the Chinese
should be left free to get such help
as they can from other countries. I
fail to understand the logic.

How are we going to meet this
challenge of numbers, untold numbers,
numbers which are staggering in pro-
portion? How are we going to meet
them? Do you mean to say that by
raising six divisions, we shall be able
to fight the Chinese? I weclome those
six divisions. But we are mistaken if
we think that we can push back the
Chinese by raising these divisions. I
know that our Government are mak-
ing very good efforts in regard to re-
cruitment, in regard to training etc.;
they are establishing new Sainik
schools, and they are increasing the
strength of the military academies and
so on. But if we think that by doing
all this we can fight the Chinese, I
say with my limited understanding
that we are utterly mistaken. The
only answer to the Chinese menace is
this. . .

Mr. Deputy-Speaker: Shall we sit
for half an hour and give chance to
two more Members today?

Some Hon. Members: Yes.

Mr. Deputy-Speaker: Then, we shall
take up the non-official bus‘ness at 4
pM, And the House will sit till 6.30
P.M.

Shri D. C. Sharma: The only answer
to this Chinese danger is to have
conscription. I think that our
Defen~e Minister should not hesitate
and should not be afraid of introdu-
cing conscription in this country. It
is no use tinkering with the p-oblem.
I know that we are going to have
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NCC in all the colleges for the col-
lege students; I know that we are
going to have the ACC in the schools,
and I know that we are having the
National Discipline Scheme. All these
things are there, no doubt, but I
think that if we have to be prepared
to meet the Chinese danger, we must
have conscription. I would request
the hon, Minister to devise ways and
methods to have this conscription.
I think the time is ripe when we as
a nation will respond to this call. The
psychological preparation has been
made, and all other kinds of prepa-
rations have been made for this emer-
gency. If we miss this opportunity,
1 am sure posterity will not forgive
us; we shall be written down in the
comity of nations as a people who did
not rise to the occasion and who
proved to be utter failures.  There-
fore, I think the only answer to this
challenge is that we should have con-
scription.  Unless we have conscrip-
tion, I think the Chinese menace will
be hanging over our heads like a
Democles’ sword all the time, and the
preparations we shall make will not
be of great avail.

1 come to my second point. Much
hag been made about our reverses in
NEFA. Of course, our reverses there
are deplorable, They make me un-
happy; they make every citizen of
India unhappy. But no one has re-
ferred to what we did in Ladakh, in
Chushul. It is a strange irony of fate
in my country that while we are talk-
ing about defence, we always high-
light the weaknesses but are not try-
ing to pay due attention to whatever
good we have done. Why don’'t we
match Ladakh against NEFA? Did
we not keep the Chinese back there?
They were superior in numbers, in
fighting power, in everything. They
were as prepared there as they were
in NEFA. Yet our jawans, our com-
manders and our fighters beat them
back. They did not let them in.

Therefore, while we want a probe
in the case of NEFA, 1 think we do
not want a greater probe than that.
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The Defence Ministry should also
try to tell us what was the difference
between Ladakh and NEFA. in
Ladakh, we wrote a glorious chapter
in the history of our army. In NEFA
we were not able to do that. I think
they should give a complete picture
so that we can place things in pro-
per perspective,

I do not want to go into details. I
would tell the Defence Minister
through you that the five points
listed already in the probe are enough.
But I want that the findings we get
about NEFA should be applicable not
only to the NEFA sector but they
should be a yardstick for us to mea-
sure the defence forces in our coun-
try. They should give us an overall
picture of the defence forces of our

country. We should see whether
the defence forces are adequa-
tely trained, adequately equipped,

whether our system of command is
fool-proof and whether the physical
fitness of our troops is such as to
stand any kind of strain, whether our
commanders have the capacity to in-
fluence the men who are under them.
I think these five things are compre-
hensive and omnibus and they should
be looked into.

Another point. Let us take the
case of our ordnance factories. It
is true that they are giving a better
account of themselves than before.
But I also know that ultimately we
have to depend upon the products of
our ordnance factories. We may get
a few aeroplanes or some other arms
from ahroad; but ultimately the
brunt of the battle is to b% borne by
our country. So a great part of this
budget should go imto the building
up of more ordnance factories so that
we need not depend on o‘hers. I
know we have been manufacturing
small arms, big arms, fighter planes
and so many other things, but this
tempo has not only to be kept up
but increased.

Another point, The School of Foreign
Languages must be  strengthened
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because we have now to con-
front people who know our langua-
ges much tmore than we do. There-
fore, the strength of the School of
Foreign Languages should be increas-
ed so that we are able to cope with
the demands being put up from all
parts,

Another point I want to make is
about pensions. I think our jawans
and officers must have better pension
scales. It is no use saying that they
have had enough, I think the emer-
gency requires that the pension scales
should be revised upwards so that the
jawans have that feeling that what-
eve; may happen to them, their in-
terests are adequately taken care of.

Mr. Deputy-Speaker: He should

conclude now.

Shri D. C. Sharma: Much has been
saig about atomic power. - I  think
we are wedded to peace and no
doubt we want to utilise evervthing
for peaceful purposes. But what is
this peace worth if we are not to live
to enjoy it? It you want peace, you
shoul prepare for war. I woul say
that we should have no scruples in
goaring up our atomic enecrgy esta-
blishment for the purposes of war.
The Chincse are threatening to  ex-
plode—or have already exploded—an
atomic bomh, They are thrcatening
to builg atomic armaments. I do not
think we should lag behind in this
competition.

Another point . ..

Mr. Dcpuiy-Speaker: Another, an-
other, ~nother.

Shrsi D. C. Sharma: You give them
40 minuics but when our turn Comes.
you go on ringing the bell.

Mr. Deputy-Speaker: You ere in
the roverning party.

Shri D. C. Sharma: Then you should
ask us not to come to the House and
speak!

1 was going to say that in univer-
gitics, we should have schoolg of
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Himalayan studies. We should also
have schoolg for Tibetan and Chinese
studies. The Ministry should try to
subsidise those school ag 'much as they
can. (Interruptions). 1 know my
communist friends laugh because they
do not ‘mean what they say and they
do not say what they mean,

Shri Vasudevan Nair (Ambalapu-
zha): We were saying that we would
make you the Principal of that School

Shri D. C. Sharma; I know you
very well and you know me very
well. N

1 was submitting very respectfully
that our defence machine should be
geared up to the maximum of its
potential in terms of men, training,
armaments, morale of the soldiers and
also 1n terms of morale of the nation,
Unless we do that, we cannot fight
the Chinese. Besides the Chinese, we
have another ueighbour.

Mr. Deputy-Speaker: Hisy time is
up.

Shri D. C. Sharma: You do not
know him. I know him He has now
acquired a new friend in China.
Therefore, there is going to be trouble
from that front also. We should tsky
care of that also.

st TRTETER (FTE) Ul
FTHRT ARV AN S, MU
o T TTE WA A wEgTat
St | EREll SErer HeAr A
o qefafar foeg <dcer war gar
g gewrwe # smmany fraw
frTit T qERIEGT FAec T A T
qereT] ANEE A T 1 g

Jqray e, e @ §6W
& T mE ol e ga e
& SO qrATE XATE | TT AE 5
o T 4% 3 5 @ SE-a § 6
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SFEqT TG & AV AF-AAT ¥ AR
sTTsAT W@ AEAY, qF @ s A
. A
ot fara e : (ar) c SR T
QT IR ATET, G | ATH-IT F
saEar & fad wfy @t TR A
w37 98 TAT AT FIY T W IR IF
arfyg r afgd

Y YANITLAT ¢ JAW F qOE
FHaw § A oot sfres T O
g 5wy fag oA o wfaw €=
ferr st ITAT WIS 1 TWHT FIXO
7g 3 % g0 Faw gfew o 477 ¥ wg
Y & 1 WYt frxg  fawrw & Sy
AT AT TR § | T@AAdT w5 F
Tg 78 & {7 ag F-aTETy @i W)
77 fax ) 77 TFR &7 fagiaar 31
F FT0 TAa ¥ g § WK FAar
maqEE ¥t st avg & = aFdy
2\ wafed 7 @ = § % afaor
& a7 afgs ¥ wfas a7 forr g,
g A STFRTT T § | T TH FHC
F1 Y fFAaT €Y 3 @), T s A ar
SaATFg AT A FY, Gq F W@
¥ qrEy g faar 1@ & Iad faad
w74 §, SAG I AT f@g 1

U F g # 78 wreaad =9
T AT AT TGS AT | AT FY
TTh § GAE ¥ 1S THAT AL A AFAT
a7 | 9fT9w &7 aF F FIAT AT
DA AT A WA AT F7G A @1 A1
qd T TE W AT, T AL T 3]
T F AT AT 7@ W A #Y
T T O [dedad &1 T@aT €T g
g T, afes fasaad § @iqw =R
T g A GG I AT T AT
Tl oY | g 9 g AE W g
1 SH-TT W e fawmr e
T AT GCHF T 19 A 4 | agr #
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foraet wfear of, 37 X Ar@ & =n-
aifat & mfawe a1 1 @i o fw
afx wE  ATE F7 fasaa &
st & Mg 1w faa @ar
a1, ) agi. 37 g IaHT A Tgy
fear w3t ofY, afes =g 9= fogm W@
& faaw wfysrd, Wde, gaar fom
far 737 @ R fgmrew & @ gwr
faeaa &1 fagar sgawr 91, 39 99
AEA-AT AT TR F A 41 |
sget ¥ FFa Wt ggY faafa @), Ak
JTT I QR¥R TF WIRT qATC
1 3 ga wfaH o 6, 9 Fouw ¥
Famfargrad

™ & faudiq fasga & €T &1
Y M 2EddT At 941, T FT &%
am-fama aEf a1 1 'gw WY SR
fedt exa= gu @ < AT I feal
@A T G| WA AAA I 4T
fo a7, a5 wnay g fFgg YN T
g, T3 ANl § AR ARG TL AR
& ¥ 1 BWR W ¥ WAF g wwAY F
fs gay Y exd=a A @, T aA
T3l 17 sx @t &, g7 7 39 & fag
g FAfaaT T a1 faeg a1
T8 | T e, & fow ewTd BErd
TIGEF  FETEG EE T S F
T MY HT GAT qVA T T2g40 HiT
AT & w57 F T ¥ EW & TR
faer @t 1w R %@t aTaa & A-
s e, 1 @00 a0 % /A
7T gidT | T feafa ® 3 aemiv AR
R F( YT FT 48T 98 AITE |

T gL ¥ qewy ¥ =ifaaf
& g1g (5T F7 319 FraT | 99 a1y
faaar &1 5tq ag13 & 2uaY g5 frean
ey ar, wfaw sw 71 afwm 7 2 gonn
fx Sesag ¥ 9y g3 Wt Afawigw &Y
AT A, T BT ALAT HTE AT H HIFTL
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[ wrAeTTER]

A 3T T F71 E f7ur /T a7 § w9
1 owfe ¥ T AT STH-arT aar
EAET ATATH SN & WF I
FT AT HE | wA7 A, q FaT wiE,
AT wu [T F FEHT F @O @
IT ®T HAT 9.8 o7 1 qeve ¥ ¥
FT LYE TF 9O T F GHEHT F)
TAT F1 T EF HFTA 1§ eq17 T6¢
faar 1 o & & 7 F7@m, Q@ q4,
WYY N SIFTAAE feat W@
WX 37 9% 999 9] ZETET W gt
T 1 IF F @ EY qAS A A &y
wfaal § 39 W=_W & TR T
R Fedt FX g, o fF I7 gwany
&Y faarg &Y gEio@ 1 IY ywT
W arR A FATiFar ! § g3 agY Fedr
fF atFt A gF At fFar 1 w0 ¥
| E GAT ¢ IGT A FI I aGT TGU
g ¥ fag T #1 ¢F fadg-ax
IET 391 | Afwa Nfagi ¥ sw F:1 Ia7
FT AWM § FAT FT HIAY HM3 T
A ZH @ fdar S 1 9 FK
ATT AT gAT 1

W OF o tewu-us ¥
wifval ¥ evmr &, gonE faw wi
w5 @Al 9T o7 ¥ foram | T T qF
fe qaagra ¥ fifsmiv @ ey, AN fF
Fqafaat &1 @ g, fo=ws a5 o
@ fra qet g6 A7 IFiA AT F
A § 7T FT A1 T TR AT
® Wid T gat | 98 @@ @ &
IT TFT ATF YAT F AP 97 | ol ATF
qaT A g F T FT qaT W,
ar gt TEEs §E W EAIT ¥ qEn
70 £ F0 T ATIT 7 &1 9 wiaa<
FTAM RS Wafea T ® 3, @R
HIAAT JGTT FA0 T I I GEA
% far #; feor frag @y a717 g
a3 g, fored 9T AT S w7 I Q@
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g 1 ofz & &, A & g i vt @l
TFR 97 IOT 9 FodT T Q@ 8§,
I femmo & 3 g & 1 wT A
AT FY 9@7 @ @ gem fF ag
feardmeamgdl | IR wiEFC
T % I g% F47E, g *r Jrfwaf
¥ 3= fariar Wi 3dY 51X 721 W
& FT7 I W I]F I ZAAT T 0

TF 3@ safsw 91 1 99 W
arft 9T § w3t feer o o wEy
faeen, @Y 99 ¥ &3 AT Y g AU
T 3 g AT A g, T FE !
FIAFE, FE R g g
RN T, ¢ wee FY oo @r?
99 X gaTfear, “ @ AT AT 9T ¥
ar @A’ 1 9 @A wR YW
AN WA, FEU gt 9§ #Ir
€Y a1 ST @, g @y AsY v ar 7
FTEAFT, " IF F F AT JA
wrae, & {63 grdy W fraen &5 17
WX §IHIT T Iq 9T T ®Y 74T
wqt fzar ar, Wi 99 &1 g TR
fear gar, av & fawarg fear sFar g
freasarafsmagal fs agem aw
9T §HAT FX GFAT | T EFIC X
&g T qAEr Wik i @ 99 v
T I5T T 59 I g F< faar |

& feee) &1 wg-Fars frw N
FAT W wgar § 7 & Twar g v e
®) FHT qT FLAT § | FT W9 A F3)
T F FHT 9T W G 4T § 7w
@ & AT AST E 7 ;T AU | FW
Y ¢ 7 afww U F FWHT X FH
TY TG AQAT § | FTATT & 7 TWAT
w7y ¢ fF R W W oE
T w7 & W AR A9 wgF 7@ A
®© #, % fau 34 Fa ) aATaT ¢ ¢
WY sgfaq @gar adT Gr g, € I8
%3t & qare % wmaq G A, @
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[ & adf wraar § 1 ggAsaar
[ ey &, e afe 1€ gy whawrd 51
wfrrqor &3, @t 39 #1 sfadw w0
qEaET |

wfad ag waws § f5 &
& fau samar ¥ sET a9 fawm 9w
o g F fau afear ¥ afzgar gfoare
org f&d 9@ 1 gk Ogl &t 9w
¥ faer g :

FRATIT SR AN 94,
AT o quY 9@ |

FATARTFTAY TN,
AT FEATNENT FGH

& afgdia § N #3 § ¥ g gra
$T ST IAT AT | FIF AT FT T
I@AT AT, A 4 vy argw wf ¥
QA T@H | g e ¥ @t /TR
qU T G AT § 1 9w foefy
g ALY AT, A 98 A F €y
mAar & 1 & fag gaR agr faer
¢ 5 gearent & gra @5t ¥ € wfq
ST Y AT R, 67 wreq Faar mar @,
gereal ¥ o Y 9@ aw fiF
AT Y FAAT AT GHAT &, 9 F WR
® IITT T GHFAT § W AR TA-
PO IARY W & 0 omEH wd
sfagm aar 2 & sar gfee # sofa
A F FT AR 9 IR 9 9 w0
®I$ AN EAT | WIRATX AT g
T FTO Fa7 qg & {5 979 § qgr W
wieqardr oW 90, a9 ¥ qg7 9 gA
7 @1 | 57 § gATt | A wifrady
G #1 gy w1gr, a9 ¥ 3 [ A4
WIT 9T F7 @ 1 §T FCAK A A AY
I TR F HYATAT , I§@ T HY
xary A ¥ 1 ga fag g W
ELSIE LI
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[Surr THIRUMALA RaO in the Chair]

99 IF gg AT 99 T qT 9y
M, 79 aF a8 79 I A gI@T T4t
FT I | oo gw FY Sl ¥ algar
gfaae =fgn R ghrmdt & &y qme
ITH I qr Y =ifg | gER A
gfaae & #x @ fou & AfFq s N
AATAT AGY AT FHAT § -

& quy gfqwer 44 1 eam ™
aww fewmem fF feeelt aga gudr a@f
& 59 ¥ Y, OF R T R/,
S 98y ff =TT gar ur 2 o9
o1q Y 1w § | 59 g #1 f sfhe
¥ oam g AT 99 &1 Y shgw #
aq & | ¥ 39 FY aig fgarar Sgar
E & ag s sfogme fre =9 § 2@
TRy & | ag AT WrEATH At Jwmy
g A A A AR § ? |
T ow HA AT
5 3T | i
qarg qf@saar: |
gy fead faa i samy
gaA qreafe 1

9 @@ ¥ T@-Harfgar ag WO
fradaFommmst@F AT
A7 W wedl ¥ I Fr & AR SA
weEl B g7 FX Ay ow A W W A
Weged X T §, S 96K ¥ 9§
CECEIEE N I B |
9 & a9 FFT FTT §, IW & Fow
&) I far 8, ag 13 B A g
&1 & wea and fory www & 7 I
A S T & qgFET AT Y ATET
T W19 9QT | g¥ A IF AT AT I
&1 g7 famar ar 6 ag o 97 g
W ELF AN 21 I 94T IF A dAq
fzar fF a2rs A arq AE FET MR,
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[+t wHEaTmR]

& ¥ el W FUE ARH 7T Iy
& 1 & gear S g, A o, ae
& g fam 1 &2 &1 g A FEY A
2 o fer g 2w Y g fqa g
Fagdn ! F g W F Famal &
WIWW g § A AR g@ gRT § 1
Fga & fF g0 o 3w Y uF g9 fw
Y foelt faell & o w&) @A )
A FAYET AT T FEa & fFogH
a5 T | & qeAr W@ g fFoaw
f wmg afoat &6 &F 3T T AN
& @ F@t F19 FI 9T F GHEN
w37 g1 wiepfas F9FT 39 & faar
&< 31 & yfw afew &7, f&e ag
§ o9 aodfl T F I F FT Y
eTET, qg @ W9 q@E |

A Y ez T F AN TGN A0 )
QAT T TqeT WY FY T TG W A9
&7 #r A age T T ar W &
gaam fr fom soem & & = &
T FT @ E, ag fag g mr &
& =9 7<) T WY FT AN FA &
feo s@w At T @ E 1 98 A w9
Har g & 1 W gew ¥ 9w F sfq
gy ¢eT 1 AW F@R A oafk
gaaArE] ¥ QU Agl i al aEK
Y off AT /% w1 WA T A
@ wEA |

wa &7 frafg agr & ? W A
feadft a1 ¥9 & w9 w9 gwy
qdr ¢ T faady wgy " €, 3|
&) U9 9 | E¥E H RUW gAY UF
g9 wfw Y 97 & ma 7@ @ av,
U ¥9 47 7 9 & am &
Ty AEY AT €0 ) FiF 7 5 faera o
ufser (Fa1 8 F 91T ¥ 5a gardy
RS¥o H. oy EFT A7 &7 &4 F
€Y i g | 98 9T A @ 3 a5
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A wmagmE A
g gTR Bz I wgre & SNfear
& T @m0 g T {Y e d@aE
g g o fafa feg Y amif § 7
w3 & Y ag foufq aand &, smo 4
wife 3 &1 @1 og fafq aard @, ama ¥
I & MR 7 & a1 ag feafq aarg
21 wR TEn F @ar ot ag fefg @
g gEdfy fY | g 99 7g a9 TG,
@ ¥ faren &1 31 TR w9 A}
& aarm gem Wk TH faufe ¥ ¥
&7 ®1 79 F1 g fawrear erm o e
SFX ¥ 79 § § fawem o ogFar @,

o3 { g5 & q@T AFT

oq 3G fif &% oW1 w9 X @
§U R | W9 { FO AT AR F @M
g1 9T, S B &1 @1 AT T,
I FE # FA I FT AT A @A
g ur | § Fgr ameat g 5 ¥ Are-
TR F dAgw fo F w9 qeTEA ¥
AT G S AT A AT WA E
¥ o f¥ T dfqwl § a9 W
T Y aw & 1 & A ST g
FGifF [ TG 79 F 95 GF9 § | /gy
foaa oFeT IR AT AI T I 91
T OF TUIET a9ar 97 | 99 &7 a8
¥ aer o) IF § 347 97 fear Smaw
g1 | 93 WAST FT aF 97 | w9 WY
39T § & wF A &, .7 9 79 |
&1 & Fga1 g g fF T s weR
S aF 9 § a7 57 a9 g% gEAs
HETAT ATHVT AL I T, T 37T IF
f& feg atg @ a1 517 & | 9 AgrEy
F27 42 4, 5q A3 99 Wr o1 1 o
Sz aF qar ¢ gare afawi & qw 9w
arg q¥ gfam aF T 9 WX I A
qreTg o7 &% 9 4v | I A Fg it
f& gart @iw o¥ gfuare =Y &, 9=
FT AT €1 AT &, FIT FT & 47 N
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g afear foem & gfoa fed ond ar
R &A1 {5 g sgfaax & gt
&1 0|T 7 #T F Wy o R ¥ Fa
ffqmarasmm | Famar g f5
WG & AT q@H IT q@IGR §, A9
X E, a2 g &, 91T 3 & g
F Anl guTT MR & wiAr 8Far g |
fxw famm o & faw a@ @ &
wga AT @y o7 ffg arg & &7 g=ar
a1 ? g KA ST & Q¥ qFFE T F aaaeq
¥ o ag iy Tee & 1 ST A & A
fea & fo gare e 0¥ gfame 48 4,
Sy Sifrat & qra 9, garR 9T g
gfaa agY 4, mevifes uzew Ay
ot 1 & arean g fa ¥ g w9 & g
adt @ | ¥few & qerT STy § R oA
Wiy dg at H s@ a1 @ 7
& T g ¥ genwfer i ¥
u T ®YT &) A fFar 7 dnr ar adt
Q@ W@, W TFEIR 4, § gHA
FW @, AL AN TUA qOA FTAT H
W R, AT AT A R, g A
SGAT ATEAT g 7 WY FT FT STHRNEA
a7 ? o9 { Hquw Sa<arae & fawmar
1 €T ? Ig Fg 37 ATA F FIH AL qA
gFar ¢ f6 ifwdl & o aga =fusw
S oY, It AT wiwF ARA WA
WE X AlF & | w1 ad e
¥y AR &g, ¥IE @l A &,
g4 g dq) A fEwo ?

qETaT 3T Hehd R a1 T 1
I { E@NET: AN A H A AT
g1 ga gua OfF fars Wy @l 4
garq faarw Fgar & fF qaedt sy
®Y g1 ag {Y ;Y F NI A0y
¥ o 99 F AR gAE § A S
g —

+ AEEA o WO (W)
o agt &g ?
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=t TREOAR - § aged ¥ s
g 1 ag fraw aefeadl & faq @ 1 a7
T8 9 A A e

woafa wEEw : wT w9 G 71|

5 THEAFT T gl S A
@4 A g s aR U aare 6y
WR g 92 92 9 1 AR amw F A
& ag ggelr &1 97 & 1 iy o st
o) awmr §

o1 frg avg & 3 # T FT aFA
& =3 &Y 319 A | w1y AEgaE; 1At
M, ¢ I3 WGANE I IF | WA
AEYET WX dAr q&q ar Hifaat
w1 2 fed o =gf @t "9 v o A
&R § | AfFT guv oY qoEe § gl
T FT Y 7T It A FEAT @ | A9
T w1 AW A QY | fE w feafa
gg & fa& st Jammwr § S A g ady
wifaw @ & 6 99 & faar i o€
T T A 9Y | 48 37 ¥ fAw #f
w=ei feufa a€Y & | sy =t v o
m E 9T ¥ & quA g g oo
1 Il ¥ moar Iyufusrd qa
fFaT @ | S & TR & AW F A
FETARIT |

UF WAAIT a9 : F1E TEl 8

AT ;I AT JAR
ffy &Y A8 & 9 § 1 g UF safE
T ard & aaw Far § fr s F A
FI5 FH &1 gEAEE & fag Fa gy

g qF FOT AAA aTgd AR
ST A FT §44 g, K AT ¥ 99
Fga g 6 o aF g7 @ e R &
Y GTT FI F F9E AT AL T a9
aF £y Far & aggdr T agdr t
ag %3 ager Y W9 § Fg AT AT AT
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[ < TR
o Fga1 § 1 99 aF =79 09T AW F7

X W ALY W7 G | W HIK W9
T &S

gaR @i argd Fg @ 4 o mi
AT 9T FTYY Al AL & 2R T dng
I ¥ g At q21 44 1 928 a9 @Y
g wq F, 3T X W9 § AL A21E Y wwd
Far sz | fagd 9z aat & gard
St g & 2, 99 FT gW 49w
& 1 W T I qIg ¥ wA 9zg ag
AT g9 9T g u} 43 ) ar & g
AT § AT |y g !

fosaa & qg oo S He9w 4
ZZ ¥ & | T F a9 gurdr a¥y Al
s AT T @ AT gw W & F
g AT G § | qfFa S Ew A
fa=ret &1, 1 =1 faar 9% wa o faar
ST QT & 1 gATR g9 w7 S 7w
AT AT S 7 W FAL WK A&N
¥qar arfFeqr #Y faeEmar & 1 @
qIFFEITT €1 qHEAT W F W19 AN
2 ? W9 AqTd £ 3@ F | AT 98 AR
A =g qATd FT @I —

gt wAg : oF I faae #
|gw T e

o qATATAR ¢ g7 fAae § Je
& EM | TFAT gwg Ay % LA

oy feafa & sq 4% 73 o §
& wr qefag € 7 g9 & arenl ¥ agr
g f& foelt ot T & 3¢ g faufaar
urelt & 1 7 @ faafaat § sifaw faafa
T oK Tt &1 fare W, 9
faal &1 faOeft 97 7T, 98 TA F
v F1 Sifaw a9g Qa7 & T | |
& qgAT wTgan g fF oS 3 A & e
& gy W9 & @Oy uNg § ! #9
qEYY ] g S W9 F G G FAN
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gl Idfm o § qgr @ fF qaw
o T wR # g @ 9| &
FHr famae &Y Fww =ifgg
oo qe¥fr a7 fasara w46 fwar ?
JEHT WA oY FAUT § AR AT
¥o FUZ | 73 qAAAT § {F wIC 7oy
¥o FIIT AT Wi @eH FL& I <
FeaT F forar s v T w=er e T )
AT q3 g9 9T oA 7 0T & 7
I dfaF g Y 9 aw i o
FE7 ara &Y & AT ag o Sa% fla §
&N 1 T ¥ w9 a4 Arady g2y
& &g # 9 wrarr gt ay SwHr
gt Y 9297 | SFaT F W Ae @rAr
T faear 2, ag a1 Se6 fawr |3

o9 o7 w=T & fefa § F 0
I & ey & & fafteq & & Fg
=gt § fr guk 3w ® FEl i F
USve &3 gU &, e F oo w4t
F AN A W gy YT R 1w
Faard & i F =T Ia F fwaR
feddt o7 X a9y & ? wifywma &
wEx w9 & fgash faw 95 § ? W
& 2w ¥ w9 & S feafq @, arfeay
1 Sy feafa & ag 7w & fagdi 7€ &1
# o9 § g9« F;eEl ¥ FgAr AR §
fs foq a@ ¥ 7 & 9%, W ¢
T FA | AT HGIAT Y W R
27 2 T 17 &, Wy Y wAT AR
T IUY ag T T WY ) A Q@ T
&FF WY & AT F TG AT FIT 0
A arel; Foigar wrw S fre g8 ag
¥ T F97 ag ww &l ¥ fa
T2 2 1 safay & sgar 9w F oA
g arda a1 AT
SCU A
16 hrs.

# ¥ 2T § gk agh A s
A afig | T s aman q
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vate Members’ Bills
and Resolutions

I g F fay ol v der #
focg o & 1 SfdT =g & A9 A
EEIC I S C I E A IRt O
9§ 1w F T g fF ST F
AT fr gy W R E AR AT A
fam | ag gt 3 1 & W) e
#7 for ag ¥ feaw A8 w@ &% | w9
39 W FT &5 G | 9 ¥ AT
dl JFET W9 F A A ' H I FEdT
oY, fea oo Al ST ¥ Fear &

ggam & frm g 7

# Fga wgw fF A g W
1 qUH | TF GHY AT Y GTITAT F
9 H & | WR AT Faw ag q F
ST FTA G096 F o, qT FEA JT A
T FT AT e, dfeT 99§ [ A
g & qg wfaa ad TG & |

Mr. Chairman: The discussion on

the demands of the Defence Ministry
will be resumed tomorrow,

—

16.03 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

EIGHTEENTH REpPORT

Shri Hem Raj (Kangra): Sir, I beg

to move:

“That this House agrees with
the Eighteenth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 3rd April, 1963.”

Mr. Chairman: The question is:

“That this House agrees with
the Eighteenth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 3rd April, 1963.”

The motion was adopted.

80 (Ai) LSD-1.

MARINE INSURANCE BILL—Contd.

Mr. Chairman: The House shall
now take up further considcration of
the following motion moved by Shri
D. C. Sharma on the 22nd March,
1963:—

“That the Bill to codify the
law relating to marine insurance,
as passed by Rajya Sabha, be
taken into consideration.”

Shri Dwarka Das Mantri may con-
tinue his speech.

=t g I WA () - gt
TRy, & 49 S faer & Sy wfwar
W@ TE & 97 T fors 3 @ 9T | W 7
farfar greaE agar s @ & Wik oy
STeT 1 99 F AT § S &Y T
FeAr 9T WY § ST F ATAY A ) o
T A1y FErRE wig, ifefagwa
wfgd a1 FrqEr wfgy, o fF faRw
T FH FA qUe § I F gvary F
I & g aitw faga aam
w7 mrazEEar &t g | 9g ot fagw &
a1 S FER FHA & 7€ T faw A A
Wy g fra g a g &
gfeafaq #x fad s & sfusw s=ay
AT |

¥ & 99 99, AT w30 W g,
o W i S9N IR AT aF
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Dr. L. M. Singhvi (Jodhpur): Mr.
Chairman, Sir, I am very happy at the
fruition of an idea which was born
in the mind of a Private Member.
For once we have an exceptional
circumstance in which a Private
Member’s Bill is likely to achieve its
culmination in its passage in both
Houses of Parliament. This is a very
happy situation, because by and large,
Private Members’ Bills and Resolu-
tions have in all parliamentary demo-
cracies suffered a rather deplorable
fate. For one thing, there is very
rarely any quorum when the Private
Members Bills or Resolutions are
being discussed. Moreover, the
Government does not approach these
Bills or Resolutions with the kind of
earnestness and respect which they
descerve. Thirdly, I think that the
Members who bestow a great deal of
their attention and study on the sub-
ject-matter of their Bills or Resolu-
tions do not receive the kind of
coverage in the Press as they should.

I am very happy that this Bill,
which is the result of the determina-
tion and labours of an hon. Member
of the Rajya Sabha is today, after
this discussion, likely to be passed and
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placed on the statute-book of this
country. The idea of this Bill is un-
exceptionable. There is no doubt that
we require in this country a Marine
Insurance Bill. This enactment will
actually fill a gap in the body of
legislation in our country.

I feel also that the Select Com-
mittee has done an excellent job of
the work which was entrusted to it.
They have in various ways improved
upon he original Bill and have made
it more comprehensive and more
pointed. In particular, I ghoulq like
to refer to the changes in the defini-
tion clause that had been cffected by
the Select Committee, I would also
like to refer to the introduction of
explanation under clause 4, which
was done at the Select Committee
stage. There are certain other
changes which have been affected by
the Select Committee in this Bill and
there is no doubt that the Bill has
gained considerably by the addition
of various clauses and amendments
introduced at the Select Committee
stage.

There ig one little matter in this
respect which I should. like to point
out. It has been mentioned under
the Select Committees notes on®
original clause 87:

“As the practice of mutual
insurance is not prevalent in
India, the Committee feel that
the provisions regarding such
insurance are not necessary at
this stage. The clause has, there-
fore, been deleted.”

The clause was, thus, deleted. T think
we have on our statute-book a num-
ber of enactments which do not
necessarily serve the requirements of
what is presently available or rele-
vant in this country. Legislation has
often to be forward-looking and in
an under-developed country parti-
cularly so. In that context, I sub-
mit that the deletion does not meet
wih my endorsement.
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I should like to refer in passing to
the only minute of dissent appended
to this Bill by Mr, Niren Ghosh. Mr.
Ghosh has raised fundamental points
for the consideration of this House.
If I may be premitted to quote from
the minute of dissent, he says:

“It would have been proper if
the Indian Marine lnsurance Bill
could have been put on the
statute-book only after the
nationalisation of the general
assurance business.”

Now, Sir, this is difficult to com-
prehend. One wonders why this
Marine Insurance Bill should have
been held up or should have been
detained until such date as the
general insurance in this conntry may
be nationalised. I do not even know
whether the Government have defi-
nitely come to the conclusion that
general insurance business in this
country ought to be nationalised in
the larger public intcrest. I am not
quite aware of the benefits that may
accrue from such a move. If this is
beneficial to the country, well, this
may be attempted. But I do not
think that it is appropriate or apposite
for anyone to say that the Marine
Insurance Bill should have been held
up or detained until such date as the
general insurance business in  this
country was nationalized.

Shri Ghosh goes on to say:

“But since the Indian Marine
Insurance Bill, 1959, is on the
anvil, it would be appropriate if
advantage be taken of the occa-
sion to end or restrict foreign
exploitation in this important
sector of business. This can be
done by prescribing marine insu-
rance an exclusive Indian pre-
serve and prohibiting foreign
companies from re-insurance al-
together.”

Apparently, Sir, it would appear to
be a very laudable objective which
Shri Ghosh appears to be pursuing,
but from what little I have been able
to ascertain and study, it appears to
be a supremely impractical and un-
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realistic observation. As a matter of
fact, those who know the nature of
marine insurance would readily tell
us that there are not the resources
in this country at this stage for us to
make this an exclusively Indian
preserve. As a matter of fact, before
marine insurance can come into its
own, before marine insurance can
flourish in this country and can gather
a momentum of its own in this
country, we would have to build up
Indian shipping which is not in a
very good way so far. I hope that
some of the steps which the Govern-
ment say they are taking or propos-
ing to take result in the increase
and the enhancement of the Indian
shipping industry.

In this context, Sir, I should rather
like to welcome the move to increase
the permissible foreign participation
from 25 per cent to 40 per cent. I
think it is very easy to raise the
bogey of foreign exploitation or eco-
nomic imperialism of the more
advanced countries. It is not very
well realised that an increasing
measure of foreign participation
within certain limits under the watch-
ful eye and over-all regulation of a
national government can be very
beneficial in the ultimate analysis for
building up the economic momentum
that we want to in this country. I
hope that while we are passing the
Indian Marine Insurance Bill, to
which 1 wholeheartedly give my sup-
port, into an Act, we would pay
particular attention to the building
up of Indian shipping which, as I said
earlier, is not in a very happy slate
so fuar. Efforts are afoct already.
Indeed the Government deserves to
be congratulated for making g move
which may actually prove {» be
decisive, revolutionary and important
in the historv of Indian shipping. I
hope this move will not suffer, as
most Government ventures have
sufferedq in the  past, by delay,
bureaucratic approach and lack of
dynamism,

With these words, Sir, I whole-
heartedly support the Bill.
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Shri B, K. Das (Contai): Mr.
Chairman; I also join the previous
speakers in welcoming the Bill whole-
heartedly. The points that were
raised when the Bill was first placed
before the House have also been dis-
cussed. There is no reason why this
Bill should be held up till the ques-
tion of nationalisation has been dis-
posed of. The other day, while
speaking on the Bill, the Deputy
Minister of Finance has told us that
the Government was considering the
matter and it would take its own
time before coming to a conclusion
whether a step in the matter of
nationalisation is called for or not.

When life insurance was nationa-
lised, the Insurance Act that was
before us had nothing to do with it.
So, I think the question should not
trouble us at the present moment
and we should go ahead with the
Bill. In the matter of foreign re-
insurance also, if it is totally prohi-
bited, it would not stand in the way
of expansion of shipping. The Ship-
ping Act provides for foreign parti-
cipation to the cxtent of 25 per cent.
It may be that this percentage is made
higher still. The matter is under
consideration of Government. If by
statute any prohibitory provision is
made. I think it will stand in the
wav of expansion of the shipping
industry.

The Bil] is overdue and the sooner
it becomes an Act the better it will
be for the expansion of our shipping
industry. It will also facilitate the
work that we have been trying to do
in the matter of expansion and con-
solidation of the shipping industry.
During the last few years the tonnage
of shipping has been improving and
we are looking forward to the time
when we shall be able to find that we
have been able to fulfil the target
that we have set before us for the
Third Plan. It may be possible for
us to go even further. So, from all
points of view, I think this Bill should
be possed into law as earlv as
possible. The provisions of this Bill
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have already undergone the scrutiny
of public opinion, the Select Com-
mittee and the other House. We also
find that the provisions are quite
satisfactory, therefore, 1 feel that
this House should accept the Bill, as
it is placed before us today. With
these words, I welcome the Bill.

Mr. Chairman: Before I call on Shri
Sharma to reply to the debate, I
want to know whether the Minister
would like to say anything, because
members would naturally want to
know the reaction of Government.

The Deputy Minister in the Minis-
try of Finance (Shri B. R, Bhagat):
I,have nothing much to say except
that we are very happy that this Bill
was passed by the Rajya Sabha, got
through the Select Committee and is
now here in the Lok Sabha. So far
as Government are concerned, we
have accepted it in principle and in
the Sclect Committee we went into
the whole matter and unanimously
the Select Committee decided upon
the present Bill. The Select Com-
mittee introduced several innovations
which are happy ang welcome. For
example, the definition of “shipp-
ing” and various other things has
been improved upon, 1 congratulate
the hon. Mover, Shri Bhargava, and
also Shri Sharma. They have dcvot-
ed their time and energy to it. I wish
the whole House will accept the Bill.

Shri D. C. Sharma (Gurdaspur):
Mr. Chairman, Sir, I thank the hon.
Members of the House who have
taken part in the discussion. I thank
Shri Samanta, particularly, who gave
his wholehearted support to this Bill.

I think, Shri Dwarka Das Mantri
raised certain points. He wanted that
this Bill should be divided into chap-
ters. He also wanted that we should
have made some provision for re-
insurance. All these things were
before the Joint Committee. It went
into these questions very thoroughly.
After a great deal of discussion and
after consultation with the Ministry
of Finance represented by Shri B. R.
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Bhagat, the Ministry of Law and so
many others, the Bill emergeqd in its
present form. I think, there is no
need to divide this Bill into chapters.
I do not think, there is any need for
making any definite provision so far
as re-insurance is concerned.

Dr. Singhvi was very happy that a
Private Member’s Bill was being
accepted by the Government. I think,
we all have reason to be happy about
it. Every Private Member should be
glad that this Bill has not been done
away with at the earlier stage. But,
as I said on the last occasion, all the
credit goes to the Ministry of Finance,
represented here by Shri B. R.
Bhagat. He was in sympathy with
the clauses of this Bill, with the
principles underlying this Bill snd
with the objects of this Bill. He was
able to give it his blessings.

Dr. Singhvi was sorry that clause
87 had been deleted. I think, the
deletion of the clause was done
deliberately. Sometimes the clauses
were joined together and an attempt
was made that the number of clauses
should be reduced. But still the Bill,
I think, has about one hundred
clauses.

He referred to the minute of dis-
sent. I also referred to it in my
opening speech and said that the
minute of dissent contained very
admirable principles, but those couid
not be put into effect just now. At
the same time. we all welcome the
idea that the shipping industry in
India should be built up. We all
welcome that public participation in
it should be had on a greater scale
than before, For instance, we have
the Javanti Shipping Company. I
think, that is a private sector under-
taking . It is doing very good work.

Dr. L. M. Singhvi: It is semi-
private

Shri D. C. Sharma: 'n the same
way, 1 am told, the Government of
India is going to welcome foreign
participation in shipping to the extent
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of 40 per cent. This is what I read
in the papers this morning. So, we
are trying to build up our shipping
industry as fast as we can, not only
with the help of our own entre-
preneurs, like the directors of the
Jayanti Shipping Company, but aiso
with the help of those persons who
are trying to help our country in this
line. Of course, I think, the Govern-
ment had been very wise in sayinz
that coastal trade should be reserved
for Indian shipping. No foreigner
should be allowed to take over our
coastal trade. I think, that is a very
wise policy,

I fing that the progress so far as
shipping is concerned is not as much
as it should be. We want this tempu
of shipbuilding and of building of
ports and all those things to be
greater than what it is today. Still 1
find that there are six ports which
are doing very good work—Calcutta,
Bombay, Madras, Cochin, Vishaka-
patnam and Kandla. I know also that
at these ports the gross tonnage which
was registered last year, that is to say,
from 1st April 1962 to 31st March,
1963, was 5,45,67,483,

Now, the Government is also giv-
ing loans for the development of these
various ports. The Government is
also trying to develop Vishakha-
potnam, Kaadlz, Mangalore and Tu
i ts. I know how much

Ir. Jozchitr  Alva

21 in the dovelopment ul
I knuw hicw some of
my friends have bren intercsted in
the deveionment of Tuticorin  port.
All tnese ports are now taken in hand,
they are being developed. Of course,
we are gelting some foreign assistance
for the devcelopment of  these ports.
We have also taken over Goa now
and the Department of Transport has
taken over the administrative control
of the port of Marmagao. I think this
will be another port that will increase
the possibilities of our shipping. Of
course, I do not want to refer to the
minor norts. They are there and
there are also, what you may call,
intermediate ports. All these give a

o
-
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[Shri D. C. Sharma]

very hopeful picture of our shipping
and things connected with shipping.
It is in the light of all this that we
should take count of this Bill.

As I said in my opening speech,
sea-faring is a very very hazardous
thing. It is hazardous not only for
sailors but it is also dangerous for
those people who sail on the sea, It
is also risky for the cargo, for the
other things that we try to bring into
our country by means of ships. I think
this Marine Insurance Bill, when pas-
seq into an Act will mitigate the ha-
zards which are consequent upon any-
thing connected with the sea. I think
this Bill has come just in time. It is
neither too early nor too late. It comes
at a psychologica] moment in the his-
tory of the shipping industry in our
country. We are taxing a leap for-
ward, quite a big leap forward. Still
we are making forwarqd strides along
the road of having self-sufficiency so
far as ships are concerned, so far as
ports are concerned, so far as training
of sailors is concerned, so far as all
those other things are concerned
which are connected with the sea and
the ships. Now, this Bill will be able
to give the people the idea of the
earnestness of our Government in this
matter,

16.30 hrs.
[{MR. DeeuTY-SPEAKER in the Chair]

Before I sit down, I want to thank
all those friends who have taken part
in this discussion and also those
friends who have sat to listen to this
aiscussion and also my good friend
Shri B. R. Bhegat. He represents the
Finance Ministry which is a very diffi-
cult Ministry. But, in this maiter, he
hag shown real understanding, genuine
sympathy and a friendly approaca. 1
thank him for all that. I also congra-
tulate Shri M. P. Bhargava who brou-
ght the Bill into being. He intoruduced
it in the Rajya Sabha and the Rajya
Sabha passed this Bill. I am only the
foster-father. This is not my baby.
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But, T have adopted this baby. I am
very happy that this baby which I
have adopted is full of promise, full
of life, full of vigour, foull of future
possibility, and full of hope for ail
time to come. I am proud to be its
father though foster-father.

I commend this Bill to the House.
I move,

Mr. Deputy-Speakcr: The question

is:

“That the Bi]] to codify the luw
relating to marine insurance, as
passed by Rajya Sabha, be taken
into consideartion.”

The motion was adopted.

Mr. Deputy-Speaker: We shall now
take up clause by clause consideration
of the Bill. There are no amendments,
I shall put all the clauses togcther.
The question 1s:

“That Clauses 2 to 92, the Sche-
dule, clause 1, the Enacting For-
mula and the Title stand part of
the Bill.”

The motion was adopted.

Clauses 2 to 92, the Schedule, cla-
use 1, the Enacting Formula and the
Title were added to the Bill.

Shri D. C. Skarma: I move:
“That the Bill be passel.”

Mr. Depu'y-Speaker: Motion mov-
ed:

“That the Bill be passed.”

Shri Thirumala Rao (Kakinada):
Sir, I do not want to take the time
of the House much. I want to asso-
ciale myself with this pece of legisla-
tion. Becuause, historically speaking,
this is one of the rare pieces of
legislation where the Government
have surrendered their right to be the
intellectua) leaders and brains trust of
the whole legislature. They have, I
think, in a moment of generosity, sur-
rendered their function gnd entrusted
to the common man, as it is, to the
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Select Committee and the Members of
the legislature to shape the Bill
Nevertheless, the Minister of Transport
and Shipping and the Deputy Minister
of Finance have taken keen interest in
the proceedings of the Select Com-
mittee and I think they have effec-
tively represented the view-poiat of
the Government.

16.33 hrs,
[MR. SPEAKER in the Chair]

This piece of legisaltion is coming into
force as a result of the joint efforts
and free exchange of opinion where
the Government is not bound by
their pre-determined opinions or
resolutions,

Marine insurance is a very ticklish
subject about which the country has
not developed much of its law. Most-
1y, it has been relying on the previous
British laws. As Indian shipping
develops on a large scale, this wll
come more into play because millions
of rupees worth of stake in ships or
goods or in welfare of the personnel
that run the services are involved in
this. Ag we develop in the maritime
direction this is a law that has to
develop itself on an Indian basis,

With these words, I associate my-
self with the Bill and support it.

Mr. Speaker: Shri S. C. Samanta
wanted to say a few words.

Shri S. C, Samanta (Tamluk): We
the Members of both the Houses may
rejoice that at least one npon-official
Bill is going to be passed by both the
Houses of Parliament. In sub-clause
(2) of clause 1 Government have
been given the authority to nctify in
the Official Gazette, the date from
which this Bill will come into force.
We hope that no delay will be caused
in bringing this Bil] into operauion,

In my speech I requested Govern-
ment to favourably look to the non-
official Bills, and if there be any defect
in those Bills, they should be referred
to the Members concerned before

CHAITRA 15, 1885 (SAKA)

Marine Insurance 8072
Bill

those Bills are taken up in the House.

I hope Government will jook into it

and encourage the non-otficia] Mem-

bers to help Government in their

work.

Mr. Speaker: The question is:
“That the Bill be passed”

The motion was adopted.

Mr. Speaker: The next Bill is in the
name of Shri Naval Prabhakar. The
hon. Member is not in his seat. Then,
there i3 a Bil] standing in the name
of Shri P. L, Barupal. 1ile is also
absent. We shall now take up the
Bill that stands next in the Order

Paper.
16.37 hrs,
CONSTITUTION (AMENDMENT)
BILL

(Insertion of new Article 1554 and
amendment of Article 167) by Shri
Paliwal

Shri Paliwal (Hindaun): Sir, I beg
to move:

“That the Bill further to amend
the Constitution of India be taken
into consideration”.

Prior to this, 14 amending Bills have
been accepted by Parliament to amend
our Constitution, and two official
amending Bills are pending before the
House. Thig was in the very nature
of things inevitable. because the fra-
mers of the Constitution in al] their
wisdom and foresight could not have
at that t'me visualised al] the pessible
circumstances that might arise after-
wards.

Among the 14 amending Bills, that
have already been accepted by Parlia-
ment, a few of them are of a fermal
nature, and some of them have been
rather important. The two official
amending Bills pending before the
House also contemplate some vers
important changes in the Constitution.



8073 Constitution

[Shri Paliwal]

This also shows that at the time
of the passing of the original
Const tution, the framers of the
Constitution, in’ spite of their best
efforis Lo forge an instrument for ali
time that will leaq this nat on through
ag.s from progress to progress could
not visualise, as I said before, all the
exigencies that might arise, and that
wus natura] because we had just then
emerged into independence. OQur
leaders had great faith and confidence
in our people. But as time passed on,
we learnt from experience that cer-
tain aspects which it would have been
better and it would have been wise
and nccessary to have taken into
consideration at the very Dbeginning
were missed from consideration. For
the |ast fow years, a few trends in our
public life have been greatly distres-
sing all patriot’c and thinking people
in this country. One of such trends
has been the manifestation of fissipar-
ous tendencies among our people, ten-
dencies which had remained submerg-
ed formerly in the upsurge of our
national siruggle but which after inde-
pendence and more particularly from
the time we have had our first elections,
have manifested themselves in greater
and greater volume. Sg much so that
it was felt necessary to invite leaders
of different parties and of different
shades of opinion to a National Inte-
gration Council which appointed a
National Integrat'on Committee to
think ocut proposals and measures to
combat these tendencies.

Another trend, equally distressing.
has been the gradual fal] in adminig-
trative efficiency and administrative
standards generally and increase in
corruption. It cannot be pleasant
either to talk or to hear of corrup‘:on
or of falling standards in administra-
tion. It may be said that this talk of
corruption ig generally exaggerated.
I quite agree it should not be
exaggerated at all; at the same lime,
this is a malady in our body-politic
which we cannot also afford to ignore
or minimise. The right course is
neither to exaggerate it nor to mini-
mise it, but as practica] men, face the

APRIL 5, 1963

(Amendment) Bill  8c74

situat'on as it is. I am inclined to
think that the situation need not be
cxaggerated because already it is seri-
ous encugh, and it deserveg our seri-
ous consideration. Time and again
important leaders of the country in-
cluding the Prime Minister have re-
ferreq 10 it with concern and anxiety.
It is thercfore, nccessary to think out
practical means of curbing and chec-
king thesc two tendencies to which I
have referred.

As regards the fissiparous or sepa-
ratist tendencies that go to disinte-
grate our nationa] life, I am glad that
Government are taking practical and
serious steps. Let us remember aat
these tendencies, unwholesome and
evil as they are, if not the direct re-
sult of our system of elections, are at
Jeast accentuated to a very high deg-
ree by our democratic process, rather
because of the democratic process.

No less a  person than Shrimati
Indira Gandhi, 1pn her introductory
note to the Report of the National
Integration Committee, has said:

“Starting from the first General
Elections, these tendencies have
been gaining  strength in every
election. The reorganisation of
States, the boundary disputes and
the concern over language have
played up local pride to limits
which verge on the dangerous
from the point of view of national
unity.”

The situation continued to degene-
rate.
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Shri Paliwal: Finally at the Bhav-
nagar Congress a tesolution was pas-
sed. 1n pursuance of which the Con-
gress President, Shri Sanjiva Reddy,
was nominated to the National Inte-
gration Committee.

There were certan  other factors
also, to which Shrimati Indira Gandhi
refers. Extreme poverty and atten-
dant evils are not new to India, but
in pre-independence days no hope of
better conditions could be entertained
and the people were resigned to tneir
misery.

So, this particular aspect has been
engag ng for sometime past very seri-
oug consideration of our leaders and
thanks to the Chinese friends to a very
large extent this difficulty has been
overcome automatically. I have got a
statcment of the Committee on l7atio-
nal Integration and Regionalism be-
fore me. They say that the National
Integration Council appointed a com-
mitiee on nationa] integration and
regionalism in the context of seeming-
ly overgrowing rifts among sections of
the population owing to linguistic
tensions, regional rivalries and even
demands in the southern and north-
eastern parts of the country tor the
creation of independent States. Pro-
ceed’ng further, they say that out of
the evi] of the Chinese aggression has
come the unmistakable manifestation
of the Indian people’s deep-rooted
attachment to unity and integrity of
their motherland. The danger from
across our borders has instinctively
drawn the fervently patriotic citizens
of this country close to one another
and made their age-old attributes of
courage and sacrifice assert them-
selves,
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I'ne members of the committee, are,
therefore, unanimously of the opinion
that the sign-post of this display of
nationa] unity should be sei before:
posterity to serve as a permanent
guide. The committee accord ngly
recommends that article 19 of the
Constitution be so amended that ale-
quate powers become available for the
preservation and maintenance of the-
integrity and sovereignty of India,

In pursuance of this statement, the
Government has already brouzht an
amending Bill, No. 16, which is pend-
ing before the House. Regarding the
other malady, to which I have refer-
red, that is, the fall ipn standards of
our administration, corruption, etc.,
one would have hoped that the Gov-
ernment itself should have brought
suitable measures to amend the Cons-
titution. However, for reasons best
known to themselves, they have not
thought it nc.essary to bring such a
measure so far. In my humble way,
I have tried to bring this measure be-
fore the House which will go to some
extent, if not to a very large extent,
and will certainly to a considerable
extent meet that difficuly.

I seek your permission to commend
to this House the acceptance of this
amending Bill so that under the Cons-
titution pewers mayv be given to the
President—I repeat, to the President—
that under particular circumstances.
whenever and wherever they arise, in
any State, the President may clothe
the Governor of that particular State
with powers, for such a period as may
be necessary to perform certain uscfu)
functions in the interests of national
unity and a clean, impartial and «ffi-
cient administration,

I am not sure what attitude the
Government is going to take to this
amending Bill. From what I have
heard and known, they are not pre-
pareqd to accept it. I wil] be failing in
my duties to the Government itself
and to the House and to the people if
I concea] my sense of dismay and sur-
prise at the attitude of the Government
seems to have taken in this regard.
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I have not so far known what rea-
sons have prompteqd the Government
to come to such a decision. But this
much I know that by seeking this
amendment of the Constitution, I am
not introducing anything which is re-
pugnant to the spirit of the Constitu-
tion. It is said sometimes that to in-
vest the Governor with these powers
will militate against our democratic
concepts. Let me make it clear in the
very beginning that this amending B'll
does ont seek to give these powers to
the Governor. The Bil] seeks {o give
powers to the President or to the
Union Government and it is they who
will have the discretion to decide
whether there exist circumstances in
a State at a particular time which
make it necessary to issue certain ins-
tructions to the Governor on particular
subjects. The power and the discre-
tion will entirely lie with the Pres -
dent or the Union Government. Only
as their agent and under their instruc-
tions, wherever necessary, the Gov-
ernor will exercise certain powcrs and
perform certain functions, which to
my mind sometimes becomes necess:ry
and imperative.

I wil] refer to a concrete case.
We all know what happened in Kerala.
Haq the Government such powers as
are envisaged in thig amending Bill, I
do not think the people of Kerala
would have had to put up with such
misrule as almost bordering on tyran-
ny for such a long time, for more
than 2 years. It would not have been
necessary for the people of Kerala to
undergo-all that suffering for such a
long time if the President or the
Union Government had such powers
as arce envisaged in this amending Bill.

Mr. Speaker: How long does he
propose to take?

Shri Paliwal: It is a very impor-
tant Bill, Sir.

Mr, Speaker: Thc House has allot-
ted only one hour.

Some Hon, Members: The time way
be increased.
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Shri Paliwal: 1 hour is allotted to
other Bills, but from the nature of this
Bill, you will realise that 1 hour is not
sufficient.

You can take the sense of the House
also, Sir.

Mr. Speaker; When it was put to
the House, did anybody object.

Shri Paliwal: Sometimes it is not
realised.

Shri Harish Chandra  Mathur
(Jalore): We would like to participate
in this debate.

Shri Raghunath Singh: Sir, T beg to
move:

“That the time allotted for this
Bill may be extended by one
hour”.

The Bill is very important and many
hon. Members want to speak.

Mr, Speaker. There is only one fear
in my mind. The Bill is very impor-
tant and the discussion might be very
useful, but I am only afraid that prol-
ably after hearing the Law Minister
there might not be any neced for
speeches,

Shri Harish Chandra Mathur: No,
Sir; I think there would be.

Mr. Speaker: Even after hearing
any of the lawyers, be he Shri Mathur
or Shri K. C. Sharma or anybody else,
probably there would be no need for
further speeches.

Shri Hajarnavis: Sir, the Bill raises
swertain fundamental questions. It is
only proper that Members should ex-
press their views freely.

Shri Paliwal: At least 2 hours
shoulg be allotted.

Shri Hajarnavis. Sir, the two
motions which were there before this
have not been moved. I personally
would take longer than what I usually
take. I will take at least half-an-hour.
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Shri Harish Chandra Mathur: Sir,
we know what the legal position is.
But there are certain problems which
have been thrown up, and there are
certain suggestions whirh we would
lik2 to make. If it was only the legal
question, whether this could be done
or whether this could not be done,
then, of course, most of the discus-
sion would be cut out.

Mr. Speaker: T.at was exactly
wihat I meant.

Shri Harish Chandra Mathur: It is
in responsc to that that I am expres-
sing myself. Now the hon. Minister
himself says that he will take more
than half-an-hour. Just to state the
legal position it would take him only
ten minutes.

Mr. Speaker: I leave it to the House.
I have no objection. But a regular
motion must be accepted that the time
may be extended. I shall put the
motion moved by Shri Raghunath
Singh to the vote of the House. The
question is:

“That the time allotteq for this
Bill may be extended by oJhe
hour.”

The motion was adopted.

Mr. Speaker: Out of these two
hours the Mover shall have half-an-
hour.

‘Shri Paliwal: Sir, it will not be pos-
sible for me to do justice to this Bill
in half-an-hour,

Mr. Speaker: He began at 16°37.
He has already taken 28 minutes. He
may take ten more minutes.

Sari Paliwal: I want at least 20
minutes more.

Mr, Speaker: Now, with the plea-
sure of the House only an hour has
been extended.

Shri Paliwal: 1 will have to skip
over.

Let me refer to article 163. Article
163(1) says:
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“There shall be a Council of
Ministers with the Chief Minister
at the head to aid and advise the
Governor in the exercise of his
functions, except in so far as he
is by or under this Constitution
required to exercise his functions
of any of them in his discretion.”

So the principle of allowing the
Governor certain powers to be exer-
cised in his discretion is already there
in the Constitution. Only 1 propose
that in some more circumstances he
may be allowed to exercise those
powers or the President may be allow-
ed to delegate some powers to him
under some other circumstances also.
Then, under the Constitution (Seventh
Amendment) Act which this House
passed in 1956, the powers that were
originally given under the Constitution
were extended. I am reading from
the Seventh Amendment Act. It says:

“For article 371 of the Constitu-
tion, the following article shall be
substituted, namely:.—

‘371, Special provisiong with res-
pect to the States of Andhra Pra-
desh, Punjab and Bombay.—(1)
notwithstanding anthing in this
Constitution, the President may
by order made with respect to the
State of Andhra Pradesh or Pun-
jab, provide for the constitution
and functions of regional commit-
tees of the Legislative Assembly
of the State, for the modification
to be made in the rules of busi-
ness of the Government and
in the rules of procedure of
the Logislative Assembly of
the State and for zuy special
responsibility of the Governor
in order to secure the proper func-
tioning of the regional com-
mittees.

(2) Notwithstanding  anything
in this Constitution, the President
may by order made with respect
to the State of Bombay, provide
for any special responsibility of
the Governor for—

(a) the establishment of sepa-
rate development boards for
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Vidarbha, Marathwada, the rest
of Maharashtra, Saurashtra,
Kutch and the rest of Gujerat
with the provision that a report
on the working of each of these
boards will be placed each year
before the State Legislative
Assembly;

(b) the equitable allocation
of funds for developmental ex-
penditure over the said areas
subject to the requirements of
the State ag a whole; and

(c) an equitable arrangement
providing adequate facilities for
technical education and voca-
tional training, and adequate
opportunities for employment
in services under the control of
the State Government, in res-
pect of all the said areas, sub-
ject to the requirements of the
State as a whole.”

17.07 hrs.
[MRr. DePUTY-SPEAKER in the Chair]

So, I am not introducing anything new.
The principle is already there.

Since I have very little time at my
disposal, instead of arguing in this
way, I will just point out to a specific
case with which we are all very fami-
liar, to which I referred just now, the
case of Kerala. In Kerala, as we all
know, even by acting according to the
letter of the Constitution, it had been
possible to thwart the spirit of the
Constitution altogether. We are all
familiar with that case. After about 28
long months, during which the people
of Kerala hag undergone so much
trouble, miseries and agonies, the
Governor had to report to the Presi-
dent, and this is what he says. In the
concluding portion of his report the
Governor says:

“According to my view, this
movement . . .7,
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Referring to the popular movement
which arose against the Communist
rule, the Governor says:

“According to my view, this
movement is not the result of one
or two particular legislative or
administrative actions of the
Government. Many grievances,
big and small, and many acts of
omission and commission of the
Government during the last 28
months have had their cumulative
effect in creating this definite shift
in public opinion. The totality of
circumstances has to be taken in-
to account in assessing the situa-
tion. There is no doubt that by
and large government has used . . .”

It is significant to note these words.

“ . . . the administrative
machinery for consolidating its
own party at the expense of
others. It has given reasonable
groungd for the allegation that un-
der cover of democratic garb and
the technical majority that the
government enjoys the content of
8emocracy has been crushed . . .”

Proceeding further, he says:

“While it may be possible for
the government to explain away
each individual allegation on some
plausible ground or other, the
main complaint of the opposition
parties that the governmental
machinery has been used to sub-
serve mainly the purpose of the
Communist Party and that practi-
cally democracy has been set at
naught cannot be honestly denied.
Malice, latent party prejudices and
the spirit of discrimination are not
tangible things which can be de-
monstrated. They can only be in-
ferred from gencral conduct and
assessed from the strength of the
feeling among the people.”

Again he says:—

“In this movement over a lakh
of people participiated. It is true
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that out of this huge number only
:bout 20 thousand and odd people
were actually arrested, prosecuted
and sentenced. A large number
of women participated in picket-
ing. Firing had to be resorted to
at four places resulting in the
death of 15 persons which have
been oharacterised as brutal and
unprovoked by the opposition as
well as others. There were nume-
rous lathi charges, cane charges,
and widespread use of gas shells.
Rouad transport service as well as
water transport services had to be
stopped on account of picketing
and alleged violent activities of
the agitators.”

Then, he says:— '

“The agitation has continued for
more than seven weeks and has
not petereq away as expected by
the government. It is wrong to
argue that it continued so long
because of the hopes of interven-
tion given by the leaders at the
centre.”

The Governor, in his report, has
given instances of misrule and of dis-
crimination followed as a matter of
calculated policy not only in trade
and employment but also in dispens-
ing justice and in extending protec-
tion and maintaining law and order.
All these galling instances he has
given in the earlier part of his report
which it is neither possible nor neces-
sary to refer here because hon. Mem-
bers, all of us, are familiar with them.

The main question that arises is that,
according to the Governor, even uct-
ing under the Constitution it was pos-
sible for a set of persons to undermine
the spirit of the Constitution ang to so
conduct the affairs of a State that a
very large majority of the people were
denieqd justice of all sorts and a large
pumber of people were hLiving for all
thes. 28 months under constant fear
of personal injury and all sorts of
dangers. If it could be possible at
one time in one State under particular
circumstances, does it not behove us
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to take steps to forge an instrument
which will prevent a repetition of
such a thing in future in any other
State?

The Communists alone cannot claim
all the ingenuity. There may be
others also who may come in future

‘in one State or another and who may

be inclined to use e administrative
apparatus for purposes which are not
in the national interest. So, to avoid
any such future contingency, it is
necessary that we have in the Consti-
tution powers given to the President
to supervise or to have an eye on the
day-to-day administration of every
State.

Mr. Deputy-Speaker: He should
conclude now. He has 2lready taken
40 minutes.

Shri Paliwal: Just one thing more.
In principle, under article 355, the
Centre is responsible to give protec-
tion to a State which amounts to giv-
ing protection to the State Guvern-
ment in case of external aggression
as well as in case of internal commo-
tion. When the Centre is under obli-
gation to give protection against in-
ternal commotion, it is also necessary
for the Centre to assume responsibility
to guarantee good administration, good
government to the people of that
State. The two things zo together. It
used to happen in British days that
they extended all protection to the
princely chiefs but did not hold them-
selves responsible for good govern-
ment in the States of those days.
Such a thing cannot go under our
democracy. The Central Government,
because it assumes responsibility for
giving protection, because it finds
financial means for the development
and all other necessary paraphernalia
mostly for the States, must assume the
responsibility for contrnlling and guid-
ing the States in all these matters.
We have seen on the floor of this
House more than once Ministers say-
ing, for example if there is the ques-
tion about food production that food
is a State subject. The money has to
be found here. Big amounts are to be
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provided in its budget, but it is a
State subject. So, whenever any ques-
tions are asked, the Minister has to
plead his helplessness by saying, “Well,
it is a State subject and we are just
advising the State Government and
asking them this and that.” Recently,
there was a question of some strategic
roads from the point of view of de-
fence and the Minister had to say here
that all the construction most of it,
had to be done through the States. All
these things show that it is necessary
to have such a thing and it will be in
the interest of the country as a whole
for the future also. Constitution is
not meant for today only. It is meant
for future also. I will concede that
the situation like that in Kerala does
not exist here in any other States, but
there is no guarantee that such a
situation may not arise in any State
here after also. We have to provide
in our Constitution for all such fuiure
contingencies.

Mr. Deputy-Speaker; Motion moved:

“That the Bill further to amend
the Constitution of India be taken
into consideration”.

There are two amendments. One is in
the name of Shri Sidheshwar Prasad
and the other ig in the name ¢f Shri
Kashi Ram Gupta. Hon. Members
may move them, if they want to do so.

Shri Sidheshwar Prasad (Naianda):
Sir, I beg to move:

“That the Bill be circulated for
the purpose of eliciling opinion
thereon by the 31st July, 1963.”(1)

Shri Kashi Ram Gupta (Gonda): Sir,
I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thercon by the 20th June, 1963.”
(2).

Mr. Deputy Speaker; The motion
and the amendments are before the
House.
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Shri Kashi Ram Gupta: Mr.
Deputy-Speaker, Sir, 1 congratu-
late the hon. Mover for bringing

forward this Bill ang also for his
courage for doing it. But I fear that
he may withdraw it. So, I request
him that he should be firm and not
withdraw it.

Sir, in my opinion, the framers of
our Constitution at that time had not
the picture of democracy which is
prevailing here at present. Otherwise,
I am sure they would have put this
sort of thing in the Constitution itself
at that time. I know a hue and cry
can be raised in the name of protecting
democratic set-up, but if we see to
the realities of the situation, as exist
at present in different States, I have
no doubt that all of us will agree to
it that it is a step in the right direc-
tion. What is going on in the States?
The Secretaries, the Deputy Secreta-
ries, the heads of depariments, all of
them, have Dbecome defunct. The
Members of the legislature, instead of
doing their duty properly in the
legislatures  for  centrolling  the
budget and for making laws, are
using their energy for somebody
else’s promotion, for interfering with
somebody else’s transfer and for try-
ing to hide somebody clse’s crimes and
so on and so forth. We have been
having examples of these all around
in so many States. Is it not a thing
that has to be dceply thought of? If
democracy means this that the
M.L.As are mecant to do these things,
then, democracy should be finished
and the sooner it is done, the better
it is. Just before the last elections,
there were 2 or 3 M.L.As sitting.
They were talking like this. They
were pointing at me: what is the use
of persons like you going into the
State legislature or anywherse, because
you cannot rccommend anybody, you
cannot get anybody appninted, you
cannot get wrong things done Right
things can be done easilv. Everybody
can get it done. The M.L.A’s luty is
to get wrong things done. That is the
state of affairs that is going on.
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We have to see all these things in
the context of the present situation. I
know the hon. Minister can give very
good arguments about the legality. He
can question the legality of the thing
He can give arguments against it. But,
it is not a question of only thinking
about the legality of it or not. After
all, legal things are to be done. We
have to see the practical side of the
whole situation. The situaticn as it
exists is not only about matters which
we can think of as small at present.
They are not small. They are cutting
at the very root of nur democracy.
That is the main thing. They are cut-
ting at the very root. If they are
allowed to go on like th's, the day
may not be very far wnen this can
affect even the Centre and the Mover’s
intention may be ncutralisad. Because,
if the Centre becomes affecicd by
that, and everything pecomes immune
from top to bottom then, democracy
cannot survive anywher2. Still, there
is hope. That is why a clause has been
put in that the Presidert and the
Union Government should take steps
whenever they think necessary.

I have moved an ameudment for
eliciting public opinio1 about this Bill,
purposely, because 1 taink it is a very
important Bill. Wg should not be in
a hurry. Merely because it is a non-
official Bill, I think the Minister will
not take it that way after hearing all
the Members, who are most of them
legal people. Of course, I am not a
legal man. But, it involves common-
sense. I think this Bill should be cir-
culated for public opinion so that we
can arrive at a conclusion after g-ving
deep thought to it.

At present during ‘his emergency
even, things are going on in .he same
bad way. Nobody thinks that there
is any emergency in this country. No-
body feels like that. What is happen-
ing behind the curtain, all of us know.
Bven three days back, a person came
to me and tried to know if there was
somebody who can recommend to the
Chicf Justice of a certain State about
the appointment of seom2 Sessions
Judges from amongst the lawyers.
Things have gone so far that they do
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not want to spare even the judiciary.
They want to influence even the judi-
ciary. They want *o make the poli-
tical people agents. Political people
are now going to become agents in
every sphere of lif:, People have
come to think like ‘hat that this is
really the work of the politiciang and
nothing else. When the ailments has
gone to that extent, it requires drastic
steps and this Bill is one step towards
this direction. I hope the Ministry
will see to it and the Mover’s Bill will
be accepted.

Mr. Deputy-Speaker:
Chandra Mathur,

Shri Harish

Shri Simhasan Singh (Gorakhpur):
Is the Bill meant for Rajasthan? All
Members from Rajasthan are speaking
on it.

Mr. Deputy-Speaker: All of them
are from Rajasthan: Ig it?

Shri Harish Chandra Mathur: Mr.
Deputy-Speaker, I wish to correct first
the impression that the Move had in
his mind the State of Rajasthan. . ..

Shri Paliwal: Not at all.

Shri Harish Chandra Mathur. . .
when he moved the Bill. Maybe, he
draws his experience from a particular
State.

Shri Paliwal: Not from a particular
State. From all over India. Because,
that would suggest *he same thing.

Shri Harish Chandra Mathur: I
wculd not like to go into a very
lengthy argument on this matter. I
have respect for my hon. friend who
has moved this Bill for consideration,
and I have the least doubt that he had
moved it with the best of his inten-
tions. I think that he has his own
appraisal and assessment of the situa-
tion, and just to remedy certain mala-
dies which he thinks are corroding
and which are likely to corr:de, and
certain situations which are likely to
arise, he has thought of bringing for-
ward this Constitution Amendment
Bill.
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But I may submit at the vety outset
that this Bill is just the negation of
democracy; it is just the negation of
our Constitution, as it stands. I think
that it is not realised that when the
President feels called upon ! take
any action in a far more graver situa-
tion, and he assumes powers, all that
he does is that henceforward the
legislature in that particular State
shall cease to exist and all the actions
dore in that particular State become
the responsibility of this Parliament,
and all those actions have to bec ex-
pla‘ned in this Parliament; no single
individunl can be entrusted with any
power. Now, let us analyse thc pro-
position ac it stands.

Certain powers are proposed to be
vested in the Governor. Now, to
whom is the Governor responsible?
‘That is the immediate question that
arises? The Ministry which carries on
the administration in the particular
State is resp.nsible to the State icgis-
lature. Do you want that the Gover-
nor be responsible to the Staiz legis-
lature? How will the functioning in
that particular Sta'e proceed in this
matter? Or will it be that for certain
actions which the Governor does, there
will be a separate procedure and the
President would be responsible ‘o Par-
liament for th:se actions ta'ten by
the Governor?

I think that it is the first principle
of democracy that the executive which
func'ions is responsible to the State
Legislature, and for those functions,
they have an accountability to the
legislature.

It is true that even in graver emer-
gencies, the first step taken is the
suspension of the legislature or the
dissolution of the legislature, and the
President takes over all the powers,
and he appoints a representative but
the responsibility for everything done
in that particular State is to this Par-
liament, So, this is the scheme of
things.
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Whatever may be the intentions, I
am glad that my hon. friend had made
it absolutely clear that he was not
spcaking in the context of anything
tha! is there in my State of Rajusthan
but he was speaking in a wider con-
texl; he thought that there were cer-
tain d'fficulties arising in each and
every State, certain difficultie; which
may arise on certain occasions and to
meet those difficulties, he thought that
there should be certain provisions, and
it is to meet that contingency that he
has sought to make these provisions.
I am afraid that we are also getting
very impatient and are thinking of
nothing but a guided democracy
against which this Parliament has
raised its voice the loudest.

My hon, friend who preceded me
wanted to characterise how the legis-
latures were functioning in particular
States. I do not know what his entire
experience is, but does he mean to
say that if the legislatures are funec-
tioning in this manner, he has ceased
to have any faith in the democratic
insti‘utions and in democracy and in
our Constitution as it stands? 1 can
understand an amendment of the Con-
stitution, but I cannot understand the
dilu‘ion of the democracy as it stands
today. As a matter of fact, the gene-
ral complaint all .over the world
today, even in the best of the demo-
cracies is that there should not be too
much of concen'ration of power in the
hands of the executive.

1 was very amused to read in the
Tribune about the tendencies 'which
are growing in UX, in the House of
Commons. This has started cxercis-
ing the minds of people there, that
even the Prime Minister is getting too
much power concentrated in his cwn
hands and that he is almost becoming
dictat rial, A very interesting study
has been made of this subject and
illuminating articles have been written
on it, and it is hoped that thc next
Government and Parliament will take
effective and important steps to see
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that the effectiveness of Parliament is
in no manner diluted.

Even in a country like U.K. where
such tendencies have been noticed, a
study has been made and they are pro-
ceeding in a particular direction to
see that the Parliament is very effec-
tive and nothing is done to dilu‘e the
democratic forces working in that
country, Here, unfcrtunately, my hon.
friend, in his anxiety to find a remedy
for these ailments, has gone just in
the wrong direction, as I said, with the
best of intentions. I understand there
may be maladies; there may be mal-
administration, I do not discountcn-
ance some of the complaints about
which my hon. friend who preceded
me spoke. But there are remedies
which fit in very well with th> demo-
cratic set up also.

Only day before yesterday when we
were discussing the Demands of the
Law Ministry, certain suggestions were
made as to what we should do to guard
against maladministration. The com-
plaint is about maladministration.
Nothing would have persuaded the
Mover and nothing would have per-
suaded my hon. friend who preceded
me to enter into a heated argument,
except for the reason that they want
to find a way out and have certain
instruments and institutions which
would guard against maladministra-
tion. This is a problem which has
exercised thinking people all over the
world. As was mentioned, even iu
England they had thought of devising
certain ways and methods by which
discretionary power lies with Govern-
ment and when they are exercised,
there are no appeals provided to inde-
pendent bodies like cur judiciary.
They have been thinking of providing
certain institulions which would be
remedies against maladministration,
which has prompted my hon. friena
to come forward with this sort of
measure.

As was pointed out, we have an -
stitution called the Ombudsman in
Sweden. Denmark has followed it
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But I think our country is too big and
the problems of administration here
are of such complexity that possibly
that institution as it stands in those
countries might not very well fit in
here. But so far as the States are
concerned, I am sure we can devise
certain ways and methods, certain in-
stitutions, which will be a reai check
on and deterrent to maladministration.
This matter was discussed only last
September /October in New Zealand, a
small country which might be com-
pared to our State administrations.
After very careful thought, they have
in their Parliament passed an Act and
appointed a Commissioner for parlia-
mentary investigation. This is just
the counterpart of Ombudsman, They
have gone a little bit cautiously in
this matter in the beginning. In U.K.
a team of capable persons headed by
Sir Oliver Franks went into the same
matter and submitted a rtcport in
which they have taken care of all the
pr.blems which have been raised by
my hon, friend here. They have sug-
gested two remedies for it. One is
administrative tribundls, There are
quite a number of matters which can
be taken care of by administrative tri-
bunals. The other is, as I submitted,
a Commissioner of Parliamentary
Affairs to whom, in the first instance,
only Members of Parliamen: would
be able to make certain complaints of
maladministration. That gentleman
is responsible to no one but Parlia-
ment. He is directly responsible as,
for example, our Comptroller and
Auditor-General, who looks after our
finance and accounts. This gentleman
is Tresponsible for administrative affairs
where the executive goes wrong, but
he is responsible to Parliament because
we have a democracy. In our demo-
cracy, even if we have not got equally
matched opposition parties, I am sure
that we have got Opposition Mem-
bers who will never miss an oppor-
tunity to report such matters to such a
high powered officer for parliamentary
investigations to lcok into the matter.
It would be such a great deterrent that
the administration and the Ministers
will think twice before they do any-
thing, because the matter will be in-
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vestigated by such a high-powered
person wno is responsible directly to
Parliament.

Shri Shree Nrrayan Das (Dar-
bhanga): Whe will appoint that offi-

cer?

Shri Harish Chandra Mathur: That
is a matter of detail. He may be
appointed by a special charter, by the
President. Many devices can be
found out. I have not made a thorough
study.

While I appreciate that we must
take certain effective steps to check
maladministration, that we must do
something to give confidence to the
people regarding good government, we
must not try to do anything to dilute
those basic principles and basic values
to which we have pledged ourselves,
the values of democracy whica are
enshrined in our Constitution.

Therefore, irrespective of whether
the Minister accepts this Bill cr not,
because of fundamental and basic rea-
sons I think my hon. friend should
withdraw the Bill. We must create
in this context certain alternativ: in-
stituticns which will be more effective
than this remedy, because this remedy
is only putting dictatorial powers in
the hands of the Home Minister lr.cre.

Shri Paliwal: The Home Minister is
always responsible to Pariiainent.

Shri Harisa Chandra Mathur: Tt
will be the worst thing. He will not
be able to do it, because he will say,
“I do not know, you have given power
to the Governor, and he is resp nsiblc
to no one.”

As 1 stated earlier, this is not at all
feasible and possible. Therefora, I
strongly oppose this Bill. It is oppo--
ed to the basic policies and principles
which we have accepted, and 1 wish
this Bill is withdrawn.

Mr. Deputy-Speaker: Shri Yash Pal
Singh. Five minutes each. There is a
large number of speakers.
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st qxaw fag  (deT) #
o AF TH qEET B OERHAR
AT g fF SRM Swar #7 fawwat
qrar AR Gefafieas & St -
Fefaug & 39 1 gue fear o oaf
qrefrarer #1 ar w3 oy dar
& fa¥ T & "% ag ff W FT IR
A A AR W faw F o §
IT 1 R qETEaR [T § )

gaifs 57 #F few & Twfe
FY WrEAT & 77 Tefafaeaw w1 qud
Y e 8, AafeT s fawra 3 Aoy
g T § w7 ¥ 39 7% fF wifeeegm
§ AT AR FTAC FIAT Fifeeeqma
T FAHT FAT & | g for Fife-
Tgre A 3T € F 3w faw
qger ¥t FeT ar fw s Sar 6 F fee
T EET & A Y T AL FAT T4,
GTar & 7 %1 faar 9@ 1w oW
Fifeeeamm & qafas o Geiwfadas
F1 FTAT g, Fifeeegma fam ol
¥ g EE wTa & 99 F anlaw
T F AOAT TS |

@y g g g & fx
Tegufa @t gATT & A TS @,
3@ FY ST A I E, I¥ Aforeed ¥
T 8, AfF TR S § F awde
aifemred & 1| 99 #1 faeft o J
TG 97 & | O g § ag 9 Al
qae ¥ 7€ =y fv fom wegafa w
Fife Ffe saar 1 faaw @ §
w9 Ag AR AN FT @A v ¥
TG e q%g ¥ gUR £ a9 § |
Fifeeggaadt a8 i § % sta wegafa
FT AR geF § 1T &, ST Far
FT g TAIGT &, A1 g F1 39 & g9
q9ga & wigd T fF FAERK W
Tfed |
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gy & g § 5 foeft O wfamae
FY FeaTse FIAT S AT & A
FY faFrad g, a8 W #E mser Oy
AT | qF AV q9T Ao grar g
59 gW Fifeezudr ¥ o § a1 g
Hifen T TE e Yo wto FWIzE
FIAT & | 7H A A ey a<g T
U TEF 2, AR L 1% Yo% Ffye
T Exfr & 5 & e ¥ gy SiE w3
dYe Wi g, AfE @ Ed e & fe
gt 9T THo do 37 & 937 o o
Ao ITEE FIAT & | qH T Y &
qg ¥ qF g™ §, Tl ab
FfFaEa &, Fgi aF i &, dfea
SEr 9% STEl qrE aen ¥ e
IR AR o fro J37 & 9w Mfewr
I3 9WTEE & & ol UFoTiewYo,
THoToTWo IT TH TE FT &% HIT
WA W AAT ] | TARIA F LA
ogt & f5 o | oW qF aA
FY i a8 0 W, @A X w9
¢ o oo faer st &Y FE &
FIE Al THAT AT AT AAT & | FE
qUe & qUHT § F, F1E 7IIT I FT,
#1E v frer £ a7 F1E 73 AR AT
FGUT FAT 1 7F rAd ¥ ¥ -
afq & g7 awgm F O =wifey T a5 T
R FT Wy

Tt ) wfmAr & qaEnde @
F AT & W FE TS & 1 K 7 wigR
FT q2T HO( §, IT FT 47 AR §,
& I WTALE W /AT E AT I
AT BT THAT & qF 9T T
faear @, afww fowr & #Y g
fafaeeT ot 78 aT o 39 oA
& orifimares & FLUFI &7 B TRT OF
fafaeex &, fufaerce oifaarizd
s, [ 3 & et st w1 fazars
O, RO, S | W AT A
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fegFal #1 A} g FX FI qr TF -
FTAT 95 ATfEae fag awg & 99 fa-
FTAT FY g F AT §, Tg AQ FHA
¥ 7t wrar & | AR csfufAea
AT § Y §F AITH UIAAT ¢ RN,
dfqw faer 30 g0 1 uw wRH B
gfugv gy 37 ¥, wfesTl a7 2
g ar i, #Y 9 39 ¥ 98 wEeT g
g g1 Hwar & 1 ¥z fowwd @ R
gim v 5w 7T F1 w8 feafw #
HHAT | U [EFT A TATA F1 &
feafez w1 aw@T 1| O T”T 4T AW AT
1= fafaee st @er gam & i g
§ fere QU W& a1 J1 99 T 77
& & < 93 39 fere faomm 1 Oy
agt g1 waar fm #1% 9 ¥ gumR
R fF T ATIT AR T AT HIST AR
2 foqe T 1 9w | T AAAA N
wwat & fau g aw Fifegmm &
sfq fasst v o3, oot gufa
¥ SfqFTT #1 SATQT AT FA G2,
I & QAT AT AT HIAT T

T fad qarSETe) @ ¥ g
T FET T OF aE weg g a4t @
wa § 9¢ IR i @w fF o §
ag T ®9AT FT @ 9 G_T H /T
e ¥ fay g oetew H O ogwd
TH GHTSATE; qeAl 7 W G F
ST wETStnR ufede @, 9§ A FET
fF T FF1T & AR T, gHT g A
g frar o7 | oA sx1ee T TeE
FLT AT & IT & Frat ¥ wfarwr a7
o7 gfauT &1 /T W I FT

i

& Far wgar § fr faw feafe
¥ arefiare 9 A 7% faw T @ 9w F
ara ¥ fercfiay g, qaweaw g f 9=
vefafaezy & faaaal #1 31 WX
TreT WX 5% faw Y qgr 9w faam
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[*r amaer fag)
AfFrag qQTT AN L B AF TER T
¢ fm wrgafa & T afawd £ Tl
& gre # "1 w3 v fae Jg A
¥ gt #, forw &Y gw wreTaar A
3} & arETaer qweaTg 2 §, it 9@
o7 f a8 qaar &1 JETERT @Y &
IR T s gTaTT oAz w4 2 |

TT Wl ¥ @9 g greAifd F
o grEre #) fore &1 oger W
WL FTT § A gfeaws s #¢
AT FT |7 a7 WL FWTE AifF
| AR AT ATAAT §, fwa Fgar argan
gfrag aGF @ @1 TH O ¥
Tegafa & wfustdd 1 &9 7 fFam a7,
I & gt FY FAATL 7 foarr o

=5t fafa faw: (RifaR) @ 9w
ww wered, & o faw &1 faQw s
AT E | 7 & Wt faw } ag ww wfafwn-
¢ fawr @, &9 & ot &7 faamw
W

TF @1 ma gy @y f& mEc
¥ g7 1 § | o wzE F1 oTEA AT
ST € 9| w2 & o fafaet & qer
AT § FRIE & a1 TIATH; FETN
et & | AT FY T fom om0 ww
AT EfF g Re HamAF ¥
T GAd I PR L AITH AT
TE 9 T § AV G A & 5F HA
FRFHA AT ARG &1 =2 A Al
grar R, Sfoee=t # qgwa el g
8, AT AT I, 9 AT A
Fifewr o fafred a7 & R a@
€2 FT HNT T30 § | WK T W@
F#E gUEl 9w ) TSy
FET FGHAT § 7 W Wil ®TH
¥ Afoed=er @om @ o @ T
I FT Y gET FT gFav § 7
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T aw ¥ o fw arferan-
F g WA AW Yoo WA I
FT 1Y &, ATETAT q A FT A §,
g foederQ & 1 91 g (6 O=-
ofg g geea &3, A ag aPAa TG g |
T AMefrur A F g #
w9 F1gd & 5 g mfuwre ] fel @
T qE ¥ aY AT /T gHT F |
7T A T g fw owyr o 2w AT
Y sust ¥ 75 wiwws oy 9 & 9w
Ty TET faeeq ar | @ F @
sfag< a7 | Fifew o fafaed et
| = Hro wrEo fararafor gaT w3
¥ 7 g O @7 g7 97 | FAow
gg gon fF sasf & ak & «mi
I e fF o &9 Y 1 emsT
T ¥ & g T | T A 5w WA
s Y sfaw faan, anfan safeme
fear, o7 & 3 o1 #¢ g T &,
T o W T w1 g TE E W)
aex § fF agt a2 ufsse qrem AT
Y agrelt R WX TR F I IR
T R HeT W% seE £ frow aw
¥ 77 A a7 W 9T | w9 F
are gv f Fom srrd & st ot & @
I FooAH qTE 987 ¥ 99 & &g1 a7
T HO AT TR, TR AT FT G
§ oifeat @@, ¥ 3, T MEANE
AR TG A TV | GIIIT YA 7 9 7@
P QT IM Sy F g faww
AT | Y gAIR &€ A AgrEr WITHT 4
I 3¢ dfaam ) s W om
TR g St ) 72 qw v fE
dfaera fadz «F wfgwc 3 3 6k
fforee T # wfgwe 2 fR § Qw
e e feat w1 o wrafY o
AT GAT I F I W A TF T
& fogr 1w gar & fr e N
o wgr & afg & o v § wf
wlgmmm g fr ggfam it =
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grew Sfafwamady @ i 99 #f e@ R
F1 w7 o wfed, @ a @
T@ ¥ afe v n =fgy

Shri Brajeshwar Prasad (Gaya):
Sir, I rise to support the Bill, because
I am copp.sed to provincial autonomy
and feder-"'-m. It is utterly wrong to
say that the Members of the Consti-
tuent Assembly could not and did not
visualise the kind of situation that has
impelled Mr. Paliwal to move this
Bill. The students of Indian history
know that corruption, propensity to
indulge in tyranny, nepotism and fissi-
parcus tendencies have been the bane
of Indian history.

The cause of democracy will be
strengthened and not weakened if the
actions of the Governors are Jiscussed
on the floor of this House. In the
Montford Constitution, there was 2
provision that after 10 years, a Com-
mission will be appointed to assess
the working of the Constitution. It is
high time for the Government of India
to appoint a similar Commiss:on to
assess the working of provincial auto-
nomy in this country. The provincial
autonomy, in my humble opinion, has
miserably failed in this country. It has
led to mobocracy and corruption. All
separatist tendencies would be liqui-
dated lock, stock and burrel if g uni-
tary form of Governmernl is establish-
ed. The Bill is a first step in that
direction. The Governor must have
the power to countermand any order
passed by any Minister. He must
have the powers of superintendence,
direction and control over the entire
field of administration.

(TER) -

st fegrem Ty
YT WEST, 9 7 7 59 faaww Wy
F@T @ AW S TS F ET q
o 23X & fagmr o o o) oY
A1 ¥ g e AT Rw T f2g
&1 gt qrefare ot #1 a8 faeaw
foraar &t sregr &) Sfe 4 @7 =¥ Y
Wi ge%y ¥ fox oost fodas & &
WRE | 99 g7 78 TTHT WIE ST
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e W% €@ G ifeaT §YaH
TR FY HIAT 9T, B TR A WA
& | fF e ga fagas #) qreiETe
ot TR § 3G qY ST qar s i
TAT 48 AT FT G § 98 S9T
9T g% AT g | gwi dfawE &
wETR gk Tegafa o At ) warg

| ¥ @i wiw A # awa | g fadaw

#1 @3 & qrew gon f g st s Afe
T W 9 AR IgEr Qe SN
fadqa® g0 g Fon T1gd § 1 fFw
I Faw & mfefrew § wisde v
g a8 Afe R A T T 1 mEeR
TTEE g & gt g s wgefa
T @ frgee a3 @ fafree @
sz fafaeex & a7 @ 1 @ @ R
T g fafaeet 1 a1 srew fafaee
&1 mfee ge 1 o T fagaw § S
Fafedt ) oo § s@amw [ w1
sfag Tsgafa w5 faar aF ae )
W FERE # fa@ur §17 | agd
g ¢ o gy g fafaee fam
TR FHITE &Y 9T TF § qOT §
AT A1 gEFE 2 7 miww I
BT & a W gfaamr F ¥ ©Y
¥ goee FoAT e, ®fe ow ara
¥ ware vgufe & wrew fafrex
& Tg § ¥ w7 Afew )

qef T @ S 97 A% fagaw |y
¥ N ST AT FIIA By G FA FT
1 aw gE A T ¢ w2 F e
21 W & qwE) ged § FR@E Y
e =1 g€ o BT I I il )
FITE F ATHS § S ot A
oY | 72 Tg7 T4 wraear § &7 & fag
e 7 qg v 7w fagaw TR @
I | S TEAC A o guE A
N7 1 3% gR FTET g Ay | i
TF @ g T PR U WrE TEA I
g | T AR FE FY FATYT AT & @
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[= figma fag)
A g T AN | W) I q A
2 @ waeay & w3 HAA T AT
7§ & 1 gaw daar wifig fF gar g
¥ Ay % @udt g ) AR gEn )
727 & forg g fadgs q@r 7@t 8 1 g
srattas s § fmaiw & 1 gasr
Fear =i fey fa Y 9 sorreft # A S
quEr g 1 fa m fadaw ¥ g
BT HT LR F GAT | AL A AT |
e @ waT FeT 1w Wi gga W
£ qreiEer S &) g e Sifge f
TATT FIF FATEY | 92 W TF OST &
TEg WA W T § AR IAE waAT
g g | af 9% IsEE 5|
i< 71 fagas war @ #9798 |
T FW | TH Frs T WA 06
T F GFAT | @ ITH A AT §
IAET TIF WYR 9T T IS
Tifga

Y omae A &1 fors favar | g
dfqum =1 fedt Tsw N @ B
waie A 1 #wfawmT § afe getafaam
F AT A AT & | W I F
Hruet & wszafa 7 QG faar o, gSar
* Tyr forat | sl Y "fam @ wemR
it & ueufa @t £ wT F quds
FLHFY § o

I 7 g Tt AT aE €I
AN § MR GUE § T gah IaF
T ® @rAar Ffgq 1 5 7t e &
T T gt g Fa avefiarer St € srraer
aE@aE g | AN g R
FTT G & | g9 IT% G719 § g7 AT
# o afz 3 £ A w1 AW F
fodgs @mdd @ g9 AT @19 WH
o @ R gt fs5 g
FAITQ F faames w1 F@f w0
MY A Fad i £ T 39¢ F
sdT TER T2 Aifeg AT FaT Y |
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9 qT faae g @it a1 1 fFw 0y
I AT FT A G TS S §
"R g% fay fadfesy #1 @ w4
FAr , O IGH B QFT a1 § )
& F @Y el g% § fof T & o=
AT AFRAGT ST ¥ @ A7 F fog
feg & m@ s so | zefac zm
fadas & ey 5@ AT A g A
AT | AL CAFT THHT AT FAT § A
gy TqT H=or § afadq aar g
o gud fou gefiae ot 915 g
o HIT FH gH I @Y & |
Shri K. C. Sharma (Sardhana): Mr,
Deputy-~Speaker, Sir, this Bill reveals
a schism in the mind of the Mover.
The two basic factors that have in-
fluenced the h-m. Mover are, firstly,
that the political parties in this coun-
try have bcen reduced to a gang of
factions and, secondly, the general
view against democracy is that in
democracy money and cunning rules
as against the wisdom and the res-
ponsibility of the man who is In
authority for his actions. An indivi-
duizl has the responsbility for his
aclions, a mob has n ne. This is at
the back of my hon. friend.

Sir, i his support there is much to
be said. From Caesar, Cromwell,
Napolcon, Bismarck, Frederick ‘the
Great and o'hers, they have built their
nations as no democracy in the worid
has done. As against this there 15 the
dictum of Aristotle that the average
man in the street is wise enough to
kn-w about the affairs of his life and
collectively the people can rule them-
selves.

In this country, I beg to submit,
there is no fear of the breakdown
of the morale of the public or the
democralic set-up, because in Asia two
great.leaders, Ataturk in Turkey and
Nehru in India, have taken the respon.
sbility and it is expected that they
would build their people in a new
and creative way and a new life is
springing up.
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Sir, this Constitution began with the
objective resolution moved by Pandit
Nehru, wherein these words occur:

“The power would be vested in
the people.”
This is the bedrock of the socialist
structure as well as the Constilution.
Now, certain difficulties arice and for
those difficulties, there 1is Chapter
XVIII of the Constitution. In articie
352, the proclamation «f emergency by
the President is provided for, Article
353 says that the executive power of
the Union shall extend to giving d:rec-
tion to any State or any power under
it, Then, in article 356 there is a pro-
vision that in case of failure of ke
Constitutional machinery in any State
the President can do certain things.

356(c) says:

“make such incidental and con-
sequential prcvisions as appear to
the President to be necessary or
desirable for giving effect to the
objects of the Proclamation, in-
cluding provisions for suspending
in whole or in part the operation
of any provisions of this Constitu-
ticm relating to any body or
authority in the State:”

ot agar fag o Suread wEwa,
FIRT FT FEF qar a8 T
Mr. Deputy-Speakcer:

being rung. Let him
speech.

Shri K. C. Sharma: In view of these
provisions, I think there is no necd
for such a provision as my hon. friend
has proposed. Also, it is basically
against the social and political think-
ing. It is also against the solemn dcc-
laration of “‘he Prime Mnister of
India, not only the Prime Minister of
India but the leader of Indian peorle,
that ‘the power would be vested in the
people’. It shall so remain with the
people.

Dr. M. S. Aney (Nagpur): Mr.
Deputy-Speaker, I will take only three
minutes to make my speech. After
hearing the hon. and learned fricnd,
Shri Paliwal and the other friends who

The bell is
continue h:s
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have spoken in support of it, I came
to the conclusion that there was dis-
trust in the minds of those frier:!:
about the principle cf democracy
‘tself. It is a well-known fact that we
have acepted the federal set-up con-
sisting of autonomous States because
we feel that a huge country like India
is more suited for that than a unitary "
set-up.  Further, unitary set-up is in-
compatible with decentralisation and
local seli-government in the real seuse
of the term. If that is so, the present
Bill, which seeks to make an amend-
ment to the Constitution, is, in my
.pinion, a kind of surreptitious attack
upon democracy itself. It is beiter to
bring in another Bill to do away with
the federal constitution altogether aand
make it a unitary State of a democra-
tic nature. That will be the proper
remedy for it. If my hon. friend brings
a Bill like that, he would be taking a
stand on real principles, intelligible
and understandable to the people. The
present attempt is of a surreptiticus
nature. I h pe he will excuse me, but
the way in which the Bill was sup-
por.ed by Shri Kashi Ram Gupta and
others clearly indicates it. They want
some kind of provision to be provided
because they do not think that humon
nature in India as it is at prescnt, is
capable of being improved. It may ke
or may not be true, but if that is the
justification, this Bill is not the pro-
per remedy for it. If that is the object
in view, I think a new Bill should be
drafted, he should get the necessary
sanction from ‘he Government and
introduce it, because a half-hearted
rmeasure like this will lead us nowherc.
Since the hon. Member has cxpressed
his own view and heard the views of
such friends as have had the palience
to sit up to this time, I am going to
ask him to think for himself whether
‘'t is worthwhile to pursue this matter
further or not.

Mr. Deputy-Speaker: Ag there is no
quorum, I am adjourning the House.
18.04 hrs.

The Lok Sabha then adjourned ti'l
Eleven of the Clock on Saturday,
April 6, 1963/Chritra 16, 1885 (Saka).
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DAILY DIGEST

[Friday, April, 5. 1963/Chaitra 15, 1885 (Saka)]

CoLuMNS
ORAL ANSWERS TO QUES-
TIONS - 7867—7907
S.Q. Subject
No.
721 Export of Penicillin 7867-6
722 Cement quota toAndhra
Pradesh 7569—71
728 Coordmanon of Cwnl
and defence production 7871—77
726 Cotton consumptxon by
mills 7977—79
728 Trade with Australla 7879—85
729 Trade with Japan 7882—85
730 Trade agreement with
Soviet Union 7886-87
731 Barter deal with Czccho-
slovakia . . 788¢-89
732 Training in the manut’ac-
ture of synthetic drugs . 7:99-92

733 Trade Advxsory Board
for Delhi . 7892—93
734 Graduate course in tea . 7893-96
735 Credit facilities to foreign
countries by S.T.C 7896-97
736 Jute industry . 7897—790°
737 Confectionery Exports 7900—02
738 Glass factory at“Hydcra-
. 7902—04
739 Convcrsxon of iron scrap
into pig iron 7904-05
740 Industrial Units 7905—08
WRITTEN ANSWERS TO
QUESTIONS . . . .comtd. 7908-46
S.Q.
No.
723 Production of pig iron 7908-09
724 Commercial publicity 909-10
727 Piglron Factory at Barahil 7910
U.S.Q.
No.
1459 Beedi export to Ceylon 7910-11
1460 Guar seed . . 7914

1461 Applications for mdustrml
licences from Uttar Pra-
desh . . 7912

1462 Allotment of non- fcrrous
metals to Uttar Pradesh . 7912-13

1463 Timber shortage . . 7913
1464 Iron and Steel Plant in

Andhra Pradesh 7914
1465 Small scale industries in
Andhra Pradsh . 791415

1466 Issuc of industrial licences
in Andhra Pradesh . 7915

U.S.Q.

WRITTEN ANSWERS TO

QUESTIONS—contd,

Subject
No.
1467 Projects in Andhra Pra-
desh with Russian aid .

1468 Price of cyclc tyres and
tubes

1469 Shortage of cycle tyres
and tubes .

1470 Retention price of steel

1471 Paper factory at Mansur-
pur, U.P .

1472 Industrial Cooperatxch .

1473 Applications for indus-
trial licences . .

1474 Khadi and Village Indus-
tries Board in Orissa .

1475 Ambar Charkha in Orissa

1476 LICCDCCS for textile mllls
n Orissa .

1477 Cotton yarn prices

1478 Manufacturing Unit for
insulting paper

1479 Oil circuit breaker

1481 Documents of the Cons-
tituent Assembly

1482 Small scale industries in
Union territories

1483 Company Law Admmls-
tration

1484 Iron and steel output

1485 Manufacture of films with
Russian collaboration

1486 Small scale industries
1487 Productivity Council
1488 Rourkela Steel Plant

1489 Elections

1490 Prototype production
and training centre at
Okhla

1491 Export of manganese and
iron ore .

1492 Silk mdustry in Uttar
Pradesh

1493 Oil mills in Uttar Pradesh

1494 Industrialisation of back-
ward areas of Punjab

1495 Silk production
1496 Fall in wool exports
1497 Pharmaceutical Research
Laboratories
1498 Bicycles and sewing ma-
chines .
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7915-16
7916

7916-17
7917-18

7918
7918-19

7919

7919
7919-20

7920
7920-21

7921
7922

7922-23
7923-24

7924-25
7925

7926
7926~27

. 7927—29

7929
7929-30
7930
7931

7931—33

7933
7934
7935

7935-36

7936-37
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WRITTEN ANSWERS TO
QUESTIONS—contd,

U.S.Q.
No.
1499 Ball-bearing factories

1500 Cotton spinning mill in
Manipur

150t Rubber J‘appersTraxnmg
Schools i1 Kerala

1502 Dynamo sheets

1503 Improw.mcnt of tea cul-
ture

1504 Black and green tea
production .
1505 Barium Chemicals Plant

at Kothagudium

1506 Winding engines .

1507 Manufacture of water
meters

1508 Forward Tndmg
edible oils

J1509 Factory for cumng ma-

in

1510 Trade agrcement bet-
ween India and Greece .

1511 Prices of Virginia Tobacco

1512 Export of erglma Tob-
acco .

PAPERSB LAID ON THE

(1) A copy of the Cotr Industry

(Registration and Licensing)
Second Amendment Rules
1963 published in Notifica-
tion No. G.S.R. 492 dated
the 23rd March,1963, under
sub-section (3) of section 26
of the Coir Industry A-t,
1953.

(2) A copy each of the follow-
ing Notifications under sub-
section (6) of section 3 of the
Essential Commodities Act,
1955 i —

(a) The Cotton  Textiles
(Control) (Third Amend-
ment) Order, 1963 pub-
lished in Notification No.
G.S.R. 496 dated the
23rd March, 1963,

() The Woollen Textiles
(Production and  Dis-
tribution
endment Order, 1963
published in Notification
No. S.0. 690 dated the
23rd March, 1963.

(3) (a) Annual Report of the
Nahan Foundry Limited,
Nahan (H.P.) for the year
1961-62 along with  the

Control) Am- .
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CoLUMNS

PAPERS LAID ON THE
ABLE—contd.

Audited Accounts and the
comments of the Comp-
troller and Auditor Ge-
neral thereon under sub-
section (1) of section 619A
of the Companies Act,
1956.

(b) Review by the Govern-
ment on the working of
the above Company.

(4)(a) Annual Report of the

Hindustan Salts Limited,

Jaipur, for the year 1961-

62 along with the Audited

Accounts and the com-

ments of the Comptrol-

ler and Auditor General

thereon under sub-section

(1) of section 619A of the
Companies Act, 1956.

(b) Review by the Govern-
ment on the working of the
above Company.

(5) Paper No. II to the Bill
to provide for the composi-
tion of the Legislative
Councils of States and for
matters connected therewith
which was circulated for
the purpose of eliciting
opinion thereon by the direc=
tion of the House on the 8th
June, 1962.

CoLUMNS

7937-38
7938

7939
7939

7939-40
7940-41

7941-42
7942

7942-43
7943
7944

7944-45
7945

7945-46

4946-47

REPORT OF ESTIMATES
COMMITTEE PRESENTED

Twenty-ninth
presented.

7948
Report was

MOTION FOR ELECTION
TO COMMITTEE .

The Minister of Intcrnational
Trade in the Ministry of
Commerce and Industry
(Shri Manubhai  Shah)
moved for election of two
members from among the
Members of Lok Sabha to
serve as Members of the
Coir Board for the next term
to be specified by the Cen-
tral Government. The
motien was adopted.

7954-55

DEMANDS FOR GRANTS

Discussion on Demands for
Grants in respect of the
Ministry of Defence com-
menced. The  discussion
was not concluded.

7955—8059
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COLUMNS
REPORT OF COMMITTEE ON
PRIVATE MEMBERS’ BILLS
AND RESOLUTIONS
ADOPTED . . . . 8059
Eighteenth Report was adopted.
BILL PASSED 8060—72

Further discussion on theimo-
tion for consideration of the
Marine Insurance Bill,
1963, as passed by Rajya
Salgha, moved bygShri
D.C. Sharma on the 22nd
March, 1963,concluded and
the Bill was passed.

CoLUMNS

BILL UNDER CONSIDERA-
TION . . . 8072—8104

Shri Paliwal moved for con-
sideration of the Constitu-
tion (Amendment) Bill, 1962
(Inscrtion of new  Article
155A and amendment of
Article 167). The discus-
sion was not concluded.

AGENDA FOR SATURDAY,
APRIL 6, 1963/CHAITRA 16,
1885 (SAKA)—

Further discussion on the De-

mands for Grants in respect
of the Ministry of Defence.
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